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REPORT OF TELANGANA POLLUTION CONTROL BOARD
(R5) DATED 30.11.2024 IN OA No.12 OF 2023 FILED BY
SRI.K.RAMESH BABU, HYDERABAD.

It is to submit that an Original Application No. 12 of 2023 was filed by
Sri.K.Ramesh Babu, Hyderabad before Hon'ble NGT, Chennai against illegal
stone quarry mining and stone crushing activities by the private respondents
at Toggudem (V), Paloncha (M), Bhadradri Kothagudem District without
obtaining necessary permissions from Government Departments & TGPCB

and for causing dust nuisance to the surrounding areas.

The Hon’ble NGT, Chennai vide order dated 21.08.2024 noted that TGPCB
except issuing demand notice for Environmental Compensation (EC) has not
taken further action for recovering the amount and posted the issue for
further hearing on 19.09.2024.

Subsequently, the issue was heard before the Hon’ble NGT, Chennai on
19.09.2024 and the learned counsel sought time for filing the report. The
case was posted for further hearing on 02.12.2024.

In_this regard, the following is submitted: -

The following are the Stone Metal Quarries existing in the area:

1. M/s Smt. Ch. Nagamma (1.0 Ha) and (4.0 Ha), Sy.No.42 & 43,

. Toggudem (V), Paloncha (M), Bhadradri Kothagudem District (R8)

2. M/s Sri Boda Chittibabu (1.0 Ha), S/o Late Boda Bikku, R.Sy.No. 20/A,
Toggudem (V), Paloncha (M}, Bhadradri Kothagudem District (R12)

3. M/s Sri Settipalli Narsimha Rao (1.0 Ha), R.Sy.No. 12, Thogudem(V),
Palvoncha(M), Bhadradri Kothagudem District (R13)

4, M/s Sri Sode Satish (1.0 Ha), S/o Mutyalu, R.Sy.No. 22, Thogudem(V),
Palvoncha(M), Bhadradri Kothagudem District (R14)

5. M/s Sri Vage Venkateswar Rao (2.023 Ha), S/o Chinnabbi, R.Sy.No.20,
Thogudem(V), Palvoncha (M), Bhadradri Kothagudem District (R9)

6. M/s Sri Banoth Ramaiah (5.058 Ha), R.Sy.No. 12 & 14, Thogudem(V),
Palvoncha (M), Bhadradri Kothagudem District (R11)

7. M/s Islavath Raju (0.8 Ha), Sy.No. 46, Thogudem(V), Palvoncha (M),
Bhadradri Kothagudem District (R15)

8. M/s. Sri Lunavath Kishan (6.273 Ha. Building Stone & Road Metal
Mine), Sy. No. 29 & 30, Thogudem (V), Palvancha (M), Bhadradri
Kothagudem District (R10)




The stone metal quarries at Sl.No.1 to 7 were operating without obtaining
Environmental Clearance, Consent for Establishment and Consent for
Operation. The Respondent Board has issued closure orders vide orders
dated 15.03.2023 to the stone quarry units at Sl.No.1l to 7 for operating

without consents of the Board.

The stone metal quarry at Sl. No. 8 i.e.,, M/s. Sri Lunavath Kishan (6.273 Ha.
Building Stone & Road Metal Mine), Sy. No. 29 & 30, Thogudem (V),
Palvancha (M), Bhadradri Kothagudem District has obtained Environmental
Clearance (EC) from State Level Environment Impact Assessment Authority,
Hyderabad and Consent for Establishment (CFE) & Consent for Operation
(CFO) from the Respondent Board.

The Board has addressed letter dated 20.03.2023 to the Asst. Director,
Department of Mines & Geology, Bhadradri Kothagudem District & requested

not to issue mining permissions to stone quarry units at Sl.No.1 to 7.

The Board also addressed letters dated 20.03.2023 to the Tahsildar,
Paloncha (M) and the Station House officer, Paloncha Town Police Station,
Paloncha (V&M) of Bhadradri Kothagudem District to take requisite steps for
ensuring that no illegal mining takes place in the above said Stone & Road
Metal Quarry mines for which closure orders were issued (Sl.No.1 to 7).

Based on the Hon'ble NGT order dated 13.12.2023 (Annexure-I), the
Respondent Board has reviewed the assessment of violation days for calculation
of Environmental Compensation in Task Force Committee meeting of the Board
held on 23.01.2024. The Committee recommended to revise the Environmental
Compensation as per the EIA Notification, 2006 & MoEF&CC Office
Memorandum dated 18.05.2012. As per the recommendations of the
Committee, the Board issued Show Cause Notices to the Stone Metal
Quarries on 27.01.2024 at (Annexure-II} Si.No.l to 7 regarding
assessment of revised Environmental Compensation and directed the
Quarries to submit their reply/objections if any. The Respondent Nos. 1 to 7
submitted their replies to the Show Cause Notice in February 2024.

Subsequently, the issue was reviewed before the Task Force Committee
during meeting held on 06.04.2024, which was attended by the

representatives of stone quarries. The Committee observed that the
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assessment of EC was carried out exempting the period of non-operation of
the quarries as per the details obtained by the AD, Mines and Geology,
Bhadradri Kothagudem. Further, the representatives of the quarries have not
raised any objections on the levy of EC during the meeting. Hence, the
Committee recommended that the EC levied by the Board may be treated as

final assessment.

As per the recommendations of the Task Force committee, the Board vide
letter dated 07.05.2024 (Annexure-III) has requested the AD, Mines and
Geology, Bhadradri Kothagudem to furnish details of excavation and no. of
days activity carried out to assess the Environmental Compensation. The AD,
Mines and Geology, Bhadradri Kothagudem submitted the details vide letter
dated 25.05.2024 (Annexure-IV).

The status was again reviewed during the Task Force Committee meeting
held on 16.07.2024. During the meeting, the representatives of the quarries
and Assistant Director, Mines and Geology, Bhadradri Kothagudem were
present. Based on the discussions with the representatives of quarries,
Assistant Director, Mines and Geology Department, the Committee opined
that the imposition of EC shall be for total violation days and it cannot be
restricted to the Mines & Geology Department permit days. Based on the
recommendations of the Committee, the final assessment orders for levy of
Environmental Compensation were issued vide order dated 20.07.2024.

Copies of the same are enclosed as Annexure=V.

The detalls of revised/final EC amounts levied are mentioned below.

Sl Name of the Quarry Revised /final EC
No. amount levied vide
order dated
20.07.2024
i. |a. M/s Smt. Ch. Nagamma (1.0 Ha), Rs.92,04,000/-

Sy.No.42 & 43, Toggudem (V), Paloncha
(M), Bhadradri Kothagudem District.

b. M/s Smt. Ch. Nagamma (4.0 Ha) Rs.1,67,04,000/-
Sy.No.42 & 43, Toggudem (V), Paloncha
(M), Bhadradri Kothagudem District.

2. | M/s Sri Vage Venkateswar Rao (2.023 Ha), Rs.1,51,68,000/-

S/o Chinnabbi, R.Sy.No.20, Thogudem(V),

Palvoncha (M), Bhadradri Kothagudem

District.

3. [M/s Sri Banoth Ramaiah (5.058 Ha), Rs.1,56,72,000/-

R.Sy.No. 12 & 14, Thogudem(V),

Palvoncha (M), Bhadradri Kothagudem

District.



4

Sl.
No.

Name of the Quarry

Revised/final EC
amount levied vide
order dated
20.07.2024

M/s Sri Boda Chittibabu (1.0 Ha), S/o Late
Boda Bikku, R.Sy.No. 20/A, Toggudem (V),
Paloncha (M), Bhadradri Kothagudem
District

Rs.1,01,34,000/-

M/s Sri Settipalli Narsimha Rao (1.0 Ha),
R.Sy.No. 12, Thogudem(V), Palvoncha(M),
Bhadradri Kothagudem District.

Rs.1,47,30,000/-

M/s Sri Sode Satish (1.0 Ha), S/o Mutyalu,
R.Sy.No. 22, Thogudem(V), Palvoncha(M),
Bhadradri Kothagudem District.

Rs. 53,82,000/-

M/s Islavath Raju (0.8 Ha), Sy.No. 46,
Thogudem (V), Palvoncha (M), Bhadradri
Kothagudem District.

Rs. 55,62,000/-

The Hon'ble NGT, Order vide dated 21.08.2024 ordered as follows: -

As the stone metal quarries mentioned in Sl.Nos.1 to 7 have not paid the

"Admittedly, none of the quarry owners paid the environmental
compensation levied, which resulted in the closure of all the
units. As on date, it is stated that none of the units are in
operation. Except issuing the demand notice for environmental

compensation, further action has not been taken by the TGPCB

for recovering the amount”.

En_vironmental Compensation till date, the Board has addressed a letter to

the Collector and District Magistrate, Bhadradri Kothagudem District to

initiate action for recovery of Environmental Compensation under Revenue

Recovery Act. Copy of the same is enclosed as Annexure—VI.

The Board Officials along with AD, Mines & Geology, Bhadradri Kothagudem

inspected the stone metal quarries on 28.11.2024. During inspection, the
stone metal quarries were not in operation and observed that the Mining
Department officials has dug trenches near entry and exit of mining areas to

stop movement of vehicles for carrying mining activity. Photocopies attached

as Annexure-~VII.

Date: 30-11-2024.

Plee: KEGiagUHEN E yrZI[RONME AL ENGINEER
VWIRONMENTAL ENGINEER

' TG Pollution Control Board

+ . zional Office, KOTHAGUDEM

———

e




@ ANNEXVRE-T

Item No.7:-
BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI
(Through Video Conference)
Original Application No. 12 of 2023 (SZ)
IN THE MATTER OF

K. Ramesh Babu,

Hyderabad.
...Applicant(s)
With
Union of India,
Rep. by its Secretary, &
MoEF&CC, New Delhi and Ors.
...Respondent(s)

Date of hearing: 13.12.2023.

o

CORAM:

HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER
HON’BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER

For Applicant(s): Mr. Sravan Kumar.

For Respondent(s): Dr. Kuna. Suryanarayanan for R1.
Ms. C.P. Kavitha Renjini represented
Mr. T. Sai Krishnan for R2 & R5.
Mrs. H. Yasmeen Ali for R3, R4, R6 & R7.
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ORDER

1. Today, we have gone through the reports of the Department of
Mines and Geology and the Telangana State Pollution Control
Board.

2. When normally the Telangana SPCB levies penalty based on the
report of the Department of Mines and Geology, in this case,
apparently, it was not applied for the reasons best known to the
Telangana SPCB. They have only calculated the damages for a
period of 21 days only i.e. from the date of inspection till the date

of show cause notice issued.

3. Let the Telangana SPCB give a reason as to why they have not
followed the reprt of the Departme;l_t of Mines and Geology in
levying the enviro_nmehtal compeﬁéation and a reason for
adopting a different"gf'ar_c_ls’tick ‘_'for"c.he qu'arry operators involved
in this Original Application. m particular. Let a detailed report be
filed by the Telangana SPCB in this regard.

4. The Department of Mines and Geology is also directed to answer
why the amounts were not recovered though they assessed, what
is the action taken, and whether they will be able to even locate

the quarry operators who ceased operations at least 5 or 6 years

back.
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5. Post the matter on 31.01.2024.

Sd/-
Smt. Justice Pushpa Sathyanarayana, JM

Sd/-
Dr. Satyagopal Korlapati, EM

0. A. No.12/2023 (SZ)
13th December 2023. Mn.
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8. WHEREAS, the EE.RQ, Koth'égu‘dem vide report dated 20:01.2024,. based on the Hon'ble
. NGT order dated 13.12.2023, submitted the revised calculatlnn on 1evy of Envlrnnmental
Compensatmn The calculatmn l5 -ast follows s o

Enwronmental Compensatlon (EC) = PI X N X R XS X L.F
.. PI — Pollution index of industrial sector -
N - ‘No of days of violation took place
R - A factor in Rupees for EC
S - Factor for scale of operation
LF — Location factor . , ; ;
“a) Pollution Index (PI) is taken as 80 duly conSJdermg the category of the mdustry
) i.e,, Red Category.
" b) R is suggested to consader as 150. - ;
c) Sis taken as 0.5 -considering the unit is small scale mdustry !

. d) The stone crusher is located in Toggudem village, Paloncha: (M) and the populatlon
of the Toggudem Grampanchayat and Paloncha Mumclpahty shall be less than 1
Million.” Lr is-taken as 1 conSIderlng the populanon 15 < 1 million .in which the

- industry existing -
.e) Nu. of days of which vmlatlon took place are: mentloned below

_ MoEF office memorandum 18.05.?_012 Pencd .for £yt No. of days
dated O £ : ' S A -asse‘ssment 1 "of violation
Closure ordess lssuad by the | . "15.03.2023| From .. : 3954 days’
Board on : 2 S+ 1 18.05. 2012 to - ’ o
T ' ST 15.03.2023.. ‘ .
Exemp:gd Days © | 30.07.2016| From -2420 days
As per AD, Mines & Geology vl 1030.07.2016 to o ‘
department mails dated® . | [ - ©1°15,03.2023
06.03.2023 & 09.01.2024, ' )
Mine.was naot in operatlon
5|nce { ; :
Total ‘ne. of days of \nolat:cn ' : 1534

_ Total nas. of days of violation: (M) as 1534 days, Pollution Index of |ndu5tr:al sector (PI)
as 80; Scale of Operation (S) as 0.5, Locann Factor, (L¥F) as 1 and Factor of Rupees (R)
as Rs. 150/-.
‘ In view of the above, the envifonmental compensatlon is Fnahzed a5
EC—Box1534x150x05x1 Rs 92,04,000/- .

9. WHEREAS, the revised calculations submitted by the ,Ragiohal Officer, Kothagudem for lavy

" . of Environmental Compensation on the . industry, was reviewed in -the Task 'Force
Committee meeting held on 23.01,2024. The Committee recommended. that the
Environmental ‘Compensation may. be levied by considering the ne. of days of violation
(3954 days) .and exempting the no. of days (2420 days) for which the mine is not in
operation as per the records of AD, Mines & Geology department. Hence, the No. of days of
violation- may be considered as 1534 days for levy of Environmental Compensatmn of
Rs.92,04, 000/ (Rupees Nmety Two Lakh and Four Thousand only) an the |ndu51.ry

- 10._ Your reply / objectmns nf any on the rewsed calculaLlons carried out by the Board. for

assessment of Environmental Compensation, shall be submitted in writing within 15 days
from the date of this order, failing Wthh the assessment ‘carried cut by the: Bnard will ba

P\ géytreated as fnal assessment.
bt e o 0 Sd/f
”2,1.»(? C (ra%/ ﬁﬁ ,l e 3 MEMBER SECRETARY
M/s Srit. G Nagssri: (1.0 Ha), . e A A T

S5y.No.42 & 43, Toggudem (V),:Palancha (M),
Bhadradn Kothagudem District. -

Cogv to ’

1. The JCEE, ZO-Hyderabad for:iinfarmation and necessary actron.,
2. The EE, RO- Kothagudem for. information and necessary action.
3 Concerned f|Ie

‘/frT..C.F.B.Qﬂ/
E\cemor Environmental I:ngmeer
--é' (TF-HYD :.UH-VI)



*”y:eqﬁs.lea([ 940 o




8. WHEREAS, the EE.RO, Kothagudem vide report dated 20.01.2024 submitted the revised
calculations on levy of Environmental ‘Compensation as per the orders of the Hon'ble NGT
vide order dated 13.12.2023. The calculation is as follows:

Envircnmental Compensatlon (EC} =PIXNxRXSXLF

P] - Pallution index of industrial sector
- No of days of violation took place

R A factor in Rupees for EC

S - Factor for scale of aperal:mn

LF — Location factor

a) Pollution Index (PI) is taken as 80 duly considering the category of the industry
i.e., Red Category.

b) R is suggested to consider as 150.

c) Sistaken as 0.5 considering the unit is small scaie industry.

d) The stone crusher is located in Toggudem village, Paloncha (M) and the population
of the Toggudern Grampanchayat and Paloncha Municipality shall be less than 1
Million. Le is taken as 1 considering the population is < 1 million in which the
industry existing

e) No. of days of which violation took place are mentioned below:

[ MoEF office memorandum 18.05.2012| Period for No. of days of
i dated 1 assessment | violation
! ;
Closure orders Issued by the 15.03.2023| From 3554 days
Board on : 18.05.2012 to
15.03.2023 | b
| Exempted Days : 01.01.2020; From -1170 days 1
As per AD, Mines & Geology 01.01.2020 to 5
department mails dated 15.03.2023 |
06.03.2023 & 09.01.2024,
Mine was not in operation
since |

Total no. of days of violation | [ 2784 |
Total nos. of days of viclation (N) as 2784 days, Pollution Index of industriai sector (PI)
as 80, Scale of Operation (S) as 0.5, Location Factor (LF) as 1 and Factor of Rupees {R)
as Rs. 150/-.
In view of the above, the environmental compensation is finalized as

EC = 80 x 2784 x 150 x 0.5 x 1 =Rs. 1,67,04,000/-

9. WHEREAS, the revised calculations submitted by the Regional Officer, Kothagudem for levy
of Environmental Compensation on the industry, was reviewed in the Task Force
Committee meeting held on 23,01.2024. The Committee recommended that the
Environmental Compensation may be levied by considering the no. of days of violation
(3854 days) and exempting the no. of days (1170 days) for which the mine 15 not :n
operation as per the records of AD, Mings & Geology department. Hence, the No. of days of
violation may be considered as 2784 days for levy of Environmental Compensation of
Rs.1,67,04,000/- (Rupees One Crore Sixty Seven Lakhs and Four Thousand oitiy)
on the industry.

10. Your reply / ubjections if any on the revised calculations carried out by the Beoara for
assessment of Environmental Compensation, shall be submitted in writing within 15 days
from the date of this order, failing which the assessment carried out by the Board wili be
treated as final assassment.

" Sd/-
. MEMBER SECRETARY
'a-(, N 0\ /t
&. C-’v C'VL

M/s Smt. Ch. Nagamma {4.0 Ha),
Sy.No.42 & 43, Toggudem (V), Paloncha (M),
Bhadradri Kothagudem District.

Copv to:

1. The JCEE, ZO-Hyderabad for information and necessary action.
2.  The EE, RO- Kothagudem for information and necessary action.
3.  Concerned file.

/IT.C.EB.O//

9
= 8
seniurlnviranmental Engineer
e (TF-HYD : UH-VI)
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—— TELANGANA STATE POLLUTION CONTROL BOARD

\:;L:&/mv Paryavarana Bhavan, A-III, Industrial Estate, Sanathnagar, Hyderabad-500 D18
W Phones : 040-23887500 Fax: 040 - 23887519

BY REGD. POST WITH ACK. DUE
Order No. KGM-EC/TSPCB/U-V/TF/2020- \S&{

Dt.27.01.2024
SHOW CAUSE NOTICE

Sub: M/s Sri Boda Chittibabu (1.0 Ha), S/o Late Boda Bikku, R.Sy.No. 20/A,
x\‘?»x—-ﬁ‘ Toggudem (V), Paloncha (M), Bhadradri Kothagudem District - Original
c_/r(}‘——r,z—- A Application No. 12 of 2023 was filed by Sri K. Ramesh Babu, Hyderabad vs.
pb el R Union of India & Ors. in Hon'ble NGT, Chennal against illegal stone quarry
e AL mining and stone crushing activities and causing dust nuisance to the
LR 3o 2R surrounding areas- Hon’ble NGT, Chennai order dt. 18.10,2023 & 13,12.2023 in
0.A. No 12 of 2023 - Assessment of Environmental Compensation - Show
Cause Notice — Issued - Reg.
Ref : 1. Original Application No. 12 of 2023.
2. Show cause notice to the stone & metal quarry on 25.02.2023.
3. Closure Order issued vide Order datéd 15.03.2023.
4. Board Office Order dated 03.01.2020 issued modalities / methodology for
assessing, imposing and utilization of Environmental Compensation.
5. Show Cause Notice issued on 11.12.2023.
6. Hon’ble NGT order dated 13.12.2023 in O.A. No 12 of 2023.
7. EE.RO.Kothagudem report dated 20.01.2024.
8.

Hearing held on 23.01.2024 at Board Office, Hyderabad.
* ok kR ok

1. WHEREAS, you are operating the stone & metal quarry located at Sy.No.20/A, Toggudem
(V), Paloncha (M), Bhadradri Kothagudem District.

2. WHEREAS, an Original Application No. 12 of 2023 was filed by Sri K. Ramesh Babu,
Hyderabad vs Union of India & Ors. in Hon’ble NGT, Chennai against illegal stone quarry
mining and stone crushing activities by the private respondents at Toggudem (V), Paloncha
(M), Bhadradri Kothagudem District without obtaining necessary. permissions from
Government Departments & TSPCB and for causing dust nuisance to the surrounding areas.

3. WHEREAS, the Board issued show cause notice to the stone & metal quarry on 25.02.2023
for operating without CFE and CFQ of the Board.

4, WHEREAS, the Board vide order dated 15.03.2023 issued closure order to the Stone & Road

Metal Quarry for operating without CFE / CFO of the Board and causing pollution in the
area.

5. WHEREAS, the Board vide Office order dated 03.01.2020 issued modalities / methodology
for assessing, imposing and utilization of Environmental Compensation from the polluting
units in the state of Telangana based on CPCB guidelines.

6. WHEREAS, the Board vide order dated 11.12.2023 issued Show cause notice to the industry
levying the Environmental Compensation of Rs. 1,26,000/- and directed the industry to
submit any objections in writing within 15 days from the date of the Order.

7. WHEREAS, the Hon'ble NGT has reviewed the case and issued order dated 13.12.2023 and
same is read as follows:

1. Today, we have gone through the reports of the Department of Mines and Gealogy and
the Telangana State Poilution Contro/ Board.

2. When normally the Telangana SPCB levies penalty based on the report of the
Department of Mines and Geology, in this case, apparently, it was not applied for the
reasons best known to the Telangana SPCB. They have only calculated the damages for
a period of 21 days only i.e. from the dale of inspection till the date of show cause
notice issued.

3. Let the Telangana SPCB give a reason as to why they have not followed the report of
the Department of Mines and Geology in levying the environmental compensation and a
reason for adopting a different yardstick for the quarry operators involved in this
Original Application in particufar. Let a detailed report be filed by the Telangana SPCB in
this regard. :

4. The Department of Mines and Geolagy is also directed to answer why the amounts were
not recovered through they assessed, what is the action taken, and whether they will be
able to even locate the quarry operators who ceased operations at least 5 or 6 years
back.

Rece bl copy, By

%‘M%S'/l?é"
AT I03G4 32
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S TELANGANA STATE POLLUTION CONTROL BOARD

JELANGANA Paryavarana Bhavan, A-III, Industrial Estate, Sanathnagar, Hyderabad-500 018

W Phones : 040-23887500 Fax: 040 - 23887519

BY REGD. POST WITH ACK. DUE

Order No. KGM-EC/TSPCB/U-VI/TF/2020- \S&%/ ; Dt.27.01.2024
SHOW CAUSE NOTICE

- Sub: M/s. Sri Settipalli Narsimha Rao (1.0 Ha), R.Sy.No. 12 Thogudem(V),

: Palvoncha(M), Bhadradri Kothagudem District - Original Application No. 12 of
2023 was filed by Sri K. Ramesh Babu, Hyderabad vs. Union of India & Ors. in
Hon'ble NGT, Chennai against illegal stone quarry mining and stone crushing
activities and causing dust nuisance to the surrounding areas- Hon'ble NGT,
Chennai order dt. 18.10.2023 & 13.12.2023 in Q.A. No 12 of 2023 -
Assessment of Environmental Compensation - Assessment of Environmental
Compensation - Show Cause Notice — Issued - Reg.

Ref : 1. Original Application No. 12 of 2023.
2. Show cause notice to the stone & metal quarry on 25.02.2023.
3. Closure Order issued vide Order dated 15.03.2023.
4. Board Office Order dated 03.01.2020 issued modalities / methodology for
assessing, imposing and utilization of Environmental Compensation.
5. Show Cause Notice issued on 11.12.2023.
6. Hon'ble NGT order dated 13.12.2023 in O.A. No 12 of 2023.
7. EE.RO.Kothagudem report dated 20.01.2024.
8.

Hearing held on 23.01.2024 at Board Office, Hyderabad.
EE B O I

1. WHEREAS, you are operating the stone & metal quarry located at R.Sy.No. 12, Toggudem
(V), Paloncha (M), Bhadradri Kothagudem District.

2. WHEREAS, an Original Application No. 12 of 2023 was filed by Sri K. Ramesh Babu,
Hyderabad vs Union of India & Ors. in Hon’ble NGT, Chennai against illegal stone quarry
mining and stone crushing activities by the private respondents at Toggudem (V), Paloncha
(M), Bhadradri Kothagudem District without obtaining necessary permissions from
Government Departments & TSPCB and for causing dust nuisance to the surrounding areas.

3. WHEREAS, the Board issued show cause notice to the stone & metal quarry on 25.02.2023
for operating without CFE and CFO of the Board.

4, WHEREAS, the Board vide order dated 15.03.2023 issued closure order to the Stone & Road
Metal Quarry for operating without CFE / CFO of the Board and causing pollution in the area.

5. WHEREAS, the Board vide Office order dated 03.01.2020 issued modalities / methodalogy
for assessing, imposing and utilization of Environmental Compensation from the polluting
units in the state of Telangana based on CPCB guidelines.

6. WHEREAS, the Board vide order dated 11.12.2023 issued Show cause notice to the industry
levying the Environmental Compensation of Rs. 1,26,000/- and directed the industry to
submit any objections in writing within 15 days from the date of the Order.

7. WHEREAS, the Hon'ble NGT has reviewed the case and issued order dated 13.12.2023 and
same is read as follows:

1. Today, we have gone through the reports of the Department of Mines and Geology and
the Telangana State Pollution Control Board.

2. When normally the Telangana SPCB levies penalty based on the report of the
Department of Mines and Geology, in this case, apparently, it was not applied for the
reasons best known to the Telangana SPCB. They have only calculated the damages for
a period of 21 days only i.e. from the date of inspection til! the date of show cause notice
issued.

3. Let the Telangana SPCB give a reason as to why they have not followed the report of the
Department of Mines and Geology in levying the environmental compensation and a
reason for adopting a different yardstick for the quarry operators involved in this Original
Application in particular. Let a detailed report be filed by the Telangana SPCB in this
regard.

4. Thg; Department of Mines and Geology is also directed to answer why the amounts were
not recovered through they assessed, what is the action taken, and whether they will be
able to even locate the gquarry operators who ceased operations at least 5 or 6 years
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S TELANGANA STATE POLLUTION CONTROL BOARD

e ELANGANA Paryavarana Bhavan, A-III, Industrial Estate, Sanathnagar, Hyderabad-500 018
W Phones : 040-23887500 Fax: 040 - 23887519

BY REGD. POST WITH ACK. DUE

Order No. KGM-EC/TSPCB/U-V/TF/2020- 15 &"'\ Dt.27.01.2024

SHOW CAUSE NOTICE

Sub: M/s Sri Sode Satish (1.0 Ha), S/o Mutyalu, R.Sy.No. 22, Thogudem(V),
O)M : Palvoncha(M), Bhadradri Kothagudem District ~ Original Application No. 12 of

F;_ DAL 2023 was filed by Sri K. Ramesh Sabu, Hyderabad vs. Union of India & Ors. in
W Hen? - Hon’ble NGT, Chennai against illegal stone quarry mining and stone crushing
o5 TED TLE activities and causing dust nuisance to the surrounding areas- Hon'ble NGT,

T E Chennai order dt. 18.10.2023 & 13.12.2023 in O.A. No 12 of 2023 -

Assessment of Environmental Compensation - Assessment of Environmental
Compensation - Show Cause Notice - Issued - Reg.

Ref : 1. Original Application No. 12 of 2023.
2. Show cause notice to the stone & metal quarry on 25.02.2023.
3. Closure Order issued vide Order dated 15.03.2023.
4. Board Office Order dated 03.01.2020 issued modalities / methodology for
assessing, imposing and utilization of Environmental Compensation.
5. Show Cause Notice issued on 11.12.2023.
6. Hon'ble NGT order dated 13.12.2023 in O.A. No 12 of 2023,
7. EE.RO.Kothagudem report dated 20.01.2024.
B.

Hearing held on 23.01.2024 at Board Office, Hyderabad.
¥ ok ok ok ok

1. WHEREAS, you are operating the stone & metal quarry located at R.Sy.No.22, Toggudem
(V), Paloncha (M), Bhadradri Kothagudem District.

2. WHEREAS, an Original Application No. 12 of 2023 was filed by Sri K. Ramesh Babu,
Hyderabad vs Union of India & Ors. in Hon'ble NGT, Chennai against illegal stone quarry
mining and stone crushing activities by the private respondents at Toggudem (V),
Paloncha (M), Bhadradri Kothagudem District without obtaining necessary permissions

from Government Departments & TSPCB and for causing dust nuisance to the
surrounding areas.

3. WHEREAS, the Board issued show cause notice to the stone & metal quarry on
25.02.2023 for aperating without CFE and CFO of the Board.

4. WHEREAS, the Board vide order dated 15.03.2023 issued closure order to the Stone &

Road Metal Quarry for operating without CFE / CFO of the Board and causing pollution in
the area.

5. WHEREAS, the Board vide Office order dated 03.01.2020 issued modalities /
methodalogy for assessing, imposing and utilization of Environmental Compensation from
the polluting units in the state of Telangana based on CPCB guidelines.

6. WHEREAS, the Board vide order dated 11.12.2023 issued Show cause notice to the
industry levying the Environmental Compensation of Rs. 1,26,000/- and directed the
industry to submit any objections in writing within 15 days from the date of the Order.

7. WHEREAS, the Hon'ble NGT has reviewed the case and issued order dated 13.12.2023
and same is read as follows:

1. Today, we have gone through the reports of the Department of Mines and Geology
and the Telangana State Pollution Control Board.

2. When normally- the Telangana SPCB levies penalty based on the report of the
Department of Mines and Geology, in this case, apparently, it was not applied for the
reasons best known to the Telangana SPCB. They have only calculated the damages
for a period of 21 days only i.e. from the date of inspection till the date of show cause
notice issued.

3. Let the Telangana SPCB give a reason as to why they have not followed the report of
the Department of Mines and Geology. in levying the environmental compensation and
a reason for adopting a different yardstick for the quarry operators involved in this
Criginal Application in particular. Let a detailed report be fifed by the Telangana SPCB
in this regard.

4. The Department of Mines and Geology is also directed to answer why the amounts
were not recovered through they assessed, what is the action taken, and whether
they will be able to even locate the quarry operators who ceased operations at least 5

@ vl‘zel CQ P\{ g76 vears back.

0 5 o 2THY
99 142022056



WHEREAS he EE.RO, Koj:hagudem wde report dated '20.01.2024, based on the .I-Jon’ble
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LF - Location factor . . ° ¢
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Environmental’ Comp
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e TELANGANA STATE POLLUTION CONTROL BOARD

TELANGAMA

Paryavarana Bhavan, A-III, Industrial Estate, Sanathnagar, Hyderabad-500 018

W Phones : 040-23887500 Fax: 040 — 23887519

BY REGD. POST WITH ACK. DUE

Order No. KGM-EC/TSPCB/U-VI/TF/2020- \XAD / Dt.27.01.2024
/

6.

de;é\&e—&b i

SHOW CAUSE NOTICE

M/s Sri Vage Venkateswar Rao#Z.OZB Ha), S/o Chinnabbi, R.Sy.No.20,
Thogudem(V), Palvoncha (M), adradri  Kothagudem " District — Original
Application No. 12 of 2023 was filed by Sri K. Ramesh Babu, Hyderabad vs.
Union of India & Ors. in Hon'ble NGT, Chennai against illegal stone quarry
mining and stone crushing activities and causing dust nuisance to the
surrounding areas— Hon’ble NGT, Chennai order dt, 18.10.2023 & 13.12.2023 in

0.A. No 12 of 2023 - Assessment of Environmental Compensation - Show
Cause Notice - Issued - Reg. '

Ref : 1. Original Application No. 12 of 2023.
Z. Show cause notice to the stone & metal quarry on 25.02.2023.
3. Closure Order issuad vide Order dated 15.03.2023.
4. Board Office Order dated 03.01.2020 issued modalities / methodology for
assessing, imposing and utilization of Environmental Compensation.
5. Show Cause Notice issued on 11.12.2023.
6. Hon'ble NGT order dated 13,12.2023 in O.A, No 12 of 2023.
7. EE.RO.Kothagudem report dated 20.01.2024.
8.

Hearing held on 23.01.2024 at Board Office, Hyderabad.
* k¥ kR

WHEREAS, you are operating the stone & metal quarry located at R,Sy.No.20, Toggudem
(V), Paloncha (M), Bhadradri Kothagudem District.

WHEREAS, an Original Application Na. 12 of 2023 was filed by Sri K. Ramesh Babu,
Hyderabad vs Union of India & Ors. in Hon’ble NGT, Chennai against illegal stone gquarry
mining and stone crushing activities by the private respondents at Toggudem (V), Paloncha
(M), Bhadradri Kothagudem District without obtaining necessary permissions from
Government Departments & TSPCB and for causing dust nuisance to the surrounding areas.

WHEREAS, the Board issued show cause notice to the stone & metal quarry on 25.02.2023
for operating without CFE and CFO of the Board.

WHEREAS, the Board vide order dated 15.03.2023 issued closure order to the Stone & Road
Metal Quarry for operating without CFE / CFO of the Board and causing pollution in the
area.

WHEREAS, the Board vide Office order dated 03.01.2020 issued modalities / methodalogy
for assessing, imposing and utilization of Environmental Compensation from the polluting
units in the state of Telangana based on CPCB guidelines.

WHEREAS, the Board vide order dated 11.12.2023 issued Show cause notice to the industry
levying the Environmental Compensation of Rs. 1,26,000/- and directed the industry to
submit any objections in writing within 15 days from the date of the Order.

WHEREAS, the Hon'ble NGT has reviewed the case and issued order dated 13.12.2023 and
same is read as follows:

Today, we have gone through the reports of the Department of Mines and Geology and

the Telangana State Pollution Control Board.

When normally the Telangana SPCB levies penailty based on the report of the

Department of Mines and Geology, in this case, apparently, it was not applied for the

reasons best known to the Telangana SPCB. They have only calculated the damages for

a period of 21 days only i.e. from the date of inspection till the date of show cause

notice issued. ;

3. Let the Telangana SPCB give a reason as to why they have not followed the report of
the Department of Mines and Geology in levying the environmental compensation and a
reason for adopting a different yardstick for the quarry operators involved in this
Original Application in particular. Let a detailed report be filed by the Telangana SPCB in
this regard. :

4., The Department of Mines and Geology is also directed to answer why the amounts were

Lnot recovered through they assessed, what is the action taken, and whether they will be

lable to even locate the quarry operators who ceased opérations at least 5 or & years
back.
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T TELANGANA STATE POLLUTION CONTROL BOARD

i ELAGATER Paryavarana Bhavan, A-III, Industrial Estate, Sanathnagar, Hyderabad-500 018
W Phones : 040-23887500 Fax: 040 - 23887519

BY REGD. POST WITH ACK. DUE

Order No. KGM-EC/TSPCB/U-VI/TF/2020- \ 7] Dt,27.01.2024
SHOW CAUSE NOTICE

Sub: M/s Sri Banoth Ramaiah (5.058 Ha), R.Sy.No. 12 & 14, Thogudem{V),
!LM Palvoncha (M), Bhadradri Kothagudem District - Original Application No. 12 of
§ 2023 was filed by Sri K. Ramesh Babu, Hyderabad vs. Union of India & Ors. in

Hon'ble NGT, Chennai against illegal stone quarry mining and stone crushing
e MEAL activities and causing dust nuisance to the surrounding areas- Hon'ble NGT,
P & Chennai order dt. 18.10.2023 & 13.12.2023 in 0.A. No 12 of 2023

Assessment of Environmental Compensation — Assessment of Envircnmental
Compensation - Show Cause Notice - Issued - Reg.

Ref : 1. Original Application No. 12 of 2023.
2. Show cause notice to the stone & metal quarry on 25.02.2023.
3. Closure Order issued vide Order dated 15.03.2023.
4. Board Office Order dated 03.01.2020 issved modalities / methodology for
assessing, imposing and utilization of Environmental Compensation.
5. Show Cause Notice issued on 11.12.2023.
6. Hon'ble NGT order dated 13.12.2023 in O.A. No 12 of 2023.
7. EE.RO.Kothagudem report dated 20.01.2024,
8.

Hearing held on 23,01.2024 at Board Office, Hyderabad.
ER O 3

WHEREAS, you are operating the stone & metal quarry located at Sy.No.12 & 14,
Toggudem (V), Paloncha (M), Bhadradri Kothagudem District.

2. WHEREAS, an Original Application No. 12 of 2023 was filed by Sri K. Ramesh Babu,
Hyderabad vs Union of India & Ors. in Hon’ble NGT, Chennai against illegal stone quarry
mining and stone crushing activities by the private respondents at Toggudem (V),
Paloncha (M), Bhadradri Kothagudem District without obtaining necessary permissions

from Government Departments & TSPCB and for causing dust nuisance to the
surrounding areas.

3. WHEREAS, the Board issued show cause notice to the stone & metal quarry on
25.02.2023 for operating without CFE and CFO of the Board.

4, WHEREAS, the Board vide order dated 15.03.2023 issued closure order to the Stone &

Road Metal Quarry for operating without CFE / CFO of the Board and causing pollution in
the area.

5. WHEREAS, the Board vide Office order dated 03.01.2020 issued modalities /
methodaology for assessing, imposing and utilization of Environmental Compensation from
the polluting units in the state of Telangana based on CPCB guidelines.

6. WHEREAS, the Board vide order dated 11.12.2023 issued Show cause notice to the
industry levying the Environmental Compensation of Rs. 1,26,000/- and directed the
industry to submit any objections in writing within 15 days from the date of the Order.

7. WHEREAS, the Hon’ble NGT has reviewed the case and issued order dated 13.12.2023
and same is read as follows:

1. Today, we have gone through the reperts of the Department of Mines and Geology
and the Telangana State Pollution Control Board.

2. When normally the Telangana SPCE levies penalty based on the report of the
Department of Mines and Geology, in this case, apparently, it was not applied for the
reasons best known to the Telangana SPCB. They have only calculated the damages
for a period of 21 days only i.e. from the date of inspection till the date of show cause
notice issued.

3. Let the Telangana SPCB give a reason as to why they have not followed the report of
the Department of Mines and Geolagy in levying the environmental compensation and
a reason for adapting a different yardstick for the quarry operators involved in this
Original Application in particular. Let a detailed report be filed by the Telangana SPCB
in this regard.

4. The Department of Mines and Geology is also directed to answer why the amounts
were not recovered through they assessed, what is the action taken, and whether

they will be able to even locate the quarry operators who ceased operations at least 5
or 6 years back.
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Compensatlon The calculat:on is. as fo}]ows

Env:ronmental Compensation- (EC) =PIXNXRxXSX LF
- - -PL--Pollution index of industrial sector
~.N'Z No of days of violation took p!ace

R:~A factor in Rupees for EC
-4 /S ~ Factor for scale of opﬂratlon
* °LF - Location factor : ' '
a} Pellution Index’ (P1) is taken as 80 duly f.onsiderlng the category of the mlr.iu's.tr\yr
=" 'i.e., Red Category.
. ,"b) Ris suggested'to consider as 150: :
Yo ¢} Sis taken as 0.5'considering-the unit is small scale industry
©od) The stone crusher is located -in Toggudern village, Palgncha (M) and the populat:on
of the Toggudem . Grampanchayat and: Paloncha Municipality shall’ be less than 1
Million. L is taken as"1: mnsndenng tne populahon is <1 mill:an in_ whuch u.he
_,industry existing = g .
"No. of days of which violation took ptace are rnentlcmed below:

. | EIA notification, 2006 - . | - ,14.09.2006! Period for | No. of days of
.| dated(as the mme is-above 5 - : assessment violation

| Han ] - ]
“| Inception of the'mine’ ‘bosed on [ .- 07.05 2015' From . 2870 days

-1 the mine lease period Sl .- 7 . 07.05.2015
| submitted by.AD, Mines & o - ite
-+ Geology department vide mails. © . 115.03.2023 . o
-+ hdated 06032023& Cowr : . : N

09.01.2024 - oo : §
Closure orders. Issued by the - -15.03,2023| . .

Boardon:. .- -5 i ‘ i
Exempted Davs‘_ ca 01.07.2022| From . .. -258 days - !
As per AD, Mines & Geology I :01.07.2022 :

| department: mails dated - P * L ter
06.03. 2023 & 09, 01 2024, : : '15.03.2023)
Mme was not In operatlon since . .-
- . Total'ho, of violating days - . .. ; 2612

Tntal nos. of days of violation (M) as 2612 days, Pollution Index of industriat sector {PL)

.as-80, Scale of Operatmn (S) as 0.5, Location. Fas:tor {LF) as 1 and ‘Factor of Rupees (R)

©.ag RS 150/— ;

A In view of the abuve, the eanronmentaI cnmpensatlon is finalized: as
EC 80 X 2612 x 150x 0.5 x 1 -Rs. 1 56 72 000{-

9. . WHEREAS the rewsed calculauons subm|ttec. by the Reg|onal 0ﬁ“ icer, Kotnagudem for jevy
- of Enwronmem:al Compensatiori on the industry, was reviewed.in' the Task Force
- Committee ~meeting held - on'. 23: 01.2024." The Cornrmttee ‘recommended that the
- Environmental.'Compensation ‘may be levied by conmdnrmg the no. of days of violation
- (287C days} arid exempting :the no. of days (258 days) for which the mine is not in
‘operation as per the records of AD, Mines & (Geolegy department. Hence, the No. .of days of
- violation" may be considered as 2612 days for. Ievy of Environmental-Compensation of
S RS 1 56,72 000/- (Rupees One Crora Fifty Six Lakh Seventy Two Thousand anlv)
. -._on the mdustry

Your reply _I ob]ectxons ﬂ’ any on the revised calculatmns carned out by the Board for
assessment of Enwronmental Compensation, shell be: submitted. in writing within 15 days
from thé date of this order, failing whuch the assessment carrled out by the Board w1ll be
'_treated as ﬁnal assessmenl:.
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8. WHEREAS, the EE.RO, Kothagudem vide report dated 2C.01.2024, based on the Hon'ble
NGT order dated 13.12.2023, submitted the revised calculation on levy of Environmanial
Cempensation. The calculation is as follows:

Environmental Compensation (EC) = PIXNx R xS x LF
PIL - Pollution index of industrial sector
N - No of days of violation took place
R - A factor in Rupees for EC
S - Factor for scale of operation
LF - Location factor

a) Pollution Index (PI) is taken as 80 duly considering the category of the industry
i.e., Red Category.

b) R is suggested to consider as 150.

c) Sistaken as 0.5 considering the unit is small scale industry.

d) The stone crusher is located in Toggudem village, Paloncha (M) and the population
of the Toggudem Grampanchayat and Paloncha Municipality shall be less than 1
Million. Lz Is taken as 1 considering the population is < 1 million in which the
industry existing

e) No. of days of which viclation took place are mentioned below:

MoEF office memorandum | 18.05.2012| Period for | No. of days |
dated I assessment of i
i ! vioiation '
i Closure crders issued by the | 15.03.2023} Fram 3954 days
i Board on i . 18.05.2012 to|
! { 15.03.2023
! Exempted Davs 01.12.2014| From -3027 cays
! 01.12.2014
As per AD, Mines & Geology l to i |
department mails dated : 15.03.2023 ! |
06.03.2023 & 09.01.2024, l !
Mine was not in operation |
since | |
Total no. of days of violation 927 |

Total nos. of days of viclation (N) as 927 days, Pollution Index of industrial sector (PI)
as 80, Scale of Operation (S) as 0.5, Location Factor (LF) as 1 and Factor of Rupees (R)
as Rs. 150/-.
In view of the above, the environmantal compensation'is finalized as
EC=80x927x 150 x 0.5 x 1 =Rs. 55,62,000/-

8. WHEREAS, the revised calculations submitted by the Regional Officer, Kothagudem for levy
of Envircnmental Compensation on the industry, was raviewed in the Task Force
Committee meeting held on 23.01.2024. The Committee recommended that the
Environmeantal Compensation may be levied by considering the no. of days aof violatian
(3954 days) and exempting the no. of days (3027 days) for which the mine is not in
operzation as per the records of AD, Mines & Geology department. Hence, the No. of days of
violation may be considered as 927 days for levy of Environmental Compensation of
Rs. 55,62,000/- (Rupees Fifty Five Lakh Sixty Two Thousand only) on the industry.

10. Your reply / objections if any cn the revised calculations carried out by the Board for
assessment of Environmentai Compensation, shall be submitted in writing within 15 days
from the date of this order, failing which the assessment carried out by the Board will be
treated as final assessmeant,

Sd/-

MEMBER SECRETARY
To

M/s Islavath Raju (0.8 Ha),
Sy.No. 4§, Thogudem(V), Palvencha (M),
Bhadradri Kothagudem District.

Copy to:
1. The JCEE, ZO-Hyderabad for information and necessary action.

2. The EE, RO- Kothagudem for information and necessary zction.
3 Concerned file.

//T.C.F.B.O//

l\/% E -‘:{“W‘M
M,S\enior Environmental Engineer

P 2
7/04/29‘2§p
17 23¢ 799
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To

The Assistant Director of
Mines and Geology,
Bhadradri Kothagudem.

V"L}/ﬁs’ub: TSPCB - M/s Islavath Raju (0.8 Ha), Sy.No. 46, Thogudem(V), Palvonéha. :
c/O:_._ (M), Bhadradri Kothagudem District - Hon’ble NGT orders in O.A No 12 of
2023 - Levy of Environmental Compensation ~ Information sought - Reg.

A ; :  §
AL ‘Ref : 1. O.A No 12 of 2023 filed by Sri K. Ramesh Babu, Hyderabad vs Union of -
India & Ors. in Hon’ble NGT, Chennai against illegal stone quarry mining
and stone crushing activities.
‘Show cause notice dated 25.02.2023 issued by the Board to the mine.
Closure order dated 15.03.2023 issued by the Board to the mine.
Show Cause Notice dated 11.12.2023 issued by the Board to the.mine. . - '
Hon’ble NGT order dated 13.12.2023 in O:A No 12 of 2023. P
E-mail of AD, Mines & Geology, Bhadradri Kothagudem dt. 09.01.2024.
Show cause notice dated 27.01.2024 issued by the Board to the mine.
Letter dt. 13.02.2024 of the Mine submitting reply to the show cause
notice. ’
. Hearing held on 06.04.2024 at Board Office, Hyderabad. '
10.Affidavit dt. 13.03.2024 submitted by the Asst. Director of Mines &
Geology, Bhadradri Kothagudem to the Hon'ble NGT i et
11.Lr.N0.2040/GC/2017, dt. 20.04.2024 of AD, Mines & Geclogy; Bhadradri
Kothagudem. - b ) '
12.Letter dt. 23.04.2024 of the Mine.

90 3 i R i 1
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An Original Application No. 12 of 2023 was filed by Sri K. Ramesh Babu, Hyderabad

vs Union of India & Ors. in Hon’ble NGT, Chennai against illegal stone quarry mining
and stone crushing activities by the private respondents at Toggudem (V), Paloncha
(M), Bhadradri Kothagudem District without obtaining necessary permissions from
Government Departments & TSPCB and for causing dust nuisance to the surrounding

areas.

The Board, vide reference 2Md cited, issued show cause notice to M/s Islavath Raju
(0.8 Ha), Sy.No. 46, Thogudem(V), Palvoncha (M), Bhadradri -Kothagudem District
on 25.02.2023 for operating without CFE and CFO of the Board. : —

The Board, vide reference 3 cited issued Closure order to the Stone & Road Metal
Quarry for operating without CFE / CFO of the Board and causing pollution in the

area.

The Board, vide reference 4th cited issued Show cause notice to the mine regarding
levy of Environmental Compensation of Rs. 1,26,000/- and directed the mine to
submit any objections in writing within 15 days from the date of the Order. ..

The Hon'ble NGT has reviewed the case and issued order dated 13.1-2.2023, vide

reference 5t cited and same is read as follows:

1. Today, we have gone through the reports of the Department of Mines and.
Geology and the Telangana State Pollution Control Board. _ 3 1 S,

2. When normally the Telangana SPCB levies penalty based on the report of the
Department of Mines and Geology, in this case, apparently, it was not applied for
the reasons best known to the Telangana SPCB. They have only calculated the
damages for a period of 21 days only i.e. from the date of inspection till the date -
of show cause notice issued. ' :

3. Let the Telangana SPCB give a reason as to why they have not followed the
report of the Department of Mines and Geology in levying the environmental
compensation and a reason for adopting a different yardstick for the quarry .. -
operators involved in this Original Application in particular. Let a detailed report

be filed by the Telangana SPCB in this regard.
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4. The Department of Mines and Geology is also directed to answer why the
‘amaunts were not recovered through they assessed, what is the action taken,
snd ‘whether they will be able to even locate the quarry operators who ceased
operations at least 5 or 6 years back.

The Assistant Director of Mines and Geology, Bhadradri Kothagudem, vide reference
6t cited, submitted that the mine lease period is from 23.02.2006 to 22.02.2016 and
further it was also mentioned that the last dispatch permit issued & its validity is
from 31.10.2014 to 30.11.2014.

PR

As per the orders of the Honble NGT, dated 13.12.2023 and based on the
information furnished by the Assistant Director of Mines and Geology, Bhadradri
Kothagudem, the issue was reviewed in the Board’s Task Force Committee meeting.
The Committee recommended that the Environmental Compensation may be levied
on the above mine, based on the following calculation:

Environmental Compensation (EC) = PIx N x Rx S x LF

" PI - Pollution index of industrial sector
N - No of days of violation took place
R - A factor in Rupees for EC
S - Factor for scale of operation
LF - Location factor

."a) Pollution Index, (PI) is taken as 80 duly considering the category of the
industry i.e., Red Category.

b) R is suggested to consider as 150.

c) S is taken as 0.5 considering the unit is small scale industry.

d) The stone crusher is located in Toggudem village, Paloncha (M) and the
population of the Toggudem Grampanchayat and Paloncha Municipality is
less than 1 Million. Lg is taken as 1 considering the population is < 1 million

. in which the industry existing
e) No. of days of which violation took place are mentioned below:

MoEF office memorandum 18.05.2012 | Period for No. of days
dated ' assessment of violation
Closure orders issued by the 15.03.2023 | From 3954 days
‘Board on . 18.05.2012 to
s A : 15.03.2023
Exempted Days 01.12.2014 | From -3027 days
: : 01.12.2014
As per AD, Mines & Geology to
department mail dated ; 15.03.2023
09.01.2024, Mine was not in -
_.|.operation since :
d Total no. of days of violation 927

Total nos. of days of violation (N) as 927 days, Pollution Index of
industrial sector (PI) as 80, Scale of Operation (S) as 0.5, Location
Factor (LF) as 1 and Factor of Rupees (R) as Rs. 150/-.

In view of the above, the environmental compensation is finalized as
EC = 80 x 927 x 150 x 0.5 x 1 =Rs. 55,62,000/-

The Board, vide reference 7' cited issued Show cause notice to the mine regarding

" “the assessment of Environmental Compensation of Rs. 55,62,000/- (Rupees Fifty

Five Lakh Sixty Two Thousand only) to be levied on the industry and directed
the industry to submit any reply/objections in writing within 15 days from the date
of the Order, failing which the assessment carried out by the Board will be treated
"as final assessment. '

The.M‘in‘e,_vide reference 8% cited has submitted reply to the show cause notice
stating that they have not done any quarry operations during financial years 2010-
2011, 2011- 2012.

“Vide reference 9™ cited, the issue was reviewed in the Board's Task Force
Committee meeting held on 06.04.2024. The representative of the mine attended
the meeting. The Committee noted that the Board has carried out assessment of the
[EC exempting the period as stated by the Mine ie., during financial years 2010-

- 2011, 2011- 2012. Further, the Mine has not produced any evidence on non
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operation of the Mine for the remaining period. It is also observed from the
statement of Mines and Geology Department that the mine lease period is from
23.02.2006 to 22.02.2016 and further it was also mentioned that the last dispatch
permit issued & its validity is from 31.10.2014 to 30.11.2014. Hence, the Board has
taken violation period from 18.05.2012 (i.e., the issue of Office Memorgindum by the

MoEFCC stating that renewal of leases of minor minerals with lease area less than 5- fiEx

Ha shall be granted only after getting the Environmental Clearance) ~upto
30.11.2014, (i.e., last dispatch validity date) and also the statement of Mines &
Geology which clearly specified that the quarry is not working since 01.12.2014.
Hence, the assessment carried out by the Board vidé order dated 27.01.2024 be
may be treated as final assessment. After detailed discussions, the Committee
recommended that the Environmental Compensation assessed by the Board vide
order dated 27.01.2024 may be treated as final assessment and the Board may levy
Environmental Compensation of Rs. 55,62,000/- (Rupees Fifty Five Lakh Sixty .

Two Thousand only) on the mine.

The Asst. Director of Mines & Geology, Bhadradri Kothagudem has submitted an
Affidavit dt. 13.03.2024 to the Hon’ble NGT, vide reference 10%™ cited. It is observed
from the Affidavit that the Asst. Director of Mines & Geclogy, Bhadradri Kothagudem
has levied penalty of Rs. 13,11,55,020/- (Rupees Thirteen Crore Eleven Lakh Fifty

Five Thousand and Twenty only) on the Mine.

Subsequently, the Mine, vide reference 12" cited has submitted the letter,
Lr.No.2040/GC/2017, dt. 20.04.2024 of Asst. Director of Mines & Geology,
Bhadradri Kothagudem with the details of dispatch permits issued to the Mine,
wherein it was mentioned that the permit valid working days from April 2012 to
March 2017 are 136 days. | )

In view of the above, it is requested to submit the following details within 7 days,
for taking further necessary action on the representation submitted by the mine on
levying of Environmental Cormripensation : % :

i Details based on which the penalty amount of Rs. 13,11,55,020/- is levied by
the Asst. Director of Mines & Geology, Bhadradri Kothagudem, on the Mine.

ii.  Number of days the mine has carried out operatibn with valid permits, during
the period from 18.05.2012 to 15.03.2023- ' S

ili.  Number of days the mine has carried out operation without valid permits,
during the period from 18.05.2012 to 15.03.2023. :

The above information may be furnished at the earliest so as to finalize the
Environmental Compensation to be levied on the Mine and submit the report to the

Hon'ble NGT.

MEMBER SECREATRY

Copy submitted to : ’ "=

1.
2

B

The Principal Secretary to Government (Mines & Geology), Telangana for- kind-

information. ‘

The Director, Mines & Geology, My Home Sarovar, 2" Floor, Adarsh Nagar, Opp :
Secretariat, Hyderabad for information. . . '
The Deputy Director of Mines and Geology, Warangal for information. .
M/s Islavath Raju (0.8 Ha), Sy.No. 46, Thogudem(V), Palvoncha (M), Bhadradri
Kothagudem District for information. '

The Environmental Engineer, Regional Office, Kothagudem for information and

necessary action.

//T.C.F.B.O//

ZEA?ﬂl?rl'ior Environmqﬁggr : ’

(TF-HYD-UH-VI)
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TELANGANA STATE POLLUTION CONTROL BOARD

“Soolrs
—Temcwa—  Paryavarana Bhavan, A-III, Industrial Estate, Sanathnagar
——— ki 1 / o
W Hyderabad-500 018 L)
Phones : 040-23887500 Fax: 040 - 23887512
Letter No. GEN-KGM /TSPCB/U-VI/TF/2020 - 3&)&"‘ Dt:07.05.2024
To

The Assistant Director of
Mines and Geology,
Bhadradri Kothagudem.

-
1

OJ‘Q ~ Sub: TSPCB - M/s Smt. Ch. Nagamma (1.0 Ha), Sy.No.42 & 43, Toggudem (V),

¢ 0L

Paloncha (M), Bhadradri Kothagudem District: - Hon’ble NGT orders in O.A
No 12 of 2023 - Levy of Environmental Compensation - Information sought
- Reg. : : : e

Ref : 1. O.A No 12 of 2023 filed by Sri K. Rémesh Babu, Hyderabad vs Union of

India & Ors. in Hon’ble NGT, Chennai against illegal stone quarry mining

and stone crushing activities.

Show cause notice dated 25.02.2023 issued by the Board to the mine.

Closure order dated 15.03.2023 issued by the Board to the mine.

Show Cause Notice dated 11.12.2023 issued by the Board to the mine.

Hon’ble NGT order dated 13.12.2023 in O.A.No 12 of 2023, .-~ '

E-mail of AD, Mines & Geology, Bhadradri Kothagudem dt. 09.01.2024.

Show cause notice dated 27.01.2024 issued by the Board to the mine.

Hearing held on 06.04.2024 at Board Office, Hyderabad.

Affidavit dt. 13.03.2024 submitted by the Asst. Director of Mines &

Geology, Bhadradri Kothagudem to the Hon'ble NGT

10.Lr.No.2040/GC/2017, dt. 20.04.2024 of AD, Mines & Geology, Bhadradri
Kothagudem. 2k

11.Letter dt. 24.04.2024 of the Mine. -

CONDUEWN

* % ¥k ¥ *

An Original Application No. 12 of 2023 was filed by Sri K. Ramesh Babu, Hyderabad
vs Union of India & Ors. in Hon’ble NGT, Chennai against illegal stone quarry mining
and stone crushing activities by the private respondents at Toggudem (V), Paloncha
(M), Bhadradri Kothagudem District without obtaining necessary permissions from
Government Departments & TSPCB and for causing dust nuisance to the surrounding
areas.

The Board, vide reference 2" cited, issued show cause notice to M/s Smt. Ch.
Nagamma (1.0 Ha), Sy.No.42 & 43, Toggudem (V), Paloncha (M), Bhadradri
Kothagudem District on 25.02.2023 for operating without CFE and CFO of the Board.

The Board, vide reference 3™ cited issued Closure order to the Stone & Road Metal
Quarry for operating without CFE / CFO of the Board and causing pollution in the

area.

The Board, vide reference 4™ cited issued Show cause notice to the mine regarding
levy of Environmental Compensation of Rs. 1,26,000/- and directed the mine to
submit any objections in writing within 15 days from the date of the Order. .

The Hon’ble NGT has reviewed the case and issued order dated 13.12.2023, vide
reference 57 cited and same is read as follows: ety

1.

2.

Today, we have gone through the reports of the Department of Mines and
Geology and the Telangana State Pollution Control Board. _

When normally the Telangana SPCB levies penalty based on the report of the
Department of Mines and Geology, in this case, apparently, it was not applied for
the reasons best known to the Telangana SPCB. They have only calculated the
damages for a period of 21 days only i.e. from the date of inspection till the date

of show cause notice issued.
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3. Let the Telangana SPCB give a reason as to why they have not followed the
report of the Department of Mines and Geology in levying the environmental
compensation and a reason for adopting a different yardstick for the quarry
operators involved in this Original Application in particular. Let a detailed report
be filed by the Telangana SPCB in this regard.

4. The Department of Mines and Geology is also directed to answer why the

- amounts were not recovered throughthey assessed, what is the action taken,
and:whether they will be able to even locate the quarry operators who ceased
operations at least 5 or 6 years back.

-

The Assistant Director of Mines and Geology, Bhadradri Kothagudem, vide reference
6% cited, submitted that the mine lease period is from 22.08.2006 to 21.08.2016 and
further it was also mentioned that the last dispatch permit issued & its validity is
from 17.12.2016 to 31.12.2016.

As per the orders of the Hon'ble NGT, dated 13.12.2023 and based on the
information furnished by the Assistant Director of Mines and Geology, Bhadradri
Kothagudem, the issue was reviewed in the Board’s Task Force Committee meeting.
The Committee recommended that the Environmental Compensation may be levied
on the above mine, based on the following calculation:

W g it S

" Environmental Compensation (EC) = PIX Nx R x S x LF

"~ PI - Pollution index of industrial sector
N - No of days of violation took place
R - A factor in Rupees for EC
S - Factor for scale of operation
LF - Location factor

a) Pollution Index (PI) is taken as 80 duly considering the category of the

7" lindustry i.e., Red Category.

b) R is suggested to consider as 150.

c) S is taken as 0.5 considering the unit is small scale industry.

d) The stone crusher is located in Toggudem village, Paloncha (M) and the
population of the Toggudem Grampanchayat and Paloncha Municipality is
less than 1 Million. Lr is taken as 1 considering the population is < 1 million
in which the industry existing

e) No. of days of which violation took place are mentioned below:

MoEF office 18.05.2012 Period for No. of days
memorandum dated assessment of violation
Closure orders issued by | 15.03.2023 From 3954 days
the Board on : : 18.05.2012 to
. | " 15.03.2023.
Exempted Days : 30.07.2016 | From -2420 days
| As per AD, Mines & Geology 30.07.2016
department mail dated to
09.01.2024, Mine was not 15.03.2023
in operation since
Total no. of days of violation 1534

~ Total .nos. ‘of days of violation (N) as 1534 days, Pollution Index of industrial sector
. (PI) as 80, Scale of Operation (S) as 0.5, Location Factor (LF) as 1 and Factor of
Rupees (R) as Rs. 150/-.
L In view of the above, the environmental compensation is finalized as
EC = 80 x 1534 x 150 x 0.5 x 1 = Rs.92,04,000/- .

The Board, vide reference 7™ cited issued Show cause notice to the mine regarding
the assessment of Environmental Compensation of Rs. 92,04,000/- (Rupees
"Ninety Two Lakhs Four Thousand Only) to be levied on the industry and
directed the industry to submit any reply/objections in writing within 15 days from
the date of the Order, failing which the assessment carried out by the Board will be
_trete_lted as final assessment. The mine has not submitted reply to the show cause
notice. :

e L

o
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vide reference 8th cited, the issue was reviewed in the Board’s Task Force
Committee meeting held on 06.04.2024. The representative of the mine attended
the meeting. The Committee noted that the Board has carried out assessment of the
EC exempting the period of non-operation of the Mine as per the details obtained
from the AD, Mines & Geology Department. Further, the mine has not submitted
reply/objections to the show cause notice issued by.the Board and' ‘also” the
representative of the mine has not raised any objections«during the meeting, on the
EC to be levied. Hence, the assessment carried out by the Board vide order dated
27.01.2024 be may be treated as final assessment. After detailed discussions, the
Committee recommended that the Environmental Compensation assessed by the
Board vide order dated 27.01.2024 may be treated -as final assessment and the
Board may levy Environmental Compensation of Rs. 9%,04,000/- (Rupees Ninety
Two Lakhs Four Thousand Only) on the mine.

The Asst. Director of Mines & Geology, Bhadradri Kothagudem has submitted an
Affidavit dt. 13.03.2024 to the Hon'ble NGT, vide reference o™ cited. It is observed
from the Affidavit that the Asst. Director of Mines & Geology, Bhadradri Kothagudem
has levied penalty of Rs. 16,05,38,296.5/- (Rupees Sixteen Crore Five Lakh Thirty
Eight Thousand Two Hundred and Ninety Six and Paise Five only) on tha Mine.

Subsequently, the Mine, vide reference 11™ cited has submitted the letter,
Lr.No.2040/GC/2017, dt. 20.04.2024 of Asst. Director of Mines & Geology,
Bhadradri Kothagudem with the details of dispatch permits issued to the Mine,
wherein it was mentioned that the permit valid working days from April 2010 to
March 2017 are 961 days. :

In view of the above, it is requested to submit the foilowing details within 7 days,
for taking further necessary action on the representation submitted by the mine on

levying of Environmental Compensation :
i, Details based on which the penalty amount of Rs. 16,05,38,296.5/- is levied

by the Asst. Director of Mines & Geology, Bhadradri Kothagudem, on -the
Mine. : :
ii.  Number of days the mine has carried out operation with valid permits, during
the period from 18.05.2012 to 15.03.2023. it
iii.  Number of days the mine has carried out operation without valid permits,
during the period from 18.05.2012 to 15.03.2023.

The above information may be furnished at the earliest so as to finalize the
Environmental Compensation to be levied on the Mine and submit the report to the

Hon’ble NGT.
sd/-

MEMBER SECREATRY

Copy submitted to :

1.

The Principal Secretary to Government (Mines & Geology), Telangara for:kind

information. e
The Director, Mines & Geology, My Home Sarovar, 2" Floor, Adarsh Nagar, Opp :

Secretariat, Hyderabad for information.

The Deputy Director of Mines and Geology, Warangal for information. _
M/s. Smt. Ch. Nagamma (1.0 Ha), Sy.No.42 & 43, Toggudem (V), Paloncha (M),
Bhadradri Kothagudem District for information. '

The Environmental Engineer, Regional Office, Kothagudem for information and

necessary action.

//T.C.F.B.O//

‘g\enior Envirbnm Pgineer_

(TF-HYD-UH-VI)
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_——_ TELANGANA STATE POLLUTION CONTROL'EQA&D

Dol

% Paryavarana Bhavan, A-III, Industrial Estate, Sanathnagar,
\“,’ Hyderabad-500 018 ¢
Phones : 040-23887500 Fax: 040 - 23887519
Letter No. GEN-KGM/TSPCB/U-VI/TE/2024 - 3D L Dt:07.05.2024
To '

The Assistant Director of
Mines and Geology,

Bhadradri Kothagudem.
\.—’P

Sub: TSPCB - M/s Smt. Ch. Nagamma (4.0 Ha), Sy.No.42 & 43, Toggudem (v),"
Paloncha (M), Bhadradri Kothagudem District - Hon’ble NGT orders in O.A
No 12 of 2023 - Levy of Environmental Compensation - Information sought
- Reg. i

Ref : 1. O.A No 12 of 2023 filed by Sri K. Ramesh Babu, Hyderabad vs Union of
India & Ors. in Hon’ble NGT, Chennai against illegal stone quarry mining
and stone crushing activities. 3

Show cause notice dated 25.02.2023 issued by the Board to the mine.
Closure order dated 15.03.2023 issued by the Board to the mine.
Show Cause Notice dated 11.12,2023 issued by the Board to the mine.
Hon'ble NGT order dated 13.12.2023 in O.A No 12 of 2023. '
E-mail of AD, Mines & Geology, Bhadradri Kothagudem dt. 09.01.2024.
Show cause notice dated 27.01.2024 issued by the Board to the mine.
Hearing held on 06.04.2024 at Board Office, Hyderabad. 3 ™
Affidavit dt. 13.03.2024 submitted by the Asst. Director of Mines &
Geology, Bhadradri Kothagudem to the Hen'ble NGT
10.Lr.No.2040/GC/2017, dt. 20.04.2024 of AD, Mines & Geology, Bhadradri
Kothagudem. . ,
11.Letter dt. 23.04.2024 of the Mine.

10 00 ] o8 Ul WY
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An Original Application No. 12 of 2023 was filed by Sri K. Ramesh Babu, Hyderabad
vs Union of India & Ors. in Hon’ble NGT, Chennai against illegal stone quarry mining
and stone crushing activities by the private respondents at Toggudem (V), Paloncha
(M), Bhadradri Kothagudem District without obtaining necessary permissions from
Government Departments & TSPCB and for causing dust nuisance to the surrounding
areas. ' -

The Board, vide reference 2" cited, issued show cause notice to M/s Smt. Ch.
Nagamma (4.0 Ha), Sy.No.42 & 43, Toggudem (V), Paloncha (M), Bhadradri .
Kothagudem District on 25.02.2023 for operating without CFE and CFO of the Board. =~

The Board, vide reference 31 cited issued Closure order to the Stone & Road Metal
Quarry for operating without CFE / CFO of the Board and causing pollution in the
area. .

The Board, vide reference ath cited issued Show cause notice to the mine regarding
levy of Environmental Compensation of Rs. 1,26,000/- and directed the mine. to
submit any objections in writing within 15 days from the date of the orGar:- 11E;

The Hon’ble NGT has réviewéd the case and issued order dated 13.12.2023, vide
reference 5™ cited and same is read as follows: !

1. Today, we have gone through the reports of the Department of Mines and
Geology and the Telangana State Pollution Control Board. :

2. When normally the Telangana SPCB levies penalty-based on the report, of the
Department of Mines and Geology, in this case, apparently, it was not applied for
the reasons best known to the Telangana SPCB. They have only calculated the
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damages for a period. of 21 days only i.e. from the date of inspection till the date
. of show cause notice issued.
3. Let the Telangana SPCB give a reason as to why they have not followed the
report of the Department of Mines and Geology in levying the environmental
compensation and & reason for adopting a different yardstick for the quarry
operators involved in' this Original Application in particular. Let a detailed report
be filed by the Telangana SPCB in this regard.
4. The Department of Mines and Geology is also directed to answer why the
amounts were not recovered through they assessed, what is the action taken,
and whether they:- wil be able to even locate the quarry operators who ceased
operations at least.5 or 6 years back.

The Assistant Director of :Mines and Geology, Bhadradri Kothagudem, vide reference
6™ cited, submitted that the mine lease period is from 13.06.2011 to 12.06.2026 and
further it was also mentioned that the last dispatch permit issued & its validity is

from 13.12.2019 to 31.12.2019.

~As per: tihe orders of the Hon'ble NGT, dated 13.12.2023 and based on the
.information furnished by the Assistant Director of Mines and Geology, Bhadradri
Kothagudem, the issue was reviewed in the Board's Task Force Committee meeting.
The Committee recommended that the Environmental Compensation may be levied
on the above mine, based on the following calculation:

Environmental Compensation (EC) = PIXNX R X S x LF
PI - Pollution index of industrial sector
N - No of days .of violation took place
R - A factor in Rupees for EC
S - Factor for scale of operation
LF - Location factor

a) Pollution Index.(PI) is taken as 80 duly considering the category of the

~industry i.e., Red Category.

b) R is suggested to consider as 150.

_-c) S is taken as 0.5 considering the unit is small scale industry.

‘d) The stone crusher is located ‘in Toggudem village, Paloncha (M) and the
population of the Toggudem Grampanchayat and Paloncha Municipality is
less than 1 Million. L¢ is taken as 1 considering the population is < 1 million
in which the industry existing

e) No. of days of which violation took place are mentioned below:

MoEF office memorandum | 18.05.2012 Period for No. of days
dated ; assessment | of violation
Closure orders issued by the | 15.03.2023 | From 3954 days
Board on & 18.05.2012 to
15.03.2023
Exempted Days @ 01.01.2020 | From -1170 days
As per AD, Mines & Geology 01.01.2020
department mail dated to
09.01.2024, Mine was not in 15.03.2023
operation since
Total no. of days of violation 2784

Total nos. of days of violation (N) as 2784 days, Pollution Index of industrial sector
(PI) as 80, Scale of Operation (S) as 0.5, Location Factor (LF) as 1 and Factor of
Rupees (R) as Rs. 150/=, :
syt 2o ’ |
In view of the above, the environmental compensation is finalized as

EC = 80 x 2784 x 150 x 0.5 x 1 =Rs. 1,67,04,000/-

The Board, vide reference 7' cited issued Show cause notice to the mine regarding
the assessment of Environmental Compensation of Rs.1,67,04,000/- (Rupees
One Cruye Sixty Seven Lakhs and Four Thousand only) to be levied on the
_ industry and directed the industry to submit any reply/objections in writing within
.15 days from the date of the Order, failing which the assessment carried out by the
Board will be treated as final assessment. The mine has not submitted reply to the
show cause notice.
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Yide reference gth cited, the issue was reviewed in the Board’s Task Force
Committee meeting held on 06.04.2024. The representative of the mine attended
the meeting. The Committee noted that the Board has carried out assessment of the
EC exempting the period of non-operation of the Mine as per the details obtained
from the AD, Mines & Geology Department. Further, the mine has not submitted
reply/objections to the show cause notice issued .by the Board and also the
representative of the mine has not raised any objections during the meeting, on the
EC to be levied. Hence, the assessment carried out by the Board vide order dated
27.01.2024 be may be treated as final assessment. After detailed discussions, the
Committee recommended that the Environmental Compensation assessed by the .
Board vide order dated 27.01.2024 may be treated as final assessment and -the
Board may levy Environmental Compensation of Rs.1,67,04,000/- (Rupees One
Crore Sixty Seven Lakhs and Four Thousand only) on the mine.

The Asst. Director of Mines & Geology, Bhadradri Kothagudem has submitted .an
Affidavit dt. 13.03.2024 to the Hon'ble NGT, vide reference ot cited. It .is observed
from the Affidavit that the Asst. Director of Mines & Geology, Bhadradri Kothagudem
has levied penalty of Rs. 35,92,99,950.80/- (Rupees Thirty Five Crore Ninety Two
Lakh Ninety Nine Thousand Nine Hundred and Fifty and Paise Eighty only) on the
Mine. =

Subsequently, the Mine vide reference 11" cited has submitted the letter,
Lr.No.2040/GC/2017, dt. 20.04.2024 of Asst. Director of Mines & Geology,
Bhadradri Kothagudem with the details of dispatch permits issued to the Mine,
wherein it was mentioned that the permit valid working days from April 2011 to
March 2024 are 1340 days.

In view of the above, it is requested to submit the following details within 7 days,
for taking further necessary action on the representation submitted by the mine on
levying of Environmental Compensation : .

i. Details based on which the penalty amount of Rs. 35,92,99,950;'50"/-:; is levied
by the Asst. Director of Mines & Geology, Bhadradri Kothagudem, on the
Mine.

ii.  Number of days the mine has carried out operation with valid permits, during
the period from 18.05.2012 to 15.03.2023. .

iii.  Number of days the mine has carried out operation without valid permits,
during the period from 18.05.2012 to 15.03.2023.. '

The above information may be furnished at the earliest so as to finalize the
Environmental Compensation to be levied on the Mine and submit the report to the
Hon’ble NGT.
sd/- )
MEMBER SECREATRY

Copy submitted to :

1.

The Principal Secretary to Government (Mines & Geology); Telangana for kind

information. ;
The Director, Mines & Geology, My Home Sarovar, 2" Floor, Adarsh-Magar, Opp:
Secretariat, Hyderabad for information.

The Deputy Director of Mines and Geology, Warangal for information. .
M/s Smt. Ch. Nagamma (4.0 Ha), Sy.No.42 & 43, Toggudem (V), Paloncha (M),
Bhadradri Kothagudem District for information.

The Environmental Engineer, Regional Office, Kothagudem for information and

necessary action.
//T.C.F.B.O// .

=
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TELANGANA STATE POLLUTION CONTROL BOARD

“Soone_
—emcwa_  Paryavarana Bhavan, A-III, Industrial Estate, Sanathna
— r r r gar
N2 " Hyderabad-500 018 :
Phones : 040-23887500 Fax: (040 - 23887519
Letter No. GEN-KGM /TSPCB/U-VI/TF/2024 - D=} Dt:07.05.2024

To
The Assistant Director of
Mines and Geology,

Bhadradri Kothagudem.

a

f W

.

b: TSPCB - M/s Sri Banoth Ramaiah (5.058 Ha), R.Sy.No. 12 & 14,
Thogudem(V), Palvoncha (M), Bhadradri Kothagudem District - Hon'’ble

NGT orders in O.A No 12 of 2023 - Levy of Environmental Compensation. -
¢ S Information sought - Reg. : g AEET

Ref : 1. O.A No 12 of 2023 filed by Sri K. Ramesh Babu, Hyderabad vs Union of
India & Ors. in Hon'ble NGT, Chennai against illegal stone: quarry mining

and stone crushing activities. A .

Show cause notice dated 25.02.2023 issued by the Board to the mine.

Closure order dated 15.03.2023 issued bythe Board to the mine.

Show Cause Notice dated 11.12.2023 issued by the Board to the mine.

Hon'ble NGT order dated 13.12.2023 in O.A No 12 of 2023.

E-mail of AD, Mines & Geology, Bhadradri Kothagudem dt. 09.01.2024,

Show cause notice dated 27.01.2024 issued by the Board to the mine.

Hearing held on 06.04.2024 at Board Office, Hyderabad. E

Affidavit dt. 13.03.2024 submitted by the Asst. Director of Mines &

Geology, Bhadradri Kothagudem to the Hon'ble NGT ;

10.Lr.No.2040/GC/2017, dt. 20.04.2024 of AD, Mines & Geology, Bhadradri

Kothagudem.
11, Letter dt. 23.04.2024 of the Mine. a

CONOUEWN

%k k k Xk ¥

An Original Application No. 12 of 2023 was filed by Sri K. Ramesh Babu, Hyderabad
vs Union of India & Ors. in Hon'ble NGT, Chennai against illegal stone quarry mining

and stone crushing activities by the private respondents at Toggudem (V), Paloncha
(M), Bhadradri Kothagudem District without obtaining necessary permissions from .

Government Departments & TSPCB and for causing dust nuisance to the surrounding
areas. : e

The Board, vide reference 2™ cited, issued show cause notice to M/s Sri Banoth

Ramaiah (5.058 Ha), R.Sy.No. 12 & 14, Thogudem(V), Palvoncha (M), Bhadradri
Kothagudem District on 25.02.2023 for operating without CFE and CFO of the Board.

The Board, vide reference 31 cited issued Closure order to the Stone & Road Metal
Quarry for operating without CFE / CFO of the Board and causing pollution in the

area.

The Board, vide reference 4" cited Issued Show cause notice to the mine regarding

levy of Environmental Compensation of Rs. 1,26,000/- and directed the mipe to

submit any objections in writing within 15 days from the date of the Order. -

The Hon’ble NGT has reviewed the case and issued order dated 13.12.2023, vide

reference 5 cited and same is read as follows:

1. Today, we have gone through the reports of the Department of Mines ‘and
Geology and the Telangana State Pollution Control Board. G

2. When normally the Telangana SPCB levies penalty based on the report of the-
Department of Mines and Geology, in this case, apparently, it was not applied for
the reasons best known to the Telangana SPCB. They have only calculated the
damages for a period of 21 days only i.e. from the date of inspection till the date

of show cause notice issued.
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3. Let the Telangana SPCB give a reason as to why they have not followed the

‘" report of the Department of Mines and Geology in levying the environmental
compensation and a reason for adopting a different yardstick for the quarry
operators involved i this Original Application in particular. Let a detailed report
be filed by the Telangana SPCB in this regard.

4. The .Department of Mines and Geology is also directed to answer why the
amounts were not recovered through they assessed, what is the action taken,
and whether they will be able to even locate the quarry operators who ceased

operations at least 5 or 6 years back.

The Assistant Director of Mines and Geology, Bhadradri Kothagudem, vide reference
6™ cited, submitted that the mine lease period is from 07.05.2015 to 06.05.2025 and
further it ‘vas also mentioned that the last dispatch permit issued & Its validity is
~from 16.06.2022 to 30.06.2022.

As per the orders of the Hon'ble NGT, dated 13.12.2023 and based on the
information furnished by the Assistant Director of Mines and Geology, Bhadradri
Kothagudem, the issue was reviewed in the Board’s Task Force Committee meeting.
The Committee recommended that the Environmental Compensation may be levied
on the above mine, based on the following calculation:

Environmental Compensation (EC) = PIXx NX R X S x LF
1 PI - Pollution index of industrial sector
N - No of days of violation took place
R - A factor in Rupees for EC
S - Factor for scale of operation
LF - Location. factor
.a) Pollution Index (PI) is taken as 80 duly considering the category of the
industry i.e., Red Category.
b) R is suggested to consider as 150.
c) Sistaken as 0.5 considering the unit is small scale industry.
d) The stone crusher is located in Toggudem village, Paloncha (M) and the
population of the Toggudem Grampanchayat'and Paloncha Municipality is
.~ less than 1 Million. Lg is taken as 1 considering the population is < 1 million
.~ “in which the industry existing
e) No. of days of which violation took place are mentioned below:

EIA notification, 2006 14.09.2006| Period for No. of days
dated(as the mine is above 5 assessment | of violation
Ha.) ; ,
Inception of the mine based 07.05.2015| From 2870 days
on the mine lease period 07.05.2015
submitted by AD, Mines & to
Geology department vide 15.03.2023
mails dated 06.03.2023 &
e 09.01.2024 .
Closure orders issued by the 15.03.2023
Board on '
'| Exempted Days 01.07.2022| From -258 days
.| As per AD, Mines & Geology 01.07.2022
| department mail dated to
09.01.2024, Mine was not in 15.03.2023
operation since
Total no. of violating days 2612

Total nos. of days of violation (N) as 2612 days, Pollution Index of industrial sector
(PI) as 80, Scale of Operation (S) as 0.5, Location Factor (LF) as 1 and Factor of
" Rupees (R) as Rs, 150/-.
In view of the above, the environmental compensation is finalized as
EC = 80 x.12612 x 150 x 0.5 x 1 =Rs. 1,56,72,000/-

The Board, vide reference 7 cited issued Show cause notice to the mine regarding
‘the assessment of Environmental Compensation of Rs.1,56,72,000/- (Rupees
One Crore Fifty Six Lakh Seventy Two Thousand only) to be levied on the
industry and directed the industry to submit any reply/objections in writing within
15.days from the date of the Order, failing which the assessment carried out by the
Board. will be treated as final assessment. The mine has not submitted reply to the
“show cause notice. ‘



e

Vide reference 8" cited, the issue was. reviewed in the Board’s Task Force
Committee meeting held on 06.04.2024. The representative of the mine attended
the meeting. The Committee noted that the Board has carried out assessment of the
EC exempting the period of non-operation of the Ming as per the details obtained
from the AD, Mines & Geology Department. Further, the mine has not submitted
reply/objections to the show cause notice issued by the Board.- and also the
representative of the mine has not raised any objections during the meeting, on the
EC to be levied. Hence, the assessment carried out by the Board vide order dated
27.01.2024 be may be treated as final assessment. After detailed discussions, the
Committee recommended that the Environmental Compensation assessed by the
Board vide order dated 27.01.2024 may be treated as final assessment and the
Board may levy Environmental Compensation of Rs.1,56,72,000/- (Rupees One
Crore Fifty Six Lakh Seventy Two Thousand only) on the mine. '

The Asst. Director of Mines & Geology, Bhadradri Kothagudem has “submitted an
Affidavit dt. 13.03.2024 to the Hon’ble NGT, vide reference o' cited. It is observed
from the Affidavit that the Asst. Director of Mines & Geology, Bhadradri Kothagudem
has levied penalty of Rs. 82,76,71,650/- (Rupees Eighty Two Crore Seventy Six
Lakh Seventy One Thousand Six Hundred and Fifty only) on the Mine.

Subsequently, the Mine vide reference 11¥ cited has submitted the Ietter,
Lr.No.2040/GC/2017, dt. 20.04.2024 of Asst. Director of Mines & Geology,
Bhadradri Kothagudem with the details of dispatch permits issued to.the Mine,
wherein it was mentioned that the permit valid working days from April 2015 to
March 2024 are 913 days.

In view of the above, it is requested to submit the foilowing details within 7 days,
for taking further necessary action on the representationsubmitted by the mine on
levying of Environmental Compensation : :

i, Details based on which the penalty amount of Rs. 82,76,71,650/- is levied by
the Asst. Director of Mines & Geology, Bhadradri Kothagudem, on the Mine.

ii.  Number of days the mine has carried out operation with valid permits, during
the period from 07.05.2015 to 15.03.2023. ‘

ii. Number of days the mine has carried out operation without "v"é'l'i'c'jA permits,
during the period from 07.05.2015 to 15.03.2023. '

The above information may be furnished at the earliest so as to finalize the
Environmental Compensation to be levied on the Mine and submit the report to-the

Hon'ble NGT.
sd/-

MEMBER SECREATRY.

Co submitted to :

1.

£

The Principal Secretary to Government (Mines & Geo!ogy), Telangana fo'r kind

information. ) S
The Director, Mines & Geology, My Home Sarovar, 2™ Floor, Adarsh Nagar, Opp :

Secretariat, Hyderabad for information.
The Deputy Director of Mines and Geology, Warangal for information. .
M/s Sri Banoth Ramaiah (5.058 Ha), R.Sy.No. 12 & 14, Thogudem(V), Palvoncha

(M), Bhadradri Kothagudem District for information.
The Environmental Engineer, Regional Office, Kothagudem for information and

necessary action.

//T:C.F.B.O//

‘é;nior Environﬁféﬁ‘gngmeer

(TF-HYD-UH-VI)
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— TELANGANA STATE POLLUTiON CONTROL BOARD

DTSR
—mei—  Paryavarana Bhavan, A-III, Industrial Estate, Sanathnagar,
W ' Hyderabad-500 018 -+ iy B
Phones : 040-23887500 Fax: 040 — 23887548
Letter No. GEN-KGM/TSPCB/U-VI/TE/2024 - D% Dt:07.05.2024

To .

The Assistant Director of
Mines and Geology,
Bhadradri Kothagudem.

Sub: TSPCB - M/s Sri Boda Chittibabu (1:0 Ha), S/o Late Boda Bikku, R.Sy.No.

vl 2 20/A, Toggudem (V), Paloncha (M), Bhadradri Kothagudem - District -

C/-O*J”'_ Hon'ble NGT orders in O.A No 12 of 2023 - Levy of Environmental. -

Compensation - Information sought - Reg.

N

Ref : 1. O.A No 12 of 2023 filed by Sri K. Ramesh Babu, Hyderabad vs Union of
India & Ors. in Hon'ble NGT, Chennai against illegal stone quarry mining
and stone crushing activities. T
Show cause notice dated 25.02.2023 issued by the Board to the mine.
Closure order dated 15.03.2023 issued by the Board to the mine.
Show Cause Notice dated 11.12,2023 issued by the Board to the mine..
Hon'ble NGT order dated 13.12.2023 in O.A No 12 of 2023. T
E-mail of AD, Mines & Geology, Bhadradri Kothagudem dt; 09.01.2024.
Show cause notice dated 27.01.2024 issued by the Board to the mine.
Hearing held on 06.04.2024 at Board Office, Hyderabad.

CONPUAWN

Geology, Bhadradri Kothagudem to the Hon'ble NGT

Affidavit dt. 13.03.2024 submitted by the Asst. Director of Mines &

10.Lr.N0.2040/GC/2017, dt. 20.04.2024 of AD, Mines & Geology, Bhadradri

Kothagudem.
11.Letter dt. 24.04.2024 of the Mine.

~
* ¥ k ¥ ¥k

An Original Application No. 12 of 2023 was filed by Sri K. Ramesh Babu, Hyderabad
vs Unjon of India & Ors. in Hon'ble NGT, Chennai against illegal stone quarry mining
and stone crushing activities by the private respondents at Toggudem (V), Paloncha
(M), Bhadradri Kothagudem District without obtaining necessary permissions from
Government Departments & TSPCB and for causing dust nuisance to the surrounding

areas.

The Board, vide reference 2™ cited, issued show cause notice to M/s Sri Boda
Chittibabu (1.0 Ha), S/o Late Boda Bikku, R.Sy.No. 20/A; Toggudem (V), Paloncha
(M), Bhadradri Kothagudem District on 25.02.2023 for operating without CFE and

CFO of the Board.

The Board, vide reference 3 cited issued Closure order to the Stone & Road Metal
Quarry for operating without CFE / CFO of the Board and causing pollution in the

area.

The Board, vide reference 4% cited issued Show cause notice to the mihe‘regarding
levy of Environmental Compensation of Rs. 1,26,000/- and directed the mine to
submit any objections in writing within 15 days from the date of the Order.

The Hon’ble NGT has reviewed the case and issued order dated 13.12.2023, vide
reference 5 cited and same is read as follows: :

1. Today, we have :gone through the reports of the Department of Mines and
Geology and the Telangana State Pollution Control Board. :

2. When normally the Telangana SPCB levies penalty based on the report of the
Department of Mines and Geology, in this case, apparently, it was not applied for
the reasons best known to the Telangana SPCB. They have only calculated the

damages for a period of 21 days only i.e. from the date of inspection till the date
of show cause notice issued. : !



&

3. Let the Telangana SPCB give a reason as to why they have not followed the
report of the Department of Mines and Geology in levying the environmental
compensation and a reason for adopting a different yardstick for the quarry
operators involved in this Original Application in particular. Let a detailed report
be filed by the Telangana SPCB in this regard.

4, The Department of Mines and Geology is also directed to answer why the
amounts were not recovered through they assessed, what is the action taken,
-and-iyhether they will be able to even focate the quarry operators who ceased
operations at least 5 or 6 years back.

The Assistant Director of Mines and Geology, Bhadradri Kothagudem, vide reference
G‘f‘ cited, submitted that the mine lease period is from 16.05.2007 to 15.05.2017 and
further it was also mentioned that the last dispatch permit issued & its validity is
from 17.12.2016 to 31.12.2016. .

As per the orders of the Hon’ble NGT, dated 13.12.2023 and based on the
information furnished by the Assistant Director of Mines and Geology, Bhadradri
Kothagudem, the issue was reviewed in the Board’s Task Force Committee meeting.
The Committee recommended that the Environmental Compensation may be levied
. on the above mine, based on the following calculation:

Ervironmental Compensation (EC) = PIx N x R x S X LF
PI - Pollution index of industrial sector
N - No of days of violation took place
R - A factor in Rupees for EC
S - Factor for scale of operation
LF - Location factor
a) Pollution Index (PI) is taken as 80 duly considering the category of the
. .. industry i.e., Red Category.
<"b) R is suggested to consider as 150.
c) S is taken as 0.5 considering the unit is small scale industry.

d) The stone crusher is located in Toggudem village, Paloncha (M) and the
population of the Toggudem Grampanchayat and Paloncha Municipality is
less than 1 Million. L¢ is taken as 1 considering the population is < 1 million

““ " in which the industry existing ;
e) No. of days of which violation took place are mentioned below:

MoEF office 18.05.2012 Period for No. of days
memorandum dated assessment of violation
Closure orders issued by |15.03.2023 From 18.05.2012 | 3954 days
the Board on to 15.03.2023
Exempted Days : - - 101.01.2017 From -2265 days
*|"As per AD, Mines & 01.01.2017 to
Geology department mail 15.03.2023)
dt. 09.01.2024, Mine was
-not in operation since
' Total no. of days of violation 1689

Total nos. of days of violation (N) as 1689 days, Pollution Index of industrial sector
(PI) as 80, Scale of Operation (S) as 0.5, Location Factor (LF) as 1 and Factor of
Rupees (R) as Rs. 150/-.

In view of the abové, the environmental compensation is finalized as
EC = 80 x 1689 x 150 x 0.5 x 1 =Rs. 1,01,34,000/-

The Board, vide reference 7™ cited issued Show cause notice to the mine regarding
“~the assessment of Environmental Compensation of Rs.1,01,34,000/- (Rupees
One Crore One Lakh Thirty Four Thousand only) to be levied on the industry
and directed the industry to submit any reply/objections in writing within 15 days
from the date of the Order, failing which the assessment carried out by the Board
will be treated as final assessment. The mine has not submitted reply to the show
".cause notice, '

Vide reference 8™ cited, the issue was reviewed in the Board’s Task Force
Committee -meeting held on 06.04.2024. The representative of the mine attended
the meeting. The Committee noted that the Board has carried out assessment of the
EC exempting the period of non-operation of the ‘Mine as per the details obtained
from the AD, Mines & Geology Department. Further, the mine has not submitted
reply/objections to the show cause notice issued by the Board and also the



representative of the mine has not raise! any objections during the meeting, on the
EC to be levied. Hence, the assessment carried out by the Board vide order dated
27.01.2024 be may be treated as final assessment. After detailed discussions, the
Committee recommended that the Environmental Compensation assessed by the
Board vide order dated 27.01.2024 may be treated as final assessment and the
Board may levy Environmental Compensation of Rs.1,01,34,000/- (Rupees One
Crore One Lakh Thirty Four Thousand only) on the mine. B .

The Asst. Director of Mines & Geology, Bhadradri Kothagudem has submitted 'a
Affidavit dt. 13.03.2024 to the Hon’ble NGT, vide reference o' cited. It is observed
from the Affidavit that the Asst. Director of Mines & Geology, Bhadradri Kothagudem
has levied penalty of Rs. 43,71,10,752/- (Rupees Forty Three Crore Seventy One
Lakh Ten Thousand Seven Hundred and Fifty Two only) on the Mine.

Subsequently, the Mine vide reference 11" cited has submitted the letter,
Lr.N0.2040/GC/2017, dt. 20.04.2024 of Asst. Director of Mines & Geology,
Bhadradri Kothagudem with the details of dispatch permits issued to the Mine, .
wherein it was mentioned that the permit valid working days from April 2007: to |
March 2018 are 839 days. :

In view of the above, it is requested to submit the following details 'aj_ithi-'ri 7 days,
for taking further necessary action on the representation submitted by the mine on
levying of Environmental Compensation : 3

i. Details based on which the penalty amount of Rs. 43,71,10,752/- is levied by
the Asst. Director of Mines & Geology, Bhadradri Kothagudem, on the Mine.

ii.  Number of days the mine has carried out operation with valid permits, during
the period from 18.05.2012 to 15.03.2023. ek

iii. Number of days the mine has carried out opera'tion without valid permits,
during the period from 18.05.2012 to 15.03.2023. '

The above information may be furnished at the earliest so as to finalize the
Environmental Compensation to be levied on the Mine and submit the report to the
Hon’ble NGT.

- sd/-
.. MEMBER SECREATRY

Copy submitted to :

1.

The Principal Secretary to Government (Mines & Geology), Teianééﬁé' for k_ind

information. .
The Director, Mines & Geology, My Home Sarovar, 2™ Floor, Adarsh Nagar, Opp :
Secretariat, Hyderabad for information.

The Deputy Director of Mines and Geology, Warangal for information.

M/s Sri Boda Chittibabu (1.0- Ha), S/o Late Boda Bikku, R.Sy.No. 20/A, Toggudem
(V), Paloncha (M), Bhadradri Kothagudem District for information. '

The Environmental Engineer, Regional Office, Kothaglidem for information and

necessary action.
//T.C.F.B.O//

. DM
/Senior Environmen ngineer
2 (TF-HYD-UH-VI)
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_——  TELANGANA STATE POLLUTION CONTROL BOARD A

Beallfe
—meoweas — Paryavarana Bhavan, A-III, Industrial Estate, Sanathnagar,
“‘{\/“i‘i Hyderabad-500 018 T e
Phones : 040-23887500 Fax: 040 - 23887519
Letter No. GEN-KGM/TSPCB/U-VI/TF/2024 - RO * Dt:07.05.2024
To .
The Assistant Director of '_ _ st

Mines and Geology,
Bhadradri Kothagudem.

Mub . TSPCB - M/s. Sri Settipalli Narsimha Rao (1.0 Ha), R.Sy.No. 12,
C/-OVX""’ Thogudem(V), Palvoncha(M), Bhadradri Kothagudem District - Hon'ble
NGT orders in O.A No 12 of 2023 - Levy of Environmental Compensation -
e Tk Information sought - Reg. : :
Ref : 1. O.A No 12 of 2023 filed by Sri K. Ramesh Babu, Hyderabad vs Union of
India & Ors. in Hon’ble NGT, Chennai against illegal stone quarry mining
and stone crushing activities.
Show cause notice dated 25.02.2023 issued by the Board to the mine.
Closure order dated 15.03.2023 issued by the Board to the mine. =~
Show Cause Notice dated 11.12.2023 issued by the Board ko the mine.
Hon’ble NGT order dated 13.12.2023 in O.A No 12 of 20237 "
E-mail of AD, Mines & Geology, Bhadradri Kothagudem dt. 09.01.2024.
Show cause notice dated 27.01.2024 issued by the Board to the mine.
Hearing held on 06.04.2024 at Board Office, Hyderabad.
Affidavit dt. 13.03.2024 submitted by the Asst. Director of Mines &
Geology, Bhadradri Kothagudem to the Hon’ble NGT (g
10.Lr.No.2040/GC/2017, dt. 20.04.2024 of AD, Mines & Geology, Bhadradri
Kothagudem. - R ,
11.Letter dt. 24.04.2024 of the Mine.

LENOUIEWN

kR koK K XK .

An Original Application No. 12 of 2023 was filed by Sri K. Ramesh Babu, Hyderabad
vs Union of India & Ors. in Hon’ble NGT, Chennai against illegal stone quarry mining
and stone crushing activities by the private respondents at Toggudem (V), Paloncha
(M), Bhadradri Kothagudem District without obtaining necessary permissions from
Government Departments & TSPCB and for causing dust ‘nuisance to the surrounding
areas. :

The Board, vide reference K cited, issued show cause notice to M/s. Sri Sett[;ﬁalll
Narsimha Rao (1.0 Ha), R.Sy.No. 12, Thogudem(V), Palvoncha(M), .Bhadradri
Kothagudem District on 25.02.2023 for operating without CFE and CFO &i the Board.

The Board, vide reference 3™ cited issued Closure order to the Stone & Road Metal
Quarry for operating without CFE / CFO of the Board and causing pollution in the
area,

B it

~

The Board, vide reference 4™ cited issued Show cause notice to the mine regarding
levy of Environmental Compensation of Rs. 1,26,000/- and directed the mine to
submit any objections in writing within 15 days from the date of the Order.

The Hon’ble NGT has reviewed the case and issued order dated 13.12.2023, vide
reference 5™ cited and same is read as follows: '

1. Today, we have gone through the reports of the Department of Mines: and -~
Geology and the Telangana State Pollution Control Board. '

2. When normally the Telangana SPCB levies penalty based on the report of the
Department of Mines and Geology, in this case, apparently, it was not applied for
the reasons best known to the Telangana SPCB. They have only calculated.the
damages for a period of 21 days only i.e. from the date of inspection till the date
of show cause notice issued. S



3. Let the Telangana SPCB give a reason as to why they have not followed the
" ....report of the Department of Mines and Geology in levying the environmental
- compensation and a reason for adopting a different yardstick for the quarry
operators involved in this Original Application in particular. Let a detailed report

be filed by the Telangana SPCB in this regard.

4, The Department of Mines and Geology is also directed to answer why the
amounts were not recovered through they assessed, what is the action taken,
and whether they will be able to even . locate the quarry operators who ceased
opérétions at least 5 or 6 years back. '

The Assistant Director of Mines and Geology, Bhadradri Kothagudem, vide reference
6™ cited, submitted that the mine lease period is from 16.06.2007 to 15.05.2017 and
further it was also mentioned that the last dispatch permit issued & its validity is

from 11.01.2019 to 05.02.2019.

As per the orders of the Hon'ble NGT, dated 13.12.2023 and based on the
information furnished by the Assistant Director of Mines and Geology, Bhadradri
Kothagudem, the issue was reviewed in the Board’s Task Force Committee meeting.
The Committee recommended that the Environmental Compensation may be levied
-on the above mine, based on the following calculation:

Ervironmental Compensation (EC) = PIxNx Rx S x LF
.. PI- Pollution index of industrial sector
RN - No of days of violation took place
R - A factor in Rupees for EC
S - Factor for scale of operation
5 LF — Location factor '
*a) Pollution Index (PI) is taken as 80 duly considering the category of the
_ . industry i.e., Red Category.
+b) R is suggested to consider as 150.

c) S is taken as 05 considering the unit is small scale industry.

d) The stone crusher is located in Toggudem village, Paloncha (M) and the
population of the Toggudem Grampanchayat and Paloncha Municipality is
less than 1 Million. Lg is taken as 1 considering the population is < 1 million
in which the industry existing

e) No. of days of which violation took place are mentioned below:

MoEF office memorandum | 18.05.2012 Period for No. of days
dated ' assessment | of violation
Closure orders issued by the | 15.03.2023 From 3954 days
Board on 18.05.2012 to
: ; 15.03.2023
- | Exempted Days : 06.02.2019 | From -1499 days
. e 06.02.2019 to
wwesi ) As per AD, Mines & Geology 15.03.2023
department mail dated
09.01.2024, Mine was not in
operation since -
Total no. of violating days 2455

Total nos. of days of violation (N) as 2455 days, Pollution Index of industrial sector
.- (PI) as 80,-Scale of Operation (S) as 0.5, Location Factor (LF) as 1 and Factor of
" Rupees (R) as Rs. 150/-..

In view of the above, the environmental compensation is finalized as
EC = 80 x 2455 x 150 x 0.5 x 1 =Rs. 1,47,30,000/-

. The Board, vide reference 7™ cited issued Show cause notice to the mine regarding

“the assessment of Environmental Compensation of Rs.1,47,30,000/- (Rupees
One Crore Forty Seven ‘Lakhs and Thirty Thousand only) to be levied on the
industry and directed the industry to submit any reply/objections in writing within
15 days from the date of the Order, failing which the assessment carried out by the
Board will be treated as final assessment. The mine has not submitted reply to the
show cause notice. :

Vide reference :3”‘ ci'i'_.:ed, the issue was reviewed in the Board’s Task Force
- Committee meeting held on 06.04.2024. The representative of the mine attended
the meeting. The Committee noted that the Board has carried out assessment of the



EC exempting the period of non-operation of the Mine as per the details obtained

from the AD, Mines & Geology Department. Further, the mine has not submitted - -

reply/objections to the show cause notice issued by the Board and also the
representative of the mine has not raised any objections during the meeting;#on the
EC to be levied. Hence, the assessment carried out by the Board vide order dated
27.01.2024 be may be treated as final assessment. After detailed discussions, the.
Committee recommended that the Environmental Compensation assessed by -the
Board vide order dated 27.01.2024 may be treated as final assessment and the.
Board may levy Environmental Compensation of Rs.1,47,30,000/- (Rupees One
Crore Forty Seven Lakhs and Thirty Thousand only) on the mine.

The Asst. Director of Mines & Geology, Bhadradri Kothagudem has submitted an
Affidavit dt. 13.03.2024 to the Hon’ble NGT, vide reference 9" cited. It is observed
from the Affidavit that the Asst. Director of Mines & Geplogy, Bhadradri Kothagudem
has levied penalty of Rs. 40,94,43,547.5/- (Rupees Forty Crore Ninety Four Lakh
Forty Three Thousand Five Hundred and Forty Seven. and -Paise Five only) on.the
Mine. : , '

Subsequently, the Mine vide reference 11t cited has submitted the letter,
Lr.N0.2040/GC/2017, dt. 20.04.2024 of Asst. Director of Mines & Geology,
Bhadradri Kothagudem with the details of dispatch permits issued to the Mine,
wherein it was mentioned that the permit valid working days from April 2011 to
March 2019 are 584 days.

In view of the above, it is requested to submit the following details within 7 days,

for taking further necessary action on the representation submitted by the mine on

levying of Environmental Compensation : H ‘

i, Details based on which the penalty amount of Rs. 40,94,43,547.5/- is levied
by the Asst. Director of Mines & Geology, Bhadradri Kothagudem, on the
Mine. :

ii.  Number of days the mine has carried out operation with valid permits, during
the period from 18.05.2012 to 15.03.2023. N .

Wi, Number of days the mine has carried out operation without valid permits,
during the period from 18.05.2012 to 15.03.2023.

The above information may be furnished at the earliest so as to finalize the
Environmental Compensation to be levied on the Mine and submit the report to the

Hon’ble NGT.
sd/-
MEMBER SECREATRY

Copy submitted to :

1,

The Principal Secretary to Government (Mines & Geology), Telangana for kind

information. R
The Director, Mines & Geology, My Home Sarovar, 2™ Floor, Adarsh Nagar, Opp :
Secretariat, Hyderabad for information. - : '

The Deputy Director of Mines and Geology, Warangal for information. . -
M/s. Sri Settipalli Narsimha Rao (1.0 Ha), R.Sy.No. 12, " Thogudem(V), -
Palvoncha(M), Bhadradri Kothagudem District for information.

The Environmental Engineer, Regional Office, Kothagudem for information and

necessary action.

//T.C.F.B.O//

- d i o
Fl‘ﬁor Environm;’Engineer

s
-ﬂ(e (TF-HYD-UH-VI)



_—— _ TELANGANA STATE POLLUTION CONTROL BOARD

=1 )
———':Tf—ffiv ewa—  Paryavarana Bhavan, A-I1I, Industrial Estate, Sanathnagar, .
W Hyderabad-500 018 -l '
Phones : 040-23887500 Fax: 040 - 23887518 "
Letter No. GEN-KGM/TSPCB/U-VI/TF/2024 - 2\D ' Dt:07.05.2024
To k

The Assistant Director of
Mines and Geology,
Bhadradri Kothagudem.

jub: TSPCB - M/s Sri Sode Satish (1.0 Ha), S/o Mutyalu, R.Sy.No. 22,.
p¥2 Thogudem(V), Palvoncha(M), Bhadradri Kothagudem District - Hon'ble

bt NGT orders in O.A No 12 of 2023 - Levy of Environmental Compensation -

Information sought - Reg.

Ref : 1. O.A No 12 of 2023 filed by Sri K. Ramesh Babu, Hyderabad vs Union of .
India & Ors. in Hon’ble NGT, Chennai against illegal stone quarry mining
and stone crushing activities. . ‘
Show cause notice dated 25.02.2023 issued by the Board to the mine.
Closure order dated 15.03.2023 issued by the Board to the mine.
Show Cause Notice dated 11.12.2023 issuad by the Board to the miné.
Hon'ble NGT order dated 13.12.2023 in O.A No 12 of 2023. : -
E-mail of AD, Mines & Geology, Bhadradri Kothagudem dt. 09.01.2024.
Show cause notice dated 27.01.2024 issued by the Board to the mine.
Hearing held on 06.04.2024 at Board Office, Hyderabad. B :
Affidavit dt. 13.03.2024 submitted by the Asst. Director of Mines &
Geology, Bhadradri Kothagudem to the Hon'ble NGT

10.Lr.N0.2040/GC/2017, dt. 20.04.2024 of AD, Mines & Geology, Bhadradri

Kothagudem. : :
11.Letter dt. 24.04.2024 of the Mine.
* Kk k k X

An Original Application No. 12 of 2023 was filed by Sri’K. Ramesh Babu, Hyderabad
vs Union of India & Ors. in Hon’ble NGT, Chennai against illegal stone quarry mining
and stone crushing activities by the private respondents at Toggudem (V), Paloncha
(M), Bhadradri Kothagudem District without obtaining: necessary permissions from.
Government Departments & TSPCB and for causing dust nuisance to the surrounding
areas.

CONPUHWN

The Board, vide reference 2" cited, issued show cause hotice to M/s Sri Sode' Satish
(1.0 Ha), S/o Mutyalu, R.Sy.No. 22, Thogudem(V), Palvoncha(M), Bhadradri
Kothagudem District on 25.02.2023 for operating without CFE and CFO of the Board.

The Board, vide reference 3™ cited issued Closure order to the Stone .,_&_.R_'d'ad Metal
Quarry for operating without CFE /. CFO of the Board and causing poilution in the
area. : o

The Board, vide reference 4™ cited issued Show cause notice to the mine regarding
levy of Environmental Compensation of Rs. 1,26,000/- and directed the mine to
submit any objections in writing within 15 days from the date of the Order.-

The Hon’ble NGT has reviewed the case and issued order dated 13.12.2023, vide
reference 5" cited and same is read as follows:. ¢ :
1. Today, we have gone through the reports of the Department of Mines and
Geology and the Telangana State Pollution Control Board. )
2. When normally the Telangana SPCB levies penalty based on the report of the
Department of Mines and Geology, in this case, apparently, it was not applied for
the reasons best known to the Telangana SPCB. They have only calculated the
damages for a period of 21 days only i.e. from the date of inspection till the date
of show cause notice issued. ' _ Sl e
3. Let the Telangana SPCB give a reason as to why they have not followed the
report of the Department of Mines and Geology in.levying the environmental
compensation and a reason for adopting a different yardstick for the quarry
operators involved in this Original Application in particular. Let a detailed report

be filed by the Telangana SPCB in this regard.



4. The Department of Mines and Geology is also directed to answer why the
amounts were not recovered through they assessed, what is the action taken,
and whethér they will be able to even locate the quarry operators who ceased
operations at least 5 or 6 years back.

The Assistant Director of Mines and Geology, Bhadradri Kothagudem, vide reference
6t cited, submitted that the mine lease period is from 23.06.2007 to 22.06.2017 and
" further it was also mentioned that the last dispatch permit issued & its validity is
from 09.10.2014 to 31.10.2014.

As per the orders of the Hon'ble NGT, dated 13.12.2023 and based on the
‘information furnished by the Assistant Director of Mines and Geology, Bhadradri
Kothagudem, the issue was reviewed in the Board’s Task Force Committee meeting.
The Committee recommended that the Environmental Compensation may be levied
on the above mine, based on the following calculation:
Environmental Compensation (EC) = PIXx N X R X S x LF
PI - Pollution index of industrial sector
N - No of days of violation took place
R - A factor in Rupees for EC
S - Factor for scale of operation
" LF = Location factor :
a) Pollution Index (PI) is taken as 80 duly considering the category of the
industry i.e., Red Category.
b) R is suggested to consider as 150.
c) Sis taken as 0.5 considering the unit is small scale industry.
d) The stone crusher is located in Toggudem village, Paloncha (M) and the
~.=-population of the Toggudem Grampanchayat and Paloncha Municipality is
“less than 1 Million. Lr is taken as 1 considering the population is < 1 million
in which the industry existing
e) No. of days of which violation took place are mentioned below:

MoEF office * 18.05.2012 | Period for No. of days
memorandum dated assessment of violation
Closure orders issued by 15.03.2023 | From 3954 days
the Board on 18.05.2012 to
' 15.03.2023.
Exempted Days : 01.11.2014 | From -3057 days
01.11.2014 to
As per AD, Mines & | 15.03.2023
.Geology department mail
dated 09.01.2024, Mine
| was not in operation since .
' Total no. of days of violation 897

Total nos. of days of violation (N) as 897 days, Pollution Index of industrial sector
(PI) as 80, Scale of Operation (S) as 0.5, Location Factor (LF) as 1 and Factor of
Rupees (R) as Rs. 150/-. o
~In‘view of the above, the environmental compensation is finalized as
EC = 80 x 897 x 150x 0.5 x 1 =Rs. 53,82,000/-

The Board, vide reference 7™ cited issued Show cause notice to the mine regarding
the assessment of Environmental Compensation of Rs.53,82,000/- (Rupees Fifty
Three Lakh and Eighty Two Thousand only) to be levied on the industry and
- directed the industry to submit any reply/objections in writing within 15 days from
‘the date of the Order, failing which the assessment carried out by the Board will be
treated as final assessment. The mine has not submitted reply to the show cause
notice.

Vide reference 8™ cited, the issue was reviewed in the Board’s Task Force
Committee meeting held on 06.04.2024. The representative of the mine attended
the meeting. The Committee noted that the Board has carried out assessment of the
- EC exempting the period of non-operation of the Mine as per the details obtained

from the AD, Mines & Geology Department. Further, the mine has not submitted
reply/objections to the show cause notice issued by the Board and also the
representative of the mine has not raised any objections during the meeting, on the

i
N
|



EC to be levied. Hence, the assessment carried out by the Board vide order dated
27.01.2024 be may be treated as final assessment. After detailed discussions, the
Committee recommended that the Environmental Compensation assessed by the

Board vide order dated 27.01.2024 may be treated as final assessment and the

Board may levy Environmental Compensation of Rs.53,82,000/- (Rupees Fifty
Three Lakh and Eighty Two Thousand only) on the mine. S W ,

The Asst. Director of Mines & Geology, Bhadradri Kothagudem has submitted an
Affidavit dt. 13.03.2024 to the Hon'ble NGT, vide reference 9' cited. It is observed
from the Affidavit that the Asst. Director of Mines & Geology, Bhadradri Kothagudem
has levied penalty of Rs. 17,28,95,580/- (Rupees Seventeen Crore Twenty Eight
Lakh Ninety Five Thousand Five Hundred and Eighty only) on the Mine.

Subsequently, the Mine vide reference 11% cited has submitted the  letter,
Lr.N0.2040/GC/2017, dt. 20.04.2024 of Asst. Director of Mines & Geology,
Bhadradri Kothagudem with the details of dispatch permits issued to the Mine,
wherein it was mentioned that the permit valid working days from April 2007 to
March 2017 are 513 days. :

In view of the above, it is requested to submit the following details ".-'q.ithiﬁ 7 days,

for taking further necessary action on the representation submitted by the mine-on "~

levying of Environmental Compensation :

i. Details based on which the penalty amount of Rs. 17,28,95,580/- is levied by
the Asst. Director of Mines & Geology, Bhadradri Kothagudem, on the Mine.

ii. Number of days the mine has carried out operatibrg with valid peFmi_ts, during
the period from 18.05.2012 to 15.03.2023. :

ii.  Number of days the mine has carried out operation without valid permits,. o

during the period from 18.05.2012 to 15.03.2025.

The above information may be furnished at the earliest so as to finalize the
Environmental Compensation to be levied on the Mine and submit the report to the

Hon'ble NGT. :
sd/-
« MEMBER SECREATRY

Copy submitted to @

1.

:ISUJ

The Principal Secretary to Government (Mines & Geology), Telangana- for kind
information. '

The Director, Mines & Geology, My Home Sarovar, 2" Floor, Adarsh Nagar, Opp :
Secretariat, Hyderabad for information. _

The Deputy Director of Mines and Geology, Warangal for information.

M/s Sri Sode Satish (1.0 Ha), S/o Mutyaly, R.Sy.No. 22, Thogudem(V),
Palvoncha(M), Bhadradri Kothagudem District for inforrnation: _

The Environmental Engineer, Regional Office, Kothagudem for information and

necessary action.

//T.C.F.B.O//

fjfn‘ior Environﬁ’e;@ﬂgﬁ?ﬂ

(TF-HYD-UH-VI)



——— TELANGANA STATE POLLUTION CONTROL BOARD

DoollTe
—mweaw—  Paryavarana Bhavan, A-III, Industrial Estate, Sanczthnagar,
W " Hyderabad-500 018 g
Phones : 040-23887500 Fax: 040 — 23887519
Letter No. GEN-KGM/TSPCB/U-VI/TF/2024 - R || '~ Dt:07.05.2024
To . ) o

The Assistant Director of
Mines and Geology,
Bhadradri Kothagudem.

Sub: TSPCB - M/s Sri Vage Venkateswar Rao (2.023 Ha), S/o Chinnabbi,

s —~ R.Sy.N0.20, Thogudem(V), Palvoncha (M), Bhadradri Kothagudem District.. -

- Hon'ble NGT orders in O.A No 12 of 2023 - Levy of Environmental
Compensation - Information sought - Reg.

Ref : 1. O.A No 12 of 2023 filed by Sri K. Ramesh Babu, Hyderabad vs Union of
India & Ors. in Hon’ble NGT, Chennai against illegal stone quarry mining
and stone crushing activities. E .3 ;
Show cause notice dated 25.02.2023 issued by the Board to the mine.
Closure order dated 15.03.2023 issued by the Board to the mine. e
Show Cause Notice dated 11.12.2023 issued by the Board to-the mine. - :
Hon’ble NGT order dated 13.12.2023 in O.A No 12 of 202370 '
E-mail of AD, Mines & Geology, Bhadradri Kothagudem dt. 09.01.2024.
Show cause notice dated 27.01.2024 issued by the Board to the mine.
Hearing held on 06.04.2024 at Board Office, Hyderabad.
Affidavit dt. 13.03.2024 submitted by the Asst. Director of Mines &
Geology, Bhadradri Kothagudem to the Hon’ble NGT .
10.Lr.No.2040/GC/2017, dt. 20.04.2024 of AD, Mines & Geology, Bhadradri
Kothagudem. > 8 ]

11.Letter dt. 23.04.2024 of the Mine.

* % Kk Kk \

An Original Application No. 12 of 2023 was filed by Sri K. Ramesh Babu, Hyderabad
vs Union of India & Ors. in Hon’ble NGT, Chennai against illegal stone quarry mining
and stone crushing activities by the private respondents at Toggudem (V), Paloncha
(M), Bhadradri Kothagudem District without obtaining necessary permissions from
Government Departments & TSPCB and for causing dust nuisance to the surrounding
areas.

LONOUIRWN

The Board, vide reference 2" cited, issued show cause notice to M/s Sri Vage
Venkateswar Rao (2.023 Ha), S/o Chinnabbi, R.Sy.No.20, Thogudem(V), Palvoncha
(M), Bhadradri Kothagudem District on 25.02.2023 for operating without CFE and
CFO of the Board. ‘ E : i P
The Board, vide reference 3™ cited issued Closure order to the Stone & Road Metal
Quarry for operating without CFE / CFO of the Board and causing pollution in the
area.

The Board, vide reference 4™ cited issued Show cause notice to the mine regarding
levy of Environmental Compensation of Rs. 1,26,000/- and directed the mine to
submit any objections in writing within 15 days from the date of the Order. .

The Hon’ble NGT has reviewed the case and issued order dated 13.12.2023, vide
reference 5™ cited and same is read as follows: ‘ : '
1. Today, we have gone through the reports of the Department of Mines and
Geology and the Telangana State Pollution Control Board. ; A
2. When normally the Telangana SPCB levies penalty based on the report of the
Department of Mines and Geology, in this case, apparently, it was not applied for
the reasons best known to the Telangana SPCB. They have only calculated the
damages for a period of 21 days only i.e. from the date of inspection till the date
of show cause notice issued. kL
3. lLet the Telangana SPCB give a reason as to why they have not followed the -
report of the Department of Mines and Geology in levying the environmental
compensation and a reason for adopting a different yardstick for: the quarry- .
operators involved in this Original Application in particular. Let & detailed report;
be filed by the Telangana SPCB in this regard. !
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4, The Department of Mines and. Geology is also directed to answer why the
amounts were not: recovered through they assessed, what is the action taken,
and_whether they will be able to even locate the quarry operators who ceased

fo e

“operations at least 5 or 6 years back.

The Assistant Director of Mines and Geology, Bhadradri Kothagudem, vide reference
6™ cited, submitted that the mine lease period is from 19.08.2015 to 18.08.2025 and
further it was also mentioned that the last dispatch permit issued & its validity is
from 01.07.2022 to 20.07.2022. :

~As per the orders of the Hon'ble NGT, dated 13.12.2023 and based on the
information furnished by :the Assistant Director of Mines and Geology, Bhadradri
Kothagudem, the issue was reviewed in the Board’s Task Force Committee meeting.
The Committee recommended that the Environmental Compensation may be levied
on the above mine, based on the following calculation:
Environmental Compensation (EC) =PI x NX R X S X LF
- PI - Pollution index of industrial sector
N - No of days of violation took place
R - A factor in Rupees for EC
S - Factor for scale of operation
LF - Location factor '
a) Pollution Index (PI) is taken as 80 duly considering the category of the
.- Industry i.e., Red Category.
b) R is suggested to consider as 150.
e ¢) S is taken as 0.5 considering the unit is small scale industry.

d) The stone crusher is located in Toggudem village, Paloncha (M) and the
population of the Toggudem Grampanchayat and Paloncha Municipality is
less than 1 Million. Lr is taken as 1 considering the population is < 1 million
in which the industry existing B

e) No. of days of which violation took place are mentioned below:

MoEF office memorandum 18.05.2012| Period for No. of days
dated ' assessment of violation
Inception of the mine based 19.08.2015| From 2766 days
on the mine lease period 19.08.2015
submitted by AD, Mines & to
Geology department vide 15.03.2023
mails dated 06.03.2023 &
09.01.2024
Closure orders issued by the 15.03.2023
Board on
Exempted Days 21.07.2022{ From -238 days
As per AD, Mines & Geology 21.07.2022 to
. |-department majl dated 15.03.2023
09.01.2024, Mine was not in
| operation since
Total no. of days of violation 2528

Total nos. of days of violation (N) as 2528 days, Pollution Index of industrial sector
(PI) as 80, Scale of Operation. (S) as 0.5, Location Factor (LF) as 1 and Factor of
Rupees (R) as Rs. 150/-..

" In view of the above, the environmental compensation is finalized as
EC = 80 x 2528 x 150 x 0.5 x 1 =Rs. 1,51,68,000/-

The Board, vide reference 7™ cited issued Show cause notice to the mine regarding
the assessment of Environmental Compensation of Rs.1,51,68,000/- (Rupees
One Crore Fifty One Lakh Sixty Eight Thousand only) to be levied on the
iindustry and directed the industry to submit any reply/objections in writing within
15 days from the date of the Order, failing which the assessment carried out by the

. Board will be treated as final assessment. The mine has not submitted reply to the
show cause notice.

Vide reference 8" cited, the issue was reviewed in the Board’s Task Force
-Committee meeting held on 06.04.2024. The representative of the mine attended
the meeting. The Committee noted that the Board has carried out assessment of the
'EC exempting the period of non-operation of the Mine as per the details obtained



&)

from the AD, Mines & Geology Department. Further, the mine has not submitted
reply/objections to the show cause notice issued by the Board and also the
representative of the mine has not raised any objections during the meeting;“on the
EC to be levied. Hence, the assessment carried out by the Board vide order dated
27.01.2024 be may be treated as final assessment. After detailed discussions, the
Committee recommended that the Environmental Compensation assessed by the

Board vide order dated 27.01.2024 may be treated as final assessment and the - . -

Board may levy Environmental Compensation of Rs.1,51,68,000/- (Rupees One
Crore Fifty One Lakh Sixty Eight Thousand only) on the mine.

The Asst. Director of Mines & Geology, Bhadradri Knthagudem has submitted an
Affidavit dt. 13.03.2024 to the Hon’ble NGT, vide reference 9" cited. It is observed
from the Affidavit that the Asst. Director of Mines & Geology, Bhadradri Kothagudem . .
has levied penalty of Rs. 35,26,57,757.40 /- (Rupees Thirty Five Crore Twenty Six
Lakh Fifty Seven Thousand Seven Hundred and Fifty Seven and Paise Forty only) on

the Mine.

Subsequently, the Mine vide reference 11" cited has submitted the - letter,
Lr.N0.2040/GC/2017, dt. 20.04.2024 of Asst. Director of Mines & Geology,
Bhadradri Kothagudem with the details of dispatch permits issued to the Mine,
wherein it was mentioned that the permit valid working days from April 2012 to
March 2017 are 136 days. ' p

In view of the above, it is requested to submit the following details within.7.days,
for taking further necessary action on the representatlon submltted by the mine on
levying of Environmental Compensation : : &

i Details based on which the penalfy amount of Rs. 35,26,57, 757.40 /- is
levied by the Asst. Director of Mines & Geology, Bhadradri Kcthagudem, on
the Mine.

ii.  Number of days the mine has carried out operation with valid permits, durmg
the period from 19.08.2015 to 15.03.2023.

iii. Number of days the mine has carried out operation without valid permits,
during the period from 19.08.2015 to 15.03.2023.

The above information may be furnished at the earliest so as to finalize -the
Environmental Compensation to be levied on the Mine and submit the. report to the

Hon’ble NGT.

Sd/-
MEMBER SECREATRY

Copy submitted to :

1.

The Principal Secretary to Government (Mines & Geology), Telangara: for kind
information. :
The Director, Mines & Geology, My Home Sarovar, 2" Floor, Adarsh Nagar, Opp
Secretariat, Hyderabad for information.

The Deputy Director of Mines and Geology, Warangal for information.

M/s Sri Vage Venkateswar Rao (2.023 Ha), S/o Chinnabbi, R.Sy.No.20,
Thogudem(V), Palvoncha (M), Bhadradri Kothagudem District for information.

The Environmental Engineer, Regional Office, Kothagudem for information and

necessary action.

//T.C.F.B.O//

/%%eruqr Environmental ngineer
(TF-HYD-UH-VI)



ANNEXURE-TV

3 OVERNMENT OF TELANGANA
Y TMENT OF MINES AND GEOLOGY
3
Flfo}p To
Sri G.Dine The Senior Environmental Engineer

Asst.ﬁDirector Telangana State Pollution Control Board,

Bhadradri Kothagudem Dist. . Paryavarana Bhavan, A-III, Industrial
z Estate, Sanath Nagar, Hyderabad-500018

Lr.No. 2291/0Q/2005, Dt: 25.05.2024

Sub: Mines and Quarries — TSPCB — Quarry lease for Stone & Metal over an extent
of 0.800 Hectares in Sy.No. 46 of Thogudem Village, Palvancha Mandal,
Bhadradri Kothagudem Disrtict held by Sri Islavath Raju — Hon’ble NGT orders
in O.A.No. 12 of 2023 — Levy of Environmental Compensation - Requested to
soughit the information— Submitted - Reg.

Ref: 1) Procgs.No. 5795/Q3/1994, dt: 12.01.1996 of the Dy.Director of Mines and
Geology, Warangal
2) This office Demand Notice No. 2291/Q/2005, Dated: 21.06.2022 addressed to
Sri Islavath Raju
3) Lr.no. GEN-KGM/TSPCB/U-VI/TF/2020-304, dt: 07.05.2024 from the Senior
Environmental Engineer, Telangana State Pollution Control Board, Hyderabad.

| IR

s

* ok k

t& ior Environmental Engineer, Telangana State Pollution Control Board, Hyderabad has
> uested this office to submit the following details of the Quarry lease for Stone & Metal over an
dent of 0.800 Hectares in Sy.No. 46 of Thogudem Village, Palvancha Mandal, Bhadradri
Kothagudem Disrtict heid by Sri islavath Raju for taking further necessary action on the
representation submitted by the mine on levying of environmental Compensation.

. I invite kind attention to the subject and references cited. In the reference 3™ cited, the
r
e

ﬂ ;
e 1. Details based on which the penalty amount of Rs. 13,11,55,020/- is levied by the
T k&QJlLAsst,Director of Mines & Geology, Bhadradri Kothagudem on the Mine,

e
;-”}\ ?rkL WNumber of days the mine has carried out operation with valid permits, during the period

from 18.05.2012 to 15.03.2023.

\

nA .
\\]‘ C’l . Number of days the mine has carried out operation without valid permits, during the period

N\ from 18.05.2012 to 15.03.2023.
&

PN In this regard, it is submitted that the Dy.Director of Mines & Geology, Waranga! vide
¥ (\ reference 1% cited, has granted a Quarry Lease for Stone & Metal over extent of 0.800 Hectares in
. /«K\S Ko. 46 of Thogudem Village, Palvancha Mandal, Bhadradri Kothagudem Disrtict held by Sri
sQf slavath Raju for a period of (10) years and the same was executed by this office vide Procgs No.

R 7 4369/Q/1992, dated 23.02.1996.
E ”_v .

N _ " Further, the lease was renewed for a further period of 10 years w.e.f from 23.02.2006
to 22.02.2016 by the Dy.Director of Mines & Geology, Warangal vide 5795/Q3/1994, dt:
12.09.2006 and the renewal lease deed was executed by this office vide Procgs No. 913/Q/2005

. dated 06.10.2006.

&
)
\\é&\ : Further it is submitted that as per this office records, the Director of Mines and Geology,
o Hyderabad vide Procgs.No.906/P/2014, dt: 22.09.2018 has accorded permission to all the
' %empanelled agencies to take-up, ETS survey and preparation of 3-dimension cadastral map duly
indicating the location of quarry pit within the executed /occupied area along with quantification
of mineral excavated in the areas where the agency have earlier conducted DGPS survey.



In this regard, M/s. Chaitanya Geo- Surveys, empanelled agency has conducted DGPS
survey of the quarry lease on 29.08.2017 and 25.10.2017 and prepared the drawings and submitted -
draft report along with DGPS map and this office has submitted proposals to the Dy. Director of
Mines and Geology, Warangal for approval of DGPS map vide Lr.No._2291/Q/2005, Dated:
30.01.2020. -

In this regard, M/s. Chaitanya Geo-Surveys, empanelled agency has conducted ETS survey
of the quarry lease area on 21.09.2019 & 22.09.2019 in presence of representative of lease holder.
The representative has shown the quarry lease boundaries to the agency as per executed lease deed
sketch. The empanelled agency has taken the pit measurements duly covering the thickness of the
over burden (OB) and prepared the drawings and submitted draft report along with ETS map. The
details of volume of the pit arrived as per ETS are as follows:

Table-1
SINo. | Quantification | Excavated Permitted Excess Quantity | Excavated
area Mineral quantity | quantity in beyond the | quantity outside
/ Volume M3 (As per | permitted quantity | the leased area
(in M3) record) within the leased
area
1. Excavated 199828.30 17892 181936.3 -
- Stone & Metal
Pit within the
leased area
2 Excavated 59737.80 - - 59737.80
Stone & Metal '
Pit in outside
the leased area

In this connection, it is submitted that, as per the ETS survey map, worked out the pit
measurements falling in outside the leased area. The Building Stone & Road Metal has excavated

and transported more than the permitted quantity from within the quarry leased area and also
excavated and transported in outside the leased area is shown in the table-I.

In this regard, this office issued Show Cause Notice_vide notice No. 2291/Q/2005, dt:
16.05.2022 to Sri Islavath Raju requested to Show cause why should not take action for excess
exé‘_avatiqrf and transportation of 181936.3 cbm of Stone & Metal from within the leased area and
unauthorized excavation and transportation of 59737.80 cbm of Stone & Metal from outside the
leased area violation under Rule 26(2) & 26(3)(ii) & 34 of TSMMC Rules, 1966. In this regard,
the lease holder failed to produce the reply to the Show Cause Notice. '

Therefore, this office issued Demand Notice vide reference 2" cited, to Sri Islavath Raju
directed to pay for an amount of Rs. 1,81,25,557.5/- towards normal seig.fee along with towards
Penalty (5/10) times for Rs. 1,130,29,462.5 to a total an amount of Rs. 13,1 1,55,020 for excess excavation
and transportation of 181936.3 cbm of Stone & Metal from within the leased area and unauthorized
excavation and transportation of 59737.80 cbm of Stone & Metal from outside the leased area
under Rule 26(2) & 26(3)(ii) and 34 of TSMMC Rules, 1966 (adopted) and submit original
challans to this office within (07) days from the date of receipt of this notice, otherwise action will
be initiated to recover the amounts under provisions contained in RR Act. The details are as given

—

below:

Table-I1
Sl: | Quantification area | Total Rate of | Normal Seig. | Penalty Total penalty
No Quantity | S.fee per | Fee inRs. (5/10) times (in Rs)
_ (incbm) | cbm

1 Within the leased | 181936.3 | 75/- 1,36,45,222.5 6,82,26,112.5 8,18,71,335
area (Excess Qty — . (05 times) '
Stone & Metal) ,

2 | Outside the leased | 59737.80 | 75/- 44,80,335 4,48,03,350 4,92,83,685
area (Stone & (10 times)
Metal) :
TOTAL 241,674.1 1,81,25,557.5 1,130,29,462.5 13,11,55,020




&

2. Number of days the mine has carried out operation with valid permits, during the period
" from 18.05.2012 to 15.03.2023.

In this connection, as per this office records and OMEPPS online department web
portal, the information is herewith annexed (Annexure-I).

3. Number of days the mine has carried out operation without valid permits, during the period
from 18.05.2012 to 15.03.2023. -

In this connection, the information treated as Nil

This is submitted for favour of kind information.

Yours faithfully,

Encl: Annexure-I L—- L

. .d_—nw'-—wm
Asst. Director of Mines & Geology(I/c),
Bhadradri Kothagudem District.

Copy submitted to the Director of Mines & Geology, Hyderabad for favour of kind information.
Copy submitted to the District Collector & Magistrate, Bhadradri Kothagudem for favour of kind information.
Copy submitted to the Dy. Director of Mines & Geology, Warangal for favour of kind information
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ANNEXURE-I

SLAVATH RAJU DISPATCH PERMITS (Lease period : 23-02-2006 to 22-02-2016). QL expired
on 23.02.2016 and filed Renewal on 18.11.2015 which is under process

Sl.No

Month

Permit No

Date of Issue

Validity

Permit valid
working days

Quantity in
Cums

201213

Apr-12

12.04.12

11.05.12

30

1200

May-12

03/Minor/12-13

0

0

Jun-12°

18/Minor/12-13

13.06.12

11.07.12

29

900

Jul-12

0

Aug-12 ~

Sep-12

)

Oct-12

(=3 k=2 {=X

Nov-12

32/Minor/12-13

08.11.12

07.12.12

ol|lo{dlo|loa|n|w|o]=

Dec-12

(=]

Jan-13

o

Feb-13

49/Minor/12-13

21.02.13

20.03.13

Mar-13

2013-14 |

Apr-13.

May-13

08.05.13

30.05.13

Jun-13

T1/Minor/1 314

Jul-13

Aug-13

34{Minorl1 3-14

19.08.13

10.09.13

Sep-13

QOct-13

Nov-13

Dec-13

Jan-14

Feb-14

olojlojo|lo|o]|lO|w|lo|o|w]|O

ol23le|e|N|o|a|s v~

Mar-14

2014-15

Apr-14

© |May-14

Jun-14

o|lo|o

Jul-14

Aug-14

oljlo|ojo|o

Sep-14

Qct-14

31.10.14

31.11.14

w

Nov-14.

Dec-14

Jan-15 .

Feb-15

ojlojo|lo|o|=2]|O

olojo|lojolojlo|o|o

ot B Pt el e R R K B e e e

Mar-15

2015-16

Apr-15

May-16

Jun-15

Jul-15

— Aug-15

Sep-15

Oct-15

Nov-15

Dec-15

Jan-16

Feb-16

olololo|lo|ololojololo|o

ololololo|ololojo|oje|e

et b = e el B e B e L e

Mar-16

2016-17 Sy

Apr-16

May-16

Jun-16

Jul-16

olojlojo|o

ololo|jo|o

||| —

Aua-16




=1 =l =l {=l(=11=1=] s

6 Sep-16 0
7 Oct-16 0
8 Nov-16 0
9 Dec-16 0
10 = |Jan-17 0
11 Feb-17 0
12 Mar-17 0
Total 136 5700
L—-—‘. ____,_./'

Asst. Director of Mines & Geology (l/c),
Bhadradri Kothagudem
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GOVERNMENT OF TELANGANA | [~
DEPARTMENT OF MINES AND GEOLOGS@ ' * 3..5 JUN 200
From i (;‘,5% :
Sri G.Dinesh Kumar, M.Sc., The Senior Environmen%al Enginﬁo‘é% il
Asst. Director of Mines & Geology(I/c), Telangana State Pollutién Contro]%t;éfﬂdﬁis_?ﬂf‘f\f\;;f
Bhadradri Kothagudem Dist: Paryavarana Bhavan, A-maustrial

Estate, Sanath Nagar, Hyderabad-500018

N Lr.No. 5306/0/2009, Dt: 25.05.2024
ir,
Sub: Mines and Quarries — TSPCB — Quarry lease for Stone & Metal over an extent
of 1.000 Hectare in Sy.No. 42 &43 of Thogudem Village, Palvancha Mandal,
Bhadradri Kothagudem District held by Smt Ch.Nagamma — Hon’ble NGT orders
in O.A.No. 12 of 2023 — Levy of Environmental Compensation - Requested to
sought the information— Submitted - Reg.

Ref: 1) Procgs.No. 1583/Q4/DDWGL/2006, dt: 03-08-2006 of the Dy.Director of

Mines and Geology, Warangal
2) This office Demand Notice No. 5306/Q/2009, dt: 24.06.2022 addressed to Smt
- Ch.Nagamma .
A 3) Lr.no. GEN-KGM/TSPCB/U-VI/TF/2020-305, dt: 07.05.2024 from the Senior
6% Environmental Engineer, Telangana State Pollution Control Board, Hyderabad.
1 Kk

I invite kind attention to the subject and references cited. In the reference 31 cited, the
Senior Environmental Engineer, Telangana State Pollution Control Board, Hyderabad has
requested this office to submit the following details of the Quarry lease for Stone & Metal over an
extent of 1.000 Hectare in Sy.No. 42 &43 of Thogudem Village, Palvancha Mandal, Bhadradri
Kothagudem District held by Smt Ch.Nagamma for taking further necessary action on the
representation submitted by the mine on levying of environmental Compensation.

1. Details based on whié_h the penalty amount of Rs. 160538296.5 /- is levied by the

G
el L(ng Asst,Director of Mines & Geology, Bhadradri Kothagudem on the Mine.
¢ - ‘
7 e
i (K\N“'G 2. Number of days the mine has carried out operation with valid permits, during the period
P from 18.05.2012 to 15.03.2023. ;

ta\ W& Number of days the mine has carried out operation without valid permits, during the period

from 18.05.2012 to 15.03.2023.

In this regard, it is submitted that the Dy.Director of Mines & Geology, Warangal vide
reference 1% cited, has granted a Quarry Lease for Stone & Metal over extent of 1.000 Hectare in
Sy.No. 42 &43 of Thogudem Village, Palvancha Mandal, Bhadradri Kothagudem District held by
Smt Ch.Nagamma for a period of (10) years and the same was executed by this office vide Procgs

No. 1305/Q/2005, dt: 22-08-2006.

Further it is submitted that as per this office records, the Director of Mines and Geology,
Hyderabad vide Procgs.No.906/P/2014, dt: 22.09.2018 has accorded permission to all the
empanelled agencies to take-up ETS survey and preparation of 3-dimension cadastral map duly
indicating the location of quarry pit within the executed /occupied area along with quantification
of mineral excavated in the areas where the agency have earlier conducted DGPS survey.

In this regard, M/s. Chaitanya Geo- Surveys, empanelled agency has conducted DGPS
survey of the quarry lease on 21.08.2017 and 31.10.2017 and prepared the drawings and submitted
draft report along with DGPS tnap and this office has submitted proposals to the Dy. Director of
Mines and Geology, Warangel for approval of DGPS map vide Lr.No. 5306/Q/2009, Dated:

18.01.2020.

A
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In this regard, M/s. Chaitanya Geo-Surveys, émpanelled agency has conducted ETS survey |
of the quarry lease area on 13.09.2019 & 14.09.2019 in presence of representative of lease holder. =
The representative has shown the quarry lease boundaries to the agency as per executed lease deed
sketch. The empanelled agency has taken the pit measurements duly covering the thickness of the
over burden (OB) and prepared the drawings and submitted draft report along with ETS map. The
details of volume of the pit arrived as per ETS are as follows:

Table-1
SI.No. | Quantification area Excavated Permitted - | Excess Quantity | Excavated
Mineral quantity | quantity in | beyond the | quantity
/ Volume M3 (As per | permitted quantity | outside the
(in M3) record) within the leased | leased area
area
L. Excavated Stone & |371769.77 15018 356751.77
Metal Pit within the - (05 times)
leased area

. In this connection, it is submitted that, as per the ETS survey map, worked out the pit
measurements falling in within the leased area. The Building Stone & Road Metal has excavated
and transported more than the permitted quantity from within the quarry leased area is shown in
the table-I.

In this regard, this office issued Show Cause Notice vide notice No. 5306/Q/2009, Dated:
12.05.2022 to Smt Nagamma requested to Show cause why should not take action for excess
excavation and transportation of 356751.77 cbm of Stone & Metal from within the leased area
violation under Rule 34 of TMMC Rules, 1966 . In this regard, the lease holder has requested to
give another (15) days time to submit reply for show cause notice.” =

Further, Smt. Ch.Nagamma has submitted reply on 18.06.2022 duly stated that the Mining
Department have granted a quarry lease in favor of them and they have supplied stone & metal to
the Government works. The authority have already recovered the seigniorage charges from the
work bills and credited the same to the Department of Mines & Geology.

As per the above, on verification of the reply, Smt Ch. Nagamma has not submitted
documentary evidences having paid seigniorage fee transit forms for excavated mineral quantity
from their quarry lease. Hence the reply submitted by Smt. Ch. Nagamma is not satisfactory

. Therefore, this office issued Demand Notice vide reference 2™ cited, to Smt Ch.Nagamma
directed to pay for an amount of Rs. 2,67,56,382.75 towards normal seig.fee along with towards
Penalty (5) times for Rs. 13,37,81,913.8/- to a total an amount of Rs. 16,05,38,296.5 for excess
excavation and transportation of 356751.77 cbm of Stone & Metal from within the leased area
under Rule 34 of TMMC Rules, 1966 and submit original challans to this office within (07) days
from the date of receipt of this notice, otherwise action will be initiated to recover the amounts
under provisions contained in RR Act. The details are as given below

Table-IT o _ _
Sl. | Quantification Total .| Rate  of| Normal . Seig. | Penalty Total penalty
No | area Quantity (in | S.fee per’| Fee in Rs. |.(5):times (in Rs)
: cbm) cbm .

1 Within the leased | 356751.77 | 75/- 26756382.75 | 133781913.8 160538296.5
area (Excess Qty — ) | ‘ ,
Stone & Metal) ‘ : :
TOTAL 356751.77 2,67,56,382.75/- | 13,37,81,913.8/- | 16,05,38,296.5




5 Namber of daye the mine has cartied out operation with valid permits, during the period
from 18.05.2012 to 15.03.2023. .

In this connectién, it is submitted that as per this office records and OMEPPS online
department web portal, the desired information is herewith annexed (Annexure-I).

3. Number of days the mine has carried out operation without valid permits, during the period
from 18.05.2012 to 15.03.2023.

In this connection, the inforr_nation treated as Nil

This is submitted for favour of kind information.

Yours faithfully,

N

Asst. Director of Mines & Geology(l/c),
Bhadradri Kothagudem District.

Encl: Annexure-I

Copy submitted to the District Collector & Magistrate, Bhadradri Kothagudem for favour of kind information.
Copy submitted to the Director of Mines & Geology, Hyderabad for favour of kind information.
Copy submitted to the Dy. Director of Mines & Geology, Warangal for favour of kind information



&

ANNEXUR

E-l

‘Ch. NAGAMMA DISPATCH PERMITS (1.00 Hects) (Lease period: 22-08-2006 to 21-08-2016).
QL expired on 23.02.2016 and filed Renewal on 13.05.2016 which is under process

SiNo | Month | PemitNo _ | Dateofissue| Valdiy | Lormcvalid | Quantfy IR =
working days Cums
2010-11
1 Apr-10 - 5 |- - 0 0
2 May-10 17/Minor/10-11. | 13-05-10 11-06-2010 26 600
3 Jun-10 - - - 0 0
4 Jul-10 - - - 0 0
5 Aug-10 - - - 0 0
6 Sep-10 45/Minor/10-11 20-09-10 05-10-2010 16 300
7 Oct-10 59/Minor/10-11 19-10-10 30-10-10 12 96
8 Nov-10 66/Minor/10-11 ! 19-11-10 30-12-10 198
9  |Dec-10 73/Minor/10-11 | 04-12-2010 21-12-10 18 198
' 75/Minor/10-11 29-12-10 01-12-2011 4 198
10 |Jan-11 83/Minor/10-11 22-01-11 10-02-2011 20 198
11 |Feb-11 90/Minor/10-11 15-02-11 03-05-2011 17 198
12 [Mar-11 95/Minor/10-11 08-03-2011 31-03-11 24 198
2011-12
K Apr-11 03/Minor/11-12 02.04.11 30.04.11 29 600
2 - [May-11 14/Minor/11-12 02.05.11 31.05.11 30 600
- 3 Jun-11 24/Minor/11-12 02.06.11 30.06.11 29 600
4 Jul-11 - - - 0 0
5 - |Aug-11 - o = - 0 0
6 Sep-11 58/Minor/11-12 08.08.11 31.08.11 24 200
7 Oct-11 77Minor/11-12 .| 27.10.11 25.11.11 29 200
8 Nov-11 - 1- » 0 0
9 Dec-11 103/Minor/11-12° 15.12.11 31.12.11 17 198
10 [Jan-12 110/Minor/11-12 04.01.12 03.02.12 31 300
11 |Feb-12 127/Minor/11-12 14.02.12 13.03.12 28 19
12 . |Mar-12 - - - 0 0
' 2012-13
1 Apr-12 - |- - 0 0
2 May-12 13/Minor/12-13 10.05.12 109.06.12 31 198
3 [|Jun-12 U o |- . . 0 0
4 Jul-12 24/Minor/12-13 19.07.12 08.08.12 21 198
5 Aug-12 Co- 1 |- - 0 0
6 Sep-12° - - : 0 0
7 Oct-12 - - |- - 0 0
_ 8 Nov-12 30/Minor/12-13 | 05.11.12 04.12.12 29 198
.9 Dec-12 - - - 0 0
10 |Jan-13 40/Minor/12-13 01.01.13 31.01.13 31 198
11 |Feb-13 46/Minor/12-13 20.02.13 19.03.13 28 198
12 . |Mar-13 52/Minor/12-13, 22.03.13 31.03.13 10 90
_ 2013-14
1 Apr-13 6/Minor/13-14 .| 25.04.13 15.05.13 21 198
2 May-13 18/Minor/13-14 27.05.13 15.06.13 20 198
3 Jun-13 25/Minor/13-14 |  18.06.13 30.06.13 13 198
4 Jul-13 - - - 0 0
5 Aug-13 30/Minor/13-14 05.08.13 31.08.13 27 198
.6 Sep-13 = - - 0 0
-7 Oct-13 - - - 0 0
i 8 [Nov-13 - E - 0 0
(.9 Dec-13. - - - 0 0
© 10 |Jan-14 - - - 0 0
11 |Feb-14 s L - 0 0
12 Mar-14 - - L, 0 0
: 2014-15
-1 Apr-14 - - # 0 0
-2 May-14 - - - 0 0
-3 Jun-14 - - - 0 0
4 Jul-14 - n = 0 0
5 Aug-14 - - 2 0 0
A Sen-14 - 5 = 0 0




&

7 [Oct-14 09/Minor/14-15 08.10.14 31.10.14 24 198
8  |Nov-14- - - - 0
9 Dec-14 - - ~ : 0 0
10 [Jan-15 18/Minor/14-15 31.12.14 31.01.15 31 198
11 |Feb-15 28/Minor/14-15 18.02.15 31.03.15 | 198
12 |Mar-15 35/Minor/14-15 11.03.15 31.03.15 21 396
- 2015-16
1 Apr-15 02/Minor/15-16 | 09.04.15 08.05.15 30 198
2 May-15 "~ | 14/Minor/15-16 14.05.15 05.06.15 | 23 198
3 Jun-15 18/Minor/15-16 16.06.15 30.06.15 | 15 198
4 [Jul-15 24/Minor/15-16 07.07.15 31.07.15 25 198
5  |Aug-15 36/Minor/15-16 06.08.15 31.08.15 26 198
6 Sep-15 - - - 0 0
7  |Oct-15 52/Minor/15-16 09.10.15 03.11.15 | 25 132
8 Nov-15 65/Minor/15-16 07.11.15- 30.11.15 24 133
9 Dac-15 76/Minor/15-16 | 08.12.15 31.12.15 24 126
10  |Jan-16 , A - 0 0
11 |Feb-16 97/Minor/15-16 20.02.16 15.03.16 16 399
12 |Mar-16 101/Minor/15-16 10.03.16 31.03.16 | 22 B4
2016-17 5
1 |Apr-16 = . ~ f 0 0
. May-16 22210600050001 |02.05.16 31.05.16 30 333
22210600050002 |31.05.16 09.06.16 10 333
3 Jun-16  [22210600050003 |[30.06.16 29.07.16 ' 30 266
4 |Ju-16 - : - ! 0 0
5 |Aug-16 . « - 0 0
6 Sep-16 - - - 0 0
7  |Oct-16 - . - 0 0
8 Nov-16 ~ - - 0 0
9 Dec-16 - > 1 0 0
10 [Jan-17 " . - 0 0
11 |Feb-17 - e " 0 0
12 |Mar-17 - . - 0 0
Total 961 10738

Lﬂ,_l&:/

Asst. Director of Mines & Geology-(l/c),

Bhadradri Kothagudem
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From#: \
Sri G.Dinesh Kumar,;M.S %,

The Senior Environmental Engineer
Asst. Director of Mines & * Telangana State Pollution Control Board,
Bhadradri KothagudenizRist, . .- Paryavarana Bhavan, A-1II, Industrial

\ B - Estate, Sanath Nagar, Hyderabad-500018

e

Lr.No. 90/Q/2007, Dt: 25.05.2024

Sub: Mines and Quarries — TSPCB — Quarry lease for Stone & Metal over an
extent of 1.000 Hectare in Sy.No. 22 of Thogudem Village, Palvancha Mandal,
Bhadradri Kothagudem District held by Sri Sode Sathish — Hon’ble NGT orders
in O.A.No. 12 of 2023 — Levy of Environmental Compensation - Requested to
sought the inforration— Submitted - Reg.

Sir,

Ref: 1) Procgs.No. 1365/Q4-SM/DDWGL/ 2007, Dt: 05.05.2007 of the Dy.Director
of Mines and Geology, Warangal
2) This office Demand Notice No. 90/Q/2007, dt: 10.08.2022 addressed to Sri
Sode Sathish. ‘
3) Lr.no. GEN-KGM/TSPCB/U-VI/TF/2020-310, dt: 07.05.2024 from the Senior
Environmental Engineer, Telangana State Pollution Control Board, Hyderabad.

L kR

I-invite kind attention to the subject and references cited. In the reference 3™ cited, the

Senior Environmental Engineer, Telangana State Pollution Control Board, Hyderabad has

~ requested this office to submit the following details of the Quarry lease for Stone & Metal over an

extent of 1.000 Hectare in Sy.No. 22 of Thogudem Village, Palvancha Mandal, Bhadradri

Kothagudem District held by Sri Sode Sathish for taking further necessary action on the
representation submitted by the mine on levying of environmental Compensation.

1. Details based on which the penalty amount of Rs. 17,28,95,580/- is levied by the
Asst, Director of Mines & Geology, Bhadradri Kothagudem on the Mine.

P f\

2% Number of days the mine has carried out operation with valid permits, during the period
from 18.05.2012 to 15.03.2023.

’”?wGh 3. Number of days the mine has carried out operation without valid permits, during the period
o LT from 18.05.2012 0 15.03.2023. \

TRJA“’M In this regard, it is submitted that the Dy.Director of Mines & Geology, Warangal vide

,:;,/ reference 1% cited, has granted a Quarry Lease for Stone & Metal over an extent of 1.00 Hect in

<% gy No. Sy.No. 22 of Thogudem Village, Palvancha Mandal, Bhadradri Kothagudem Disrtict held

T\‘QE’\T Sri Sode Sathish for a period of (10) years and the same was executed by this office vide Procgs
No. 90/Q/2007, Dt: 23.06.2007 for a period of (10) years from 23.06.2007 to 22.06.2017.

Further it is submitted that as per this office records, the Director of Mines and Geology,
Hyderabad vide Procgs.No.906/P/2014, dt: 22.09.2018 has accorded permission to all the
empanelled agencies to take-up ETS survey and preparation of 3-dimension cadastral map duly
indicating the location of quarry pit within the executed /occupied area along with quantification
of mineral excavated in the areas where the agency have earlier conducted DGPS survey.

In this regard, M/s Lotus Engineers, Hanamkonda, empanelled agency has conducted
DGPS survey of the quarry lease on 09.06.2022 & 10.06.2022 and prepared the drawings and
submitted draft report along with DGPS map and this office has submitted proposals to the Dy.
Director of Mines and Geology, Warangal for approval of DGPS map vide Lr.No. 90/Q/2007, dt:

15.06.2022. .



In this regard, M/s Lotus Engineers, Hanamkonda, empanelled agency has conducted ETS
survey of the quarry lease area on 30.06.2022 in presence of representative of lease holder. The
representative has shown the quarry lease boundaries to tht dgency as per executed lease deed
sketch, The empanelled agency has taken the pit measurements duly covering the thickness of the
over burden (OB) and prepared the drawings and submitted draft report along with ETS map. The
details of volume of the pit arrived as per ETS ‘are as follows:

Table-1
SINo. | Quantification Excavated Permitted Excess Excavated | Conversion
area Mineral quantity  in | Quantity quantity into MT
quantity / M3 (As per | beyond the | outside the
Volume record) permitted - leased area
(in M3) quantity
within = the
leased area
1. Excavated Stone | 1458.7 12966 . - -
& Metal Pit
within the leased
area
2. Excavated Stone | 161208 - - 161208 241812
& Metal Pit in :
outside the leased
area

In this connection, it is submitted that, as per the ETS survey map, worked out the pit
measurements falling in outside the leased area. The Building Stone & Road Metal has excavated
and transported more than the permitted quantity from within the quarry leased area and also
excavated and transported in outside the leased area is shown in tpe table-1.

In this regard, this office issued Show Cause Notice vide notice No. 90/Q/2007, dt:
02.07.2022 to Sri Sode Sathish requested to Show cause why should not take action for
unauthorized excavation and transportation of 241812 MT of Stone & Metal from outside the
leased area violation under as per Rule 26(2) of TMMC Rules’1965. In this regard, the lease holder
failed to produce the reply to the Show Cause Notice.

Therefore, this office issued Demand Notice vide reference 2 cited, to Sri Sode Sathish
directed to pay for an amount of Rs. 1,57,17,780 towards normal Seig.fee along with towards
Penalty (5/10) times for Rs. 15,71,77,800 to a total an amount of Rs. 17,28,95,580 for unauthorized
excavation-and transportation of 241812 MT of Stone & Metal from outside the leased area under
Rule 26(2) of TMMC Rules, 1966 and submit original challans to this office within (07) days from
the date of receipt of this notice, otherwise action will be initiated to recover the amounts under
provisions contained in RR Act. The details are as given below:

Table-I1
SL. | Quantification area | Total Rate of | Normal Seig. | Penalty Total penalty "~ |
No Quantity (in | S.fee | Fee inRs. | (5/10) times (in Rs)
MT) per o
MT

1 Within the leased - -
area (Excess Qty —
Stone & Metal )

2 | Outside the leased | 241812 65/- 15717780 157177800 172895580 | |
area (Stone & 3
Metal) .
TOTAL 241812 1,57,17,780 15,71,77,800 |  17,28,95,580 |




@.

2. Number of days the mine has carried out operation with valid permits, during the period
- from 18.05.2012 to 15.03.2023.

In this connection, as per this office records and OMEPPS department online web
portal, the desired information is herewith annexed (Annexure-I). ‘

3. Number of déys the mine has carﬁéd out operation without valid permits, during the period
from 18.05.2012 to 15.03.2023.

In this connection, the information treated as Nil

This is submitted for favour of kind information.

Yours faithfully,

Encl: Annexure-I “—-""‘ L——-:”/

Asst. Director of Mines & Geology(L/c),
Bhadradri Kothagudem District.

Copy submitted to the District Collector & Magistrate, Bhadradri Kothagudem for favour of kind information.
Copy submitted to the Director of Mines & Geology, Hyderabad for favour of kind information.
Copy submitted to the Dy. Director of Mines & Geology, Warangal for favour of kind information



ANNEXURE-I

SODE SATISH DISPATCH PERMITS (Lease period: 23-06-2007 to 22-06-2017 ). QL expired
on 29.03.17 and filed Renewal on 13.05.2016 which is under process

SL.No | Month PermitNo  |Dateoflssue | Vandity | Permitvalid | Quantityin
working days Cums
2007-08
1 Apr-07 - - - 0 0
2 May-07 - - - 0 0
3 Jun-07 39/Minor/07-08 |06-07-2007 31-07-07 26 90
4 Jul-07 - - - 0 0
5 Aug-07 |50/Minor/07-08 |14-08-07 31-08-07 18 150
6 Sep-07 - - - 0 0
7 Oct-07 - - - 0 0
8 Nov-07- |78/Minor/07-08 |14-11-07 30-11-07 17 100
9 Dec-07 - - - 0 0
10 [Jan-08 " | - - - 0| 0
11 Feb-08 - - - 0 0
12 Mar-08 - - - 0 0
2008-09
1 Apr-08 132/Minor/08-02 |04.03.2009 31-03-09 28 528
2 |May-08 - - - 0 0
3 Jun-08 47/Minor/08-09' [13-06-08 12-07-2006 30 300
3 Jul-08 61/Minor/08-09 |15-07-08 14-08-08 31 300
64/Minor/08-09 = |21-07-08 600
: 8 Aug-08 - B = 0 0
6 Sep-08 28/Minor/08-09 - |09-05-2008 31-05-08 23 300
7 Oct-08 - - ' - 0 0
- 8 Nov-08 - - - 0 0
9 ' |Dec-08 }105/Minor/08-09 |17-12-08 15-01-08 30 600
10 Jan-08
11 Feb-09 - - - 0 0
12 Mar-09 - - - 0 0
2009-10
1 Apr-09 s - = 0 0
. 2 May-09 - - - 0 0
3 Jun-09 : . - .
4  |Ju-09  [31/Minor/09-10 - [01.07.2009  |31-07-09 31 600
"5 - |Aug-09 [47/Minor/09-10 - [22-08-09 = - (20-09-09 29 300
6 Sep-09 ; : '
7  |Oct-09-
8 Nov-09
9 Dec-09 : :
10 Jan-10 86/Minor/09-10 . -|04.01.2010 31-01-2010 28 198
. 11 |Feb-10 - - |- - 0 0
12 Mar-10 - - - 0 0
201011
1 Apr-10 - ) = 0 0
2 May-10 - - - 0 0
3 Jun-10 - - - 0 0
4 Jul-10 - - - 0 0
5 Aug-10 - - - 0| 0
6 Sep-10 - - - 0 0
7 Oct-10 - - - 0 0
8  |Nov-10 - - - 0 0
9 Dec-10 - - - 0 0
.10 Jan-11 - - - 0 0
11 Feb-11 - - - 0 0
12 Mar-11 - - - 0 0
2011-12
1 Apr-11 - - . - .. 0 0
2 May-11 16/Q/11-12 03-05-2011 31-05-2011 29 600
20/Q/11-12 12-05-2011 11-06-2011 31 1800
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L T— L:_,_,.__,,
Asst. Director of Mines & Geology (lI/c),
Bhadradri Kothagudem
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GOVERNVENT ON THLANGANE VA &
DEPARTMENT OF MINES AND GE no@ﬁ;j JUN ?['323-

From . ; ;o/ ; & Q{_{;}f'
Sri G.Dinesh Kumar, M.Sc., The Senior Enviro q9@13;)&11 Engineer ¢,
Asst. Director of Mines & Geology(l/c), Telangana State Polluﬁa@ﬂ_ﬁgﬁﬁéa}d,
Bhadradri Kothagudem Dist. Paryavarana Bhavan, A-III, Industrial

Estate, Sanath Nagar, Hyderabad-500018

Lr.No. 5577/Q/2009, Dt: 25.05.2024

Sir,
' Sub: Mines and Quarries — TSPCB — Quarry lease for Stone & Metal over an extent
. of 4.000 Hectares in Sy.No. 42 &43 of Thogudem Village, Palvancha Mandal,
* Bhadradri Kothagudem District held by Smt Ch.Nagamma — Hon’ble NGT orders
in O.A.No. 12 of 2023 — Levy of Environmental Compensation - Requested to
sought the information— Submitted - Reg.

Ref: 1) Procgs.No. 2909/Q4/2011, dt. 07-06-2011 of the Dy.Director of Mines and
Geology, Warangal
2) This office Demand Notice No. 236/Q/2014, dt: 10.08.2022 addressed to Smt

Ch.Nagamma
~) 3) Lr.no. GEN-KGM/TSPCB/U-VI/TF/2020-306, dt: 07.05.2024 from the Senior
Environmental Engineer, Telangana State Pollution Control Board, Hyderabad.

&

*okok

I invite kind attention to the subject and references cited. In the reference 3" cited, the
Senior Environmental Engineer, Telangana State Pollution Control Board, Hyderabad has
requested this office to submit the following details of the Quarry lease for Stone & Metal over an
extent of 4.000 Hectares in Sy.No. 42 &43 of Thogudem Village, Palvancha Mandal, Bhadradri
Kothagudem District held by Smt Ch.Nagamma for taking further necessary action on the
representation submitted by the mine on levying of environmental Compensation.

1. Details based on which the penalty amount of Rs. 35,92,99,950.8 /- is levied by the
Asst,Director of Mines & Geology, Bhadradri Kothagudem on the Mine.

2. Number of days the mine has carried out operation with valid permits, during the period
from 18.05.2012 to 15.03.2023.

. gg_,'ﬂﬁ—
‘?_ﬂ/b"’ 3. Number of days the mine has carried out operation without valid permits, during the period
| ‘?)\ AW from 18.05.2012 to 15.03.2023. - .

wie

In this regard, it is submitted that the Dy.Director of Mines & Geology, Warangal vide
teference 1% cited, has granted a Quarry Lease for Stone & Metal over extent of 4.000 Hectares in
Sy.No. 42 &43 of Thogudem Village, Palvancha Mandal, Bhadradri Kothagudem District held by
Smt Ch.Nagamma for a period of (15) years and the same was executed by this office vide Procgs
No. 5577/Q/2009, dt: 13.06.2011 for a period of (15) years from 13.06.2011 to 12.06.2026

Further it is submitted that as per this office records, the Director of Mines and Geology,
Hyderabad vide Procgs.No.906/P/2014, dt: 22.09.2018 has accorded permission to all the
empanelled agencies to take-up ETS survey and preparation of 3-dimension cadastral map duly
indicating the location of quarry pit within the executed /occupied area along with quantification
of mineral excavated in the areas where the-agency have earlier conducted DGPS survey.

_ In this regard, M/s. Chaitanya Geo- Surveys, empanelled agency has conducted DGPS
survey of the quarry lease on 21.08.2017 and 31.10.2017 and prepared the drawings and submitted
draft report along with DGPS map and this office has submitted proposals to the Dy. Director of
Mines and Geology, Warangal for approval of DGPS map vide Lr.No. 5577/Q/2009, Dated:
07.01.2020.



In this regard, M M/s. Chaitanya Geo-Surveys, empanelled agency has conducted ETS
survey of the quarry lease area on 13.09.2019 & 14.09.2019 in presence of representative of lease
holder. The representative has shown the quarry lease boundaries to the agency as per executed
lease deed sketch. The empanelled agency has taken the pit measurements duly covering the
thickness of the over burden (OB) and prepared the drawings and submitted draft report along with
ETS map. The details of volume of the pit arrived as per ETS are as follows:

Table-1
SINo. | Quantification | Excavated Permitted Excess Quantity | Excavated
area Mineral quantity | quantity in | beyond the | quantity outside
/ Volume M3 (As per | permitted. quantity | the leased area
(in M3) record) within the leased
area
1. Excavated 492282 50300.5 442198.5 |-
Stone & Metal :
Pit within - the
‘ leased area
2. Excavated 194315.91 - - 194315.91
Stone & Metal i
Pit in outside
the leased area

In this connection, it is submitted that, as per the ETS survey map, worked out the pit
measurements falling in outside the leased area. The Building Stone & Road Metal has excavated
and transported more than the permitted quantity from within the quarry leased area and also
excavated and transported in outside the leased area is shown in the table-IL.

In this regard, this office issued Show Cause Notice vide notice No. 5577/Q/2009, Dated:
12.05.2022 to Smt Nagamma requested to Show cause why should not take action for excess
excavation and transportation of 442198.5 cbm of Stone & Metal from within the leased area and
unauthorized excavation and transportation of 194315.91 cbm of Stone & Metal from outside the
leased area violation under Rule 26(2) & 26(3)(ii) & 34 of TSMMC Rules, 1966 (adopted). In this
regard, the lease holder has requested to give another (15) days time to submit reply for show cause

notice.

Further, Smt. Ch.Nagamma has submitted reply on 18.06.2022 duly stated that the Mining
Department have granted a quarry lease in favor of them and they have supplied stone & metal to
the Government works. The authority have already recovered the seigniorage charges from the
work bills and credited the same to the Department of Mines & Geology.

As per the above, on verification of the reply, Smt Ch. Nagamma has not submitted
documentary evidences having paid seigniorage fee transit forms for excavated mineral quantity
from their quarry lease. Hence the reply submitted by Smt. Ch. Nagamma is not satisfactory

Therefore, this office issued Demand Notice vide reference 2™ cited, to ‘Smt Ch.Nagamma
directed to pay for an amount of Rs. 4,77,38,580.75 towards normal seig.fee along with towards
Penalty (5/10) times for Rs. 31,15,61,370 to a total an amount of Rs. 35,92,99,950.8 for excess
excavation and transportation of 442198.5 cbm of Stone & Metal from within the leased area and
unauthorized excavation and transportation of 194315.91 cbm of Stone & Metal from outside the
leased area under Rule 26(2) & 26(3)(ii) and 34 of TSMMC Rules, 1966 and submit original
challans to this office within (07) days from the date of receipt of this notice, otherwise action will
be initiated to recover the amounts under provisions contained in RR Act. The details are as given

below:

4_



Table-I1

SI. | Quantification area | Total Rate of | Normal  Seig. | Penalty Total penalty
No Quantity (in | S.fee | Fee in Rs. (5/10) times (in Rs)
cbm) per
cbm
1 Within the leased | 442198.5 <75/ -|-33164887.5 165824437.5 198989325
area (Excess Qty — (05 times)
Stone & Metal )
2 Outside the leased | 194315.91 75/- 14573693.25 145736932.5 160310625.8
‘area (Stone & (10 times) :
Metal)
TOTAL 636,514.41 4,77,38,580.75 | 31,15,61,370 35,92,99,950.8
2. Number of days the mine has carried out operation with valid permits, during the period
from 18.05.2012 to 15.03.2023.
In this connection, it is submitted that as per this office records and OMEPPS online
department web portal, the desired information is herewith annexed (Annexure-I).
3. Number of days the mine has carried out operation without valid permits, during the period

from 18.05.2012 to 15.03.2023.

In this comiection, the information treated as Nil

This is submitted for favour of kind information.

Encl: Annexure-I

Copy submitted to the Director of Mines & Geology, Hyderabad for favour of kind information.

Yours faithfully,

-

j -

a—‘“’“’“"y—-ﬂ_’_

Asst. Director of Mines & Geology(I/c),
Bhadradri Kothagudem District.

Copy submitted to the District Collector & Magistrate, Bhadradri Kothagudem for favour of kind information.

Copy submitted to the Dy. Director of Mines & Geology, Warangal for favour of kind information
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ANNEXURE-I

“H. NAGAMMA (4.00 Hects) DISPATCH PERMITS (Lease period : 13-06-2011 to 12-06-2026).
QL determined vide Procds. No. 2909/QL-2/KMM/2011, Dt: 16.11.2022 by the DDM&G,

Warangal
Sl.No Month Permit No Date of Issue Validity Perr{nt Valid Quantity in
- working days Cums
201112
1 Apr-11 - - - 0 0
2 May-11 - - - 0 0
3 . |Jun-11 31/Q/M11-12 13.06.11 12.07.11 30 1200
4 Jul-11 - - - 0 0
5 Aug-11  |61/Q/11-12 08.08.11 31.08.11 24 600
6 Sep-11 ~ [64/Q/11-12 02.09.11 30.09.11 29 600
7 Oct-11. [76/Q/11-12 27.10.11 25.11.11 30 600
-8 Nov-11 |- - - 0 0
9 Dec-11  |99/Q/11-12 12.12.11 10.01.12 30 600
10 Jan-12  |109/Q/11-12 04.01.12 03.02.12 31 600
11 Feb-12  [126/Q/11-12 14.02.12 13.03.12 28 600
12 Mar-12 : - - - 0 0
2012-13
1  |Apr-12 - - - 0 0
2 May-12 12/Minor/12-13 - 110.5.12 9.6.12 31 600
3 |Jun-12 - - - 0 0
4 Jul-12 23/Minor/12-13 9.7.12 8.8.12 31 600
5 Aug-12 “ - ' - 0 0
6 Sep-12
7 Oct-12
8 Nov-12  |31/Minor/12-13 5.11.12 4.12.12 30 600
9 Dec-12
10 Jan-13  |39/Minor/12-13 01.01.13 31.1.13 31 798
11 Feb-13 47/Minor/12-13 20,213 19.3.13 28 600
12 Mar-13 51/Minor/12-13 22.3.13 31.3.13 10 300
2013-14
-1 Apr-13  [07/Minor/13-14 25.04.13 - 15.05.13 21 600
2 May-13  [17/Minor/13-14 27.05.13 15.06.13 20 600
3 Jun-13 26/Minor/13-14 18.06.13 16.07.13 28 402
4 . [Ju-13 | - - - 0 0
5 Aug-13  |31/Minor/13-14 05.08.13 31.08.13 27 198
6 Sep-13 - - - 0 0
7 Oct-13 - - - 0 0
: Nov-13 - - - 0 0
9 Dec-13 - - s 0 0
“““ 10  [Jan-14 - - - 0 0
11 Feb-14 - - - 0 0
12 Mar-14 - - - 0 0
201415
1 Apr-14 - - - 0 0
2 May-14 - - - 0 0
.. 3 Jun-14 - - - 0 0
- 4 Jul-14’ - - - 0 0
i 5 [Aug-14 - - - 0 0
6 Sep-14 - - - 0 0
- 7 |Oct-14  |08/Minor/14-15 08.10.2014 31.10.15 24 600
- 8 Nov-14 - - - 0 0
9 Dec-14-  |17/Minor/14-15 31.12.14 31.01.15 31 600
""" 10 Jan-15 - - - 0 0
11 Feb-15  |27/Minor/14-15 18.02.15 28.02.15 11 600
12 Mar-15  [34/Minor/14-15 10.03.15 31.03.15 22 798
2015-16 '
1 Apr-15  |03/Minor/15-16 09.04.15 08.05.15 30 600
-, 2 May-15  [13/Minor/15-16 14.05.15 05.06.15 23 600
- 3 Jun-15 ° [19/Minor/15-16 16.06.15 30.06.15 15] - 600
4 Jul-15 25/Minor/15-16 . [07.07.15 31.07.15 25 600
5 Aug-15 |35/Minor/15-16 06.08.15 31.08.15 26 600
6 Sep-15 - I - 0 0
7 Oct-15  |52/Minor/15-16 09.10.15 09.10.15 1 396
8 Nov-15  |66/Minor/15-16 30.11.15 07.12.15 8 306
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31.12.15

7981 "

5 Dec-15 _|75/Minor/15-16 08.12.15 22 58|
10 |Jan-16 - : N 0 0
1 |rebte |EOMinori5-16 03.02.16 29.02.16 78 500
98/Minor/15-16 20.02.16 15.0316 24
5 Mari6  [101/Minor/i5-16_|10.03.16 ' 904
2016-17
T TApr-16 __|02/Minor/16-17 T2.04.16 30.04.16 19 5575
2 Imay1o  [2221110012000T (02,0516 31.05.16 30 500
59511100120002 _|31.05.16 59.06.16 30 1050
3 [Juni6 |22211100120003__|30.06.16 26.07.16 30 1050
4 |Jul16 . A = 0 0
5 [Aug-16 _|22211100120004__ [05.08.16 03.00.16 30 7050
& |Sep-16 2221100120005 _[07.09.16 39.00.16 23 1050
7 |Oct-16 n = T 0 0
5 Nov-16 |22211700120006 __[19.11.16___ 05.12:16 17 840
o IDec16 |22211100120007 _ {09.12.16 01.0117 4] 1050
0 lJand7  122211100120008 __06.01.17 04.02.17 30 1050
1 [Febi7 |22211100120000 _ [21.02.17 05.03.17 13 1050] -
7 IMar7 |22211100120010 __|16.03.17 31.03.17 16 7050
201718
1 |AP17  |pR22211100120011 |11.04.2017  |05.05.2017 25 1575
2 |May-17  |pRo2211100120012 |12.05.2017  |05.06.2017 25 1400
3 [Jun-17" |bRo2211100120013 |20.07.2017 _ |05.08.2017 16 1400
4 |Juk7 - . 5 0 0
5 Aug-17 - - - 0 0
6 - [Sep-17. [pRo2211100120014 [27.09.2017  {20.10.2017 24 1050
7 |0et17 | |pR22211100120015 |20.10.2017  [05.11.2017 16 1050
8  |Nov-17  |ppo9911100120016 |09.11.2017  |05.12.2017 26 1050
o |Dec-17  |P5BAD0000B 20.12.2017  |08.01.2017 19 1050
n : - 0 0
10 Jan-18 - - - 0 0
" ” - 0 ol -
11 |Feb-18 - ’ E 0 0
12 Mar-18 - - - 0 0
201819
1 Apr-18 - - - 0 0
2 May-18 - - - 0 0
3 Jun-18 - - - 0 0
4 lu1s |FOBADOOOT0 20.07.2018 _|05.08.18 17 1050
~ [PGBADO00T1 50.07.2018 _|05.08.18 17 1050
5 |Aug-18 : : C 0 0
6 Sep-18 - - . - 0 0
7 Toct-18 __|PBBADO00Z1 08.08.2076 _ |05.09.18 78 5700
& [Nov-18 _|P6BAD00024 20.00.2018 _|05.10.18 16 7050
9 |Dec-18 _|P6BAD00030 26.10.2018 _|05.11.18 &l 7050
10 Jan-19 = i - 0 0
1 |Feb19 - : p 0 0
12 [Mar19 . ; 2 0 0
2019-20 _
T TApr-19__ |PGBADO000A 07042079 |11.04.2019 7 7050
- PEBAD00006 59042010 |05.05.2019 14 7050
2 May-19 - - - 0
3 |Jun-19 _|PGBADO00T4 20.06.2019 __|05.07.2018 16 7050
4 [Ju-19 - - - 0 0
5 |Aug-19 _|PBBADO00T7 05.08.2079 _|23.08.2019 19 7050
6 Sep-19 - - - 0 0
7 Oct-19 - - - 0 0
8 Nov-19 - - - ' 0 0
9 |Dec19 _ |PBBADO0025 06.12.2019 _ [31.12.2019 76 7050
10 Jan-20 - = - 0 0
1 |Feb-20 : - - 5 5
12 Mar-20 - - |- 0 0
ANNN_D4
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Total

1340 ~ 50300.

M
Asst. Director of Mines & Geology (l/c),
Bhadradri Kothagudem
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) GOVERNMENT OF TELANGANA

o L: DEPARTMENT OF MINES AND GEOLOGY

T,

‘ "“‘S,S;/_. i 5
", #Bri GLiffesh Kimar, M.Sc., The Senior Environmental Engineer
\ --_,”_st. Director of Mines & Geology(I/c), Telangana State Pollution Control Board,
\ BRadradri Kothagudem Dist. Paryavarana Bhavan, A-III, Industrial

Estate, Sanath Nagar, Hyderabad-500018
Lr.No. 1575/Q/2012, Dt: 25.05.2024

Sub: Mines and Quarries — TSPCB — Quarry lease for Stone & Metal over an
extent of 2.023 Hectare in Sy.No. 20 of Thogudem Village, Palvancha Mandal,
Bhadradri Kothagudem Disrtict held by Sri Vage Venkateswara Rao — Hon’ble
NGT orders in 0.A.No. 12 of 2023 — Levy of Environmental Compensation -
Requested to sought the information— Submitted - Reg.

Sir,

Ref: 1) Procgs.No. 1575/Q4/2012/Camp at KTDM Dt: 23.06.2015 of the
Dy.Director of Mines and Geology, Warangal
2) This office Demand Notice No. 1575/Q/2012, dt: 10.08.2022 addressed to
Sri Vage Venkateswara Rao.
3) Lr.no. GEN-KGM/TSPCB/U-VI/TF/2020-311, dt: 07.05.2024 from the
Senior Environmental Engineer, Telangana State Pollution Control Board,

Hyderabad,
ok sk

I invite kind attention to the subject and references cited. In the reference 3" cited, the
Senior Environmental Engineer, Telangana State Pollution Control Board, Hyderabad has
requested this office to submit the following details of the Quarry lease for Stone & Metal over an
extent of 2.023 Hects in Sy.No. 20 of Thogudem (V), Palvancha (M), Bhadradri Kothagudem
District held by Sri Vage Venkaieswar Rao for taking further necessary action on the
representation submitted by the mine on levying of environmental Compensation.

1. Details based on which the penalty amount of Rs. 35,26,57,757.40/- is levied by the
Asst,Director of Mines & Geology, Bhadradri Kothagudem on the Mine.

A @/@A/ 2. Number of days the mine has carried out operation with valid permits, during the period

: \/ from 18.05.2012 to 15.03.2023.

3, Number of days the mine has carried out operation without valid permits, during the period
CM from 18.05.2012 to 15.03.2023. '
E

9%1, Vc ~In this regard, it is submitted that the Dy.Director of Mines & Geology, Warangal vide
-l %Jfﬁ,reference 1%t cited, has granted a Quarry Lease for Stone & Metal over an extent of 2.023 Hects in
ék Sy.No. 20 of Thogudem (V), Palvancha (M), Bhadradri Kothagudem District held by Sri Vage

: enkateswar Rao for a period of (10) years and the same was executed by this office vide Procgs
\G No. 1575/Q/2012 Dt: 19.08.2015 for a period (10) years from 19.08.2015 to 18.08.2025.
\

Further it is submitted that as per this office records, the Director of Mines and Geology,
Hyderabad vide Procgs.No.906/P/2014, dt: 22.09.2018 has accorded permission to all the
empanelled agencies to take-up ETS survey and preparation of 3-dimension cadastral map duly
indicating the location of quarry pit within the executed /occupied area along with quantification
of mineral excavated in the areas where the agency have earlier conducted DGPS survey.

In this regard, M/s Lotus Engineers, Hanamkonda, empanelled agency has conducted
DGPS survey of the quarry lease on 09.06.2022 & 10.06.2022 and prepared the drawings and
submitted draft report along with DGPS map and this office has submitted proposals to the Dy.
Director of Mines and Geology, Warangal for approval of DGPS map vide 1575/Q/2012, dt:

15.06.2022.
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In this regard, M/s Lotus Engineers, Hanamkonda, empanelled agency has conducted ETS _ -
survey of the quarry lease area on 30.06.2022 in presence of representative of lease holder. The ~
representative has shown the quarry lease boundaries to the agency as per executed lease deed
sketch. The empanelled agency has taken the pit measurements duly covering the thickness. of the
over burden (OB) and prepared the drawings and submitted draft report along w1th ETS map. The

details of volume of the pit arrived as per ETS are as follows:

Table-I
SI. | Quantification area | Excavated Mineral | Permitted | Excess Quantity | Excavated | Conversion
No. quantity / Volume | quantity in | beyond ..  the | quantity into MT
(in M3) | M3 (As per | permitted outside the
record) quantity within | leased area
the leased area
1. | Excavated Stone & | Pit.1 - 21254.4 92,467.5 | 125,349.44 - 188,024.16
Metal Pit within | Pit.2 - 1737.54 :
the leased area Pit.3 - 194825
Total - 217816.94
2. | Excavated Stone & | 260446 - - 260446 390,669
Metal Pit in
outside the leased
| area

In this connection, it is submitted that, as per the ETS survey map, worked out the pit
measurements falling in outside the leased area. The Building Stone & Road Metal has excavated
and transported more than the permitted quantity from within the quarry leased area and also
excavated and transported in outside the leased area is shown in the table-I,

In this regard, this office issued Show Cause Notice vide notice No. 1575/Q/2012, Dated:
02.07.2022 to Sri Vage Venkateswara Rao requested to Show cause why should not take action
for excess excavation and transportation of 1,88,024.16 MT of Stone & Metal from within the
leased area and unauthorized excavation and transportation of  3,90,669 MT of Stone & Metal
from out side the leased area under Rule 26(2) & 34 of TMMC Rules, 1966. In this regard, the
lease holder failed to produce the reply to the Show Cause Notice.

Therefore, this office issued Demand Notice vide reference 2™ cited, to Sri Vage
Venkateswara Rao directed to pay for an amount of Rs. 3,76,15,055.40 towards normal seig.fee
along with towards Penalty (5/10) times for Rs. 31,50,42,702 to a total an amount of Rs.
35,26,57,757.40 for excess excavation and transportation of 188,024.16 MT of Stone & Metal
from within the leased area and unauthorized excavation and transportation of 390,669 MT of
Stone & Metal from outside the leased area under Rule 26(2) & 34 of TMMC Rules, 1966 and
submit original challans to this office within (07) days from the date of receipt of this notice,
otherwise action will be initiated to recover the amounts under provisions contained in RR Act.

The details are as given below:

Tab!le-II
SL. | Quantification area | Total Rate of [ Normal Seig. | Penalty .Total penalty
No Quantity S.fee  per | Fee in Rs. (5/10) times (in Rs)
(in MT) MT

1 Within the leased | 188,024.16 65/- 1,22,21,570.4 6,11,07,852 7,33,29,422.4
area (Excess Qty — ' (05 times)
Stone & Metal )

2 | Outside the leased | 390,669 65/- 2,53,93,485 25,39,34,850 | 27,93,28,335
area (Stone & (10 times)
Metal) :
TOTAL 578,693.16 3,76,15,055.40 | 31,50,42,702 | 35,26,57,757.40 |
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.2. Number of days the mine has carried out operation with valid permits, during the period
from 18.05.2012 to 15.03.2023.

In this connection, it is submitted that as per this office records and OMEPPS online
department web portal, the desired information is herewith annexed (Annexure-I).

3. Number of days the mine has carried out operation without valid permits, during the period
from 18.05.2012 to 15.03.2023.

In this connection, the information treated as Nil

This is submitted for favour of kind information.

Yours faithfully,
o e s
Asst. Director of Mines & Geology(I/c),
Bhadradri Kothagudem District.

Encl: Annexure-I

Copy submitted to the District Collector & Magistrate, Bhadradri Kothagudem for favour of kind information.
Copy submitted to the Director of Mihes & Geology, Hyderabad for favour of kind information,
Copy submitted to the Dy. Director of Mines & Geology, Warangal for favour of kind information
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ANNEXURE- |

“AGE VENKATESWARA RAO DISPATCH PERMITS (Lease period : 19.08.2015 to 18.08.2025).
QL determined vide Procds. No. 1575/QL-2/KMM/2012, Dt: 20.05.2023 by the DDM&G,

Warangal
201516
SI.No Permit No Date of Issue Validity Pern:ut valid | Quantity In
working days Cums
T |Apr15 : " ; 0 0
2 May-15 - - - 0 0
3 Jun-15 - - - 0 0
4 |Juk15 5 : : 0 0
5 [Aug-15__|41/Minor/15-16 21.08.15 31.08.15 11 500
5 |Sep-15 T s 0 0
7 |Oct-15 = . - 0 0
8 |Nov-15 _|64/Minor/15-16 05.17.15 30.11.15 26 1200
9 [Dec-15 _|78/Minor/15-16 09.12.15 31.12.15 23 1200
70 |Jan-16 _|87/Minor/15-16 29.01.16 15.02.16 18 1200
11 |Feb-16 _|95/Minor/15-16 17.02.16 29.02.16 13 1200
12 |Mar-16  |104/Minor/15-16 _|21.03.16 30.03.16 10 1197
201617 -
T JApr16 _ |0B/Minor/16-17 13.04.16 30.04.16 17 1050
2 |May-16 |22211500450001 _ |03.05.16 01.06.16 30 1050
3 |Jun-16 |22211500450002  |02.06.16 29.06.16 28 998
4 |Ju-16  |22211500450003  |02.07.16 31.07.16 30 945
5 Aug-16 - - - 0 0
6 |Sep-16 _|22211500450004 _ |09.09.16 08.10.16 30 1050
7 |Oct-16 : ; ; 0 0
8 |Nov-16  |222115004500056  |19.11.16 05.12.16_ 17 1050
9 |Dec-16  |22211500450006  |09.12.16 04.01.17 27 1850
10 lyan7 2221150045007 [12.01.17 15.01.17 4 200
22211500450008  |12.01.17 04.02.17 24 7600
1T [Feb-17  |22211500450009  |13.02.17 11.02.17 30 2100
72 IMar-17 |22211500450010  |14.03.17 30.03.17 17 3100
2017-18 ;

-1 AT pR29211500450011 [11.04.2017 05.05.2017 25 2100
2 |May-17  |pR22211500450012 |12.05.2017 05.06.2017 25 2100
3 - [un-17 . |pR22211500450013 |21.06.2017 05.07.2017 15 2100
4 U7 pR29911500450014 |11.07.2017 05.08.2017 26 2100
5 |AUg-17  |pR29211500450015 |11.08.2017 05.09.2017 26 2450

Sep-17  |pR22211500450016 [27.09.2017 25.10.2017 29 2331
Oct17 = 1 F L 0 0
PR22211500450017 |06.11.2017 05.12.2017 30 2500

8 Nov-17 "
| PR22211500450018 |21.11.2017 05.12.2017 15 700
P5BAD0000Z ~__|05.12.2017 03.01.2018 30 1250
o |pecss [P5BADO000S 05.12.2017 03.01.2018 30 1250
P5BAD00006 16.12.0017 05.01.2018 21 2050
P5BAD00012 20.12.2017 17.01.2018 20 2500
_ F5BAD00018 18.01.2018 16.02.2018 30 700
10 |Jan-18  [P5BAD000T9 18.01.2018 16.02.2018 30 7170
P5BAD00020 20.01.2018 18.02.2018 30 1940
11 |Feb-18_|P5BAD00025 03.02.2018 04.03.2018 30 1974
12 Mar-18 - - - 0 0

2018-19

-1 Apr-18 - - - 0 0
2 May-18 - - - 0 0
-3 Jun-18 - - - 0 0
4 |Ju-18 _ |P6BADO0012 20.07.2018 05.08.18 17 2100
5 |Aug-18__|PGBADO0020 10.08.2018 05.09.18 27 2100
6 |Sep-18 _|P6BAD00025 71.00.2018 06.10.18 26 2100
7__|Oct-18__|PGBAD00029 05.10.2018 04.11.18 31 2100
8 |Nov-18 |PBBAD00032 06.11.2018 03.12.18 29 2100




(7

ololololololololelololo

9 Dec-18 P6BAD00036 13.12.2018 20.12.18 8 210
P6BAD0O0037 13.12.2018 05.01.19 24 1890
10 |Jan-19  |P6BAD00039 05.01.2019 03.02.19 30 2100
1 Feb-19 EGBAD00045 16.02.2019 05.03.19 18 2100} :
P6BAD00046 16.02.2019 05.03.19 18 2100
12 Mar-19 P6BAD00047 13.03.2019 30.03.19 18 4100
2019-20
1 Apr-19 P7BAD00004 08.04.2019 05.05.2019 28 4200
P7BAD0000S 08.04.2019 05.05.2019 28 300
2 May-19  |P7BADO00O1 0 07.05.2019 05.06.2019 30 4809
3 Jun-19  [P7BAD00011 11.06.2019 10.07.2018 30 4620
4 Jul-19 P7BADO00015 11.07.2019 09.08.2019 30 2100
5 Aug-19 _ |P7BAD00018 14,08.2019 12.09.2019 30 1218
6 Sep-18 - - - 0 0
7 Oct-19  |P7BAD00022 17.10.2019 09.11.2019 24 1207.5
8 Nov-18 i 0
9 Dec-19 |P7BAD00024 06.12.2019 31.12.2019 26 1208
10  |Jan-20 - - - 0 0
11 - [Feb-20 - - - 0 0
12 Mar-20 - - d 0 0
2020-21
1 Apr-20 - - - 0 0
2 May-20 - - - 0 0
3 Jun-20 - - - 0 0
4 Jul-20 - - - 0 0
5 Aug-20 - - - 0 0
6 Sep-20 - - - 0 0
7 Oct-20 - - - 0 0
8 Nov-20 - - - 0 0
9 Dec-20 - - - 0 0
10 Jan-21 - - - 0 0
11 Feb-21 - - - 0 0
12 Mar-21 ; - - - 0 0|
12021-22
1 Apr-21 - - - 0
2 May-21 - - - 0
3 Jun-21 - - - 0
4 Jul-21 - - - 0
5  |Aug-21 - - - 0
6 Sep-21 - - - 0
7  |Oct-21 - - - 0
8 Nov-21 - - - 0
9 Dec-21 - - - 0
10  |Jan-22 - - - 0
11 Feb-22 - - - 0
12 Mar-22 - - . 0
. 2022-23
1 Apr-22  |P10BADO004 19.05.2022 31.05.2022 13 1200
) May-22 P10BAD000S 21.05.2022 31.05.2022 11 800
P10BAD0006 28.05.2022 31.05.2022 4 600
3 Jun-22 P10BAD0007 06.06.2022 15.06.2022 10 1400
P10BAD0009 09.06.2022 15.06.2022 7 600
4 Jul-22 - |P10BAD0013 01.07.2022 20.07.2022 21 1400
5 Aug-22 - - - 0 .0
6 Sep-22 - - - 0 0
7 Oct-22 - - - 0 0}
8 Nov-22 - - - 0 0
9 Dec-22 - - - 0 0
10 [Jan-23 . - - - 0 0
il Feb-23 - - - 0 0
12 Mar-23 - - - 0 0
2023-24
1 Apr-23 - - - O 0
2 May-23 - - - 0 0
3 Jun-23 - - L 0 0
4 Jul-23 - - - 0 0
n n

'



Total

-7 QOct-23 0 0
a Nov-23 ) 0 0
9 Dec-23 0 0
10 Jan-24 0 0
11 Feb-24 0 0
12 Mar-24 0 0
5

1305 98467.

’b—-‘_——:\%_d—
—-_-——_—.__.-____,.,.._—-:P"‘
Asst.Director of Mines & Geology (l/c),

Bhadradri Kothagudem
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GOVERNMENT OF TELANGANA i % Uit &
DEPARTMENT OF MINES AND GE’(’)LO\@( |
; \% . S
From _/’l’o/ : \‘@’2’:@” ot e
Sti G.Dinesh Kumar, M.Sc., _ The Senior Environmental Engfaest—
Asst. Director of Mines & Geology(I/c), Telangana State Pollution Control Board,
Bhadradri Kothagudem Dist. Paryavarana Bhavan, A-III, Industrial

Estate, Sanath Nagar, Hyderabad-500018
Lr.No. 1005/0/2004, Dt: 25.05.2024

Sir, '

Sub: Mines and Quarries — TSPCB — Quarry lease for Stone & Metal over an
extent of 1.000 Hectare in Sy.No. 20/A of Thogudem Village, Palvancha Mandal,
Bhadradri Kothagudem Disrtict held by Sri Boda Chitti babu — Hon’ble NGT
orders in O.A.No. 12 0of 2023 — Levy of Environmental Compensation -
Requested to sought the information— Submitted - Reg.

Ref: 1) Procgs.No. 1299/Q4-SM/DDWGL/2007 dated 03-05-2007 of the Dy.Director
of Mines and Geology, Warangal
2) This office Demand Notice No. 1005/Q/2004, dt: 10.08.2022 addressed to Sri
Boda Chitti babu
3) Lr.no. GEN-KGM/TSPCB/U-VI/TF/2020-308, dt: 07.05.2024 from the Senior
Environmental Engineer, Telangana State Pollution Control Board, Hyderabad.

’ o sk ok
I invite kind attention to the subject and references cited. In the reference 3™ cited, the
Senior Environmental Engineer, Telangana State Pollution Control Board, Hyderabad has
requested this office to submit the following details of the Quarry lease for Stone & Metal over an
extent of 1.000 Hectare Sy.No. 20/A of Thogudem Village, Palvancha Mandal, Bhadradri
Kothagudem Disrtict held by Sri Boda Chitti babu for taking further necessary action on the

. representation submitted by the mine on levying of environmental Compensation.

1. Details based on which the penalty amount of Rs. 43,71,10,752/- is levied by the
Asst,Director of Mines & Geology, Bhadradri Kothagudem on the Mine.

\
& 2 Number of days the mine has carried out operation with valid permits, during the period
§ from 18.05.2012 to 15.03.2023.

\‘/_3. Number of days the mine has carried out operation without valid permits, during the period
from 18.05.2012 to 15.03.2023.

e . . :

L C}:’\D’ In this regard, it is submitted that the Dy.Director of Mines & Geology, Warangal vide

%cb’Y/b(' reference 1* cited, has granted a Quarry Lease for Stone & Metal over an extent of 1.00 Hect in

Sy.No. 20/A of Thogudem Village, Palvancha Mandal, Bhadradri Kothagudem Disrtict held by

: "Q{V’ i Boda Chitti babu for a period of (10) years and the same was executed by this office vide
“\6 rocgs No. 1005/Q/2004, dt: 16.05.2007.

Further it is submitted that as per this office records, the Director of Mines and Geology,

Hyderabad vide Procgs.No.906/P/2014, dt: 22.09.2018 has accorded permission to all the

* empanelled agencies to take-up ETS survey and preparation of 3-dimension cadastral map duly

indicating the location of quarry pit within the executed /occupied area along with quantification
of mineral excavated in the areas where the agency have earlier conducted DGPS survey.

In this regard, M/s Lotus Engineers, Hanamkonda, empanelled agency has conducted
DGPS survey of the quarry leasé on 09.06.2022 & 10.06.2022 and prepared the drawings and
submitted draft report along with DGPS map and this office has submitted proposals to the Dy.
Director of Mines and Geology, Warangal for approval of DGPS map vide Lr.No. 1005/Q/2004,
dt: 15.06.2022. '
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In this regard, M/s Lotus Engineers, Hanamkonda, empanelled agency has conducted ETS
survey of the quarry lease area on 30.06.2022 in presence of representative of lease holder. The
representative has shown the quarry lease boundaries to the agency as per executed lease deed
sketch. The empanelled agency has taken the pit measurements duly covering the thickness of the
over burden (OB) and prepared the drawings and submitted draft report along with ETS map. The
details of volume of the pit arrived as per ETS are as follows:

Table-1
SI.No. | Quantification | Excavated Permitted Excess Excavated | Conversion
area Mineral quantity | quantity in | Quantity quantity into MT
‘ / Volume M3 (As per | beyond the | outside the | (1 Cbm =
(in M3) record) permitted leased area | 1.5 MT)
: quantity
within the
leased area

1. Excavated Pit.1 - 35334 23582 20006.2 - 30,009.3
Stone & Metal | Pit.2 - 8254.2 ‘

Pit within the | Total —43588.2
leased area

2. Excavated 3,96,650 - - 3,96,650 594,975
Stone & Metal ' :
Pit in outside
the leased area

In this connection, it is submitted that, as per the ETS survey map, worked out the pit
measurements falling in outside the leased area. The Building Stone & Road Metal has excavated .
and transported more than the permitted quantity from within the quarry leased area and also
excavated-and transported in outside the leased area is shown in the table-I.

In this regard, this office issued Show Cause Notice vide notice No. 1005/Q/2004, dt:
02.07.2022 to Sri Boda Chittibabu requested to Show cause why should not take action for excess
excavation and transportation of 30,009.3 MT of Stone & Metal from within the leased area and
unauthorized excavation and transportation of 594,975 MT of Stone & Metal from outside the
leased area under Rule 26(2) & 34 of TMMC Rules, 1966. In this regard, the lease holder failed

to produce the reply to the Show Cause Notice.

Therefore, this office issued Demand Notice vide reference 2™ cited, to Sri Boda Chitti
Babu directed to pay an amount of Rs. 4,06,23,979.5 towards normal seig.fee along with towards
Penalty (5/10) times for Rs. 39,64,86,772.5 to a total an amount of Rs. 43,71,10,752 for excess
excavation and transportation of 30,009.3 MT of Stone & Metal from within the leased area and
unauthorized excavation and transportation of 594,975 MT of Stone & Metal from outside the .
leased area under Rule 26(2) & 34 of TMMC Rules, 1966 and submit original challans to this
office within (07) days from the date of receipt of this notice, otherwise action will be initiated to
recover the amounts under provisions contained in RR Act. The details are as given below:

Table-11

Sl. | Quantification area | Total Rate of | Normal Seig. | Penalty Total penalty

No Quantity (in | S.fee per | Fee in Rs. (5/10) times (inRs)

MT) MT

1 Within the leased | 30,009.3 65/- 19,50,604.5 97,53,022.5 (05 | 1,17,03,627
area (Excess Qty — times) '
Stone & Metal )

2 Qutside the leased | 594,975 65/- 3,86,73,375 38,67,33,750 42,54,07,125
area (Stone & (10 times)
Metal)
TOTAL 624,984.3 4,06,23,979.5 | 39,64,86,772.5 | 43,71,10,752




2. Number of days the mine has carried out operation with valid permits, during the period
from 18.05.2012 to 15.03.2023.

In this connection, it is submitted that as per this office records and OMEPPS online
department web portal, the desired information is herewith annexed (Annexure-I).

3. Number of days the mine has carried out operation without valid permits, during the period
from 18.05.2012 to 15.03.2023.

In this—connection, the information treated as Nil

in

.. This is submitted for favour of kind information.

Yours faithfully,

| Encl: Annexure-I | K/_ 97

Asst. Director of Mines & Geology(I/c),
Bhadradri Kothagudem District.

Copy submitted to the District Collector & Magistrate, Bhadradri Kothagudem for favour of kind information.
Copy submitted to the Director of Mines & Geology, Hyderabad for favour of kind information.
Copy submitted to the Dy. Director of Mines & Geology, Warangal for favour of kind information



ANNEXURE-

BODA CHITTIBABU DISPATCH PERMITS (Lease period: 16-05-2007 to 15-05-2017). QL

expired on 23.02.2016 and filed Renewal on 16.03.17 which is under process

2007-08
SLNo | Month | PermitNo | Dateofissue | Valigity | Permitvalid | Quantity in
working days Cums
1 Apr-07 - - - 0 0
2 May-07 |- - - 0 0
3 Jun-07 27/Minor/07-08 13-06-07 30-06-07 15 300
4 - [Jul-07 - - - o 0
5 Aug-07 _ |47/Minor/07-08 08-08-2007 31-08-07 24 300
6 Sep-07 - - - 3] 0
7 Oct-07 - - - 0 0
8 Nov-07  |77/Minor/07-08 14-11-07 30-11-07 17 300
9 Dec-07  |82/Minor/07-08 05-12-2007 31-12-07 27 300
10 Jan-08 - ' - - 0 0
11 Feb-08 - - - 0 0
12 |Mar-08  1119/Minor/07-08 04-03-2008 31-03-08 28 400
2008-09
1 |Apr-08 - - - 0 0
2 May-08 - - - 0 0
-3 Jun-08.  [39/Minor/08-09 03-06.2008 30-06-08 28 400
4 Jul-08 - - - 0 0
5 |Aug-08 |71/Minor/08-09 08-09-2008 30-09-08 23 400
6 Sep-08  |13/Minor/08-09 09.04-2008 30-04-08 22 400
7 Oct-08 - - - 0 0
- 8 ° |Nov-08 - S - - 0 0
9 Dec-08  [103/Minor/08-09 12-12-2008 31-12-08 20 200
~ 10 |Jan-09 - - - - 0 0
11__|Feb-09 - . 2 0 g
12 Mar-09 - - - 0 0
2009-10
1 Apr-09 - - - 0 0
2 May-09  [10/Minor/09-10 14-05-09 31-05-09 18 250
3 |Jun-09 N - - 0 0
4 yuoe 36/Minor/09-10 ° 29-07-09 28-08-09 31 120
36/Minor/09-10 29-07-09 28-08-09 31 380
5 Aug-09 - - - 0 0
6 Sep-09 - & - 0 0
7 Oct-09  |63/Minor/09-10 16-10-09 10-11-2009 25 250
"8 Nov-09 - - - 0 0
.9 Dec-09. - - - 0 0
- 10" [Jan-10 - - - 0 0
- 11 Feb-10 - - [ L. - 0 0
12 |Mar-10  |112/Minor/09-10 18-03-10 - 31-03-10 14 400
2010-11 "
1 Apr-10 - - - 0 0
2 May-10 - - - 0 0
3 Jun-10  |24/Minor/10-11 16-06-10 05-07-2010 20 500
4 Jul-10 - - - 0 0
5 - |Aug-10 - - - 0 0
6 Sep-10 - - - 0 0
7 Oct-10 - - - 0 0
8 Nov-10 - - - 0 0
9 Dec-10 - - - 0 0
10 Jan-11 - - - 0 0
1" Feb-11 - - - 0 0
12 - [Mar-11__ [100/Minor/10-11" 28-03-11 31-03-11 4 500
201112
1 Apr-11 - - . 0 0
2 May-11 - ut - 0 C
w3 Jun-11_ 125/Q/11-12 02.06.11 30.06.11 29 500
- 4 Jul-11 46/Q/11-12 ; 16.07.11 15.08.11 31] 500




Z

[=ll=]l=]l=][=][=][=][=][=][=]

6 Sep-11  |70/Q/11-12 09.09.11 8.10.11 30 500
7 Oct-11 79/Q/11-12 28.10.11 25.11.11 29 1000
8 Nov-11  [93/Q/11-12 19.11.11 18.12.11 31 996
9 Dec-11 & - - 0 0
10 Jan-12 107/Q/11-12 02.01.11 31.01.12 30 1200
11 Feb-12 124/Q/11-12 10.02.12 09.03.12 28 1200
12 Mar-12 137/Q/11-12 12.03.12 31.03.12 20 1200
2012-13
1 Apr-12 06/Minor/12-13 26.04.12 25.05.12 30 200
2 May-12  |11/Minor/12-13 08.05.12 07.06.12 31] - 1200
3 Jun-12 20/Minor/12-13 18.06.12 17.07.12 30 1200
4 Jul-12 - | - T . 0 0
5 Aug-12 - - - 0 0]
6 Sep-12 - - - 0 0
7 Qct-12 - - - 0 0
8 Nov-12 - - - 0 0
9 Dec-12 - - - 0 0
10 Jan-13 - - - 0 0
11 Feb-13 - - - 0 0
12 Mar-13 - - - 0 0
2013-14 .
1 Apr-13 14/Minor/13-14 15.05.13 31.05.13 it 600
2 May-13  |23/Minor/13-14 14.06.13 30.06.13 | i 600
3 Jun-13 29/Minor/13-14 15.07.13 31.07.13 1 600
4 Jul-13 32/Minor/13-14 19.08.13 15.01.14 laa 600
5 |Aug-13 - . ¢ 0 0
6 Sep-13. - - - 0 0
7 QOct-13 = - - 0 0
8 Nov-13 - - - 0 0
9 Dec-13 - - - 0 0
10 Jan-14 - - - 0 0
11 [Feb-14 - - - 0 0
12 Mar-14 - - - 0 0
2014-15
1 Apr-14 - - - 0
2 May-14 - - - "0
3 Jun-14 - - - 0
4 Jul-14 - - - 0
5 Aug-14 - - - 0
6 Sep-14 - T - - 0
7 Oct-14 12/Minorf14-15 29.10.14 08.11.14 12 60
8 Nov-14 - - - 0 ;
9 Dec-14 - - - 0
10 Jan-15 N - - 0
11 Feb-15 |31/Minor/14-15 26.02.15 03.03.15 6 600
12 Mar-15  |33/Minor/14-15 04.03.15 30.03.15 27 600
2015-16 :
1 Apr-15 - - . 0 0
2 May-15. - - - 0 0
3 Jun-15 - - - 0 0
4 Jul-15 - - - 0 0
5 Aug-15  |40/Minor/15-16 20.08.15 30.08.15 11 1995
6 Sep-15 - - - 0 0
7 Oct-15 - - - 0 0
8 Nov-15 59/Minor/15-16 03.11.15 31.11.05 29 994
77/Minor/15-16 09.11.15 31.12.15 23 1498
9 Dec-15 |- 0 0
10 * |Jan-16  |84/Minor/15-16 19.01.16 10.02.16 23 1995
11 Feb-16  |99/Minor/15-16 20.02.16 10.03.16 19 994
.12 [Mar-16 - - - 0 0
2016-17
1 Apr-16 2221070070001 10.05.16 08.06.16 1050
2 May-16  |12221070070002 16.06.16 30.06.16 650
3 Jun-16 2221070070003 05.07.16 : 650
4 Jul-16 - - - 0 0
5 Aug-16 - - - 0 0
6 Sep-16 - - - 0 0
7 QOct-16 - - - 0 0
8 Nov-16 - - - 0 0
9 Dec-16 |2221070070004 17.12.16 31.12.16 i o 600
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Asst.Director of Mines & Geology (l/c),

Bhadradri Kothagudem
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'Sn G. D1 ﬁKumar M.Sc., The Senior Environmert aiEngmccr
Asst. Director of Mines & Geology(I/c), : Telangana State Pollutlo\d\entrolAli! ard 4
BB@dradn Kothagudem Dist. Paryavarana Bhavan, A-III, Tridustzial—

Estate, Sanath Nagar Hyderabad-500018

Lr.No. 1105/Q/2011, Dt: 25.05.2024

Sir, _
Sub: Mines and Quarries — TSPCB — Quarry lease for Stone & Metal over an
extent of 1.000 Hectare in Sy.No. 12 of Thogudem Village, Palvancha Mandal,
Bhadradri Kothagudem Disrtict held by Sri Settipalli Narasimha Rao — Hon’ble
NGT orders in O.A.No. 12 of 2023 — Levy of Environmental Compensation -
Requested to sought the information— Submitted - Reg.

Ref: 1) Procgs.No. 1200/Q4/SM/DDWGL/2006, dt 03.05.2007 of the Dy.Director
of Mines and Geology, Warangal
2) This office Demand Notice No. 1105/Q/2011, dt: 10.08.2022 addressed to Sri
Settipalli Narasimha Rao
3) Lr.no. GEN-KGM/TSPCB/U-VI/TF/2020-309, dt: 07.05.2024 from the Senior
Environmental Engineer, Telangana State Pollution Control Board, Hyderabad.

ok
i,

I invite kind attention to the subject and references cited. In the reference 3™ cited, the
Senior Environmental Engineer, Telangana State Pollution Control Board, Hyderabad has
requested this office to submit the following details of the Quarry lease for Stone & Metal over an
extent of 1.000 Hectare in Sy.No. 12 of Thogudem Village, Palvancha Mandal, Bhadradri
Kothagudem Disrtict held by Sri Settipalli Narasimha Rao for taking further necessary action on

. the representation submitted by the mine on levying of environmental Compensation.

1. Details based on which the penalty amount of Rs. 40,94,43,547.5/- is levied by the
Asst,Director of Mines & Geology, Bhadradri Kothagudem on the Mine.

\\/ 2. Number of days the mine has carried out operation with valid permits, during the period

from 18.05.2012 to 15.03.2023.

3. Number of days the mine has carried out operation without valid permits, during the period
from 18.05.2012 to 15.03.2023.

In this regard, it is submitted that the Dy.Director of Mines & Geology, Warangal vide
reference 1% cited, has granted a Quarry Lease for Stone & Metal over an extent of 1.00 Hect in

q}éx,N 0. Sy.No. 12 of Thogudem Village, Palvancha Mandal, Bhadradri Kothagudem Disrtict held

by Sri Settipalli Narasimha Rao for a period of (10) years and the same was executed by this office
vide Procgs No. 1105/Q/2011, dt:12-09-2011.

Further it is submitted thaf as per this office records, the Director of Mines and Geology,
Hyderabad vide Procgs.No.906/P/2014, dt: 22.09.2018 has accorded permission to all the

. empanelled agencies to take-up ETS survey and preparation of 3-dimension cadastral map duly

indicating the location of quarry pit within the executed /occupied area along with quantification
of mineral excavated in the areas where the agency have earlier conducted DGPS survey.

In this regard, M/s Lotus Engineers, Hanamkonda, empanelled agency has conducted
DGPS survey of the quarry lease on 09.06.2022 & 10.06.2022 and prepared the drawings and
submitted draft report along with DGPS map and this office has submitted proposals to the Dy.
Director of Mines and Geology, Warangal for approval of DGPS map vide Lr.No. 1105/Q/2011,
Dated: 02.01.2020.



In this regard, M/s Lotus Engineers, Hanamkonda, empanelled agency has conducted ETS
survey of the.quarry lease area on 30.06.2022 in presence of representative of lease holder. The
representative has shown the quarry lease boundaries to the agency as per executed lease deed -
sketch. The empanelled agency has taken the pit measurements duly covering the thickness of the
over burden (OB) and prepared the drawings and submitted draft report along with ETS map. The
details of volume of the pit arrived as per ETS are as follows:

Table-1
SI.No. | Quantification | Excavated Permitted Excess Excavated | Conversion
area Mineral quantity | quantity in | Quantity quantity into MT’s
/ Volume M3 (As per | beyond the | outside the | (I Cbm =
(in M3) record) permitted leased area | 1.5 MT)
quantity '
within the
leased area
L. Excavated 286950 40131 - 2,46,819 3,70,228.5
Stone & Metal
Pit within the
leased area
2. Excavated 247137 - - - 370705.5
Stone & Metal :
Pit in outside
the leased area

In this-connection, it is submitted that, as per the ETS survey map, worked out the pit
measurements falling in outside the leased area. The Building Stone & Road Metal has excavated
and transported more than the permitted quantity from within the quarry leased area and also
excavated and transported in outside the leased area is shown in the table-I.

In this regard, this office issued Show Cause Notice vide notice No. 1105/Q/2011, dt:
02.07.2022 to Sri Settipalli Narasimha Rao with a request to Show cause why should not take
action for excess excavation and transportation of 3,70,228.5 MT of Stone & Metal from within the
leased area and unauthorized excavation and transportation of 370705.5 MT of Stone & Metal
from outside the leased area under Rule 26(2) & 34 of TSMMC Rules, 1966. In this regard, the

lease holder failed to produce the reply to the Show Cause Notice.

Therefore, this office issued Demand Notice vide reference 2% cited, to Sri Settipalli
Narasimha Rao directed to pay for an amount of Rs. 4,81,60,710 towards normal seig.fee along
with towards Penalty (5/10) times for Rs. 36,12,82,837.5 to a total an amount of Rs. 40,94,43,547.5
for excess excavation and transportation of 3,70,228.5 MT of Stone & Metal from within the leased -
area and unauthorized excavation and transportation of 370705.5 MT under Rule 26(2) & 34 of
TMMC Rules, 1966 and submit original challans to this office within (07) days from the date of
receipt of this notice, otherwise action will be initiated to recover the amounts under provisions
contained in RR Act. The details are as given below:

Table-11
SI. | Quantification area | Total Rate of [ Normal Seig. | Penalty Total penalty
No : Quantity (in | S.fee per | Fee in Rs. (5/10) times (inRs) '
MT) MT

| Within the leased | 3,70,228.5 65/- 2,40,64,852.5 | 12,03,24,262.5 14,43,89,115
area (Excess Qty — ' (05 times) ‘
Stone & Metal )

2 | Outside the leased | 370705.5 65/- 2,40,95,857.5 | 24,09,58,575 26,50,54,432.5
area (Stone & (10 times)-
Metal) -
TOTAL 7,40,934.00 4,81,60,710.00 | 36,12,82,837.5 | 40,94,43,547.5




2. Number of days the mine has carried out operation with valid permits, during the period
from 18.05.2012 to 15.03.2023.

In this connection, it is submitted that as per this office records and OMEPPS
department online web portal, the desired information is herewith annexed (Annexure-I).

3. Number of days the mine has carried out operation without valid permits, during the period
from 18.05.2012 to 15.03.2023. '

In this connection, the information treated as Nil

This is submitted for favour of kind information.

Yours faithfully,
N

Asst. Director of Mines & Geology(I/c),
Bhadradri Kothagudem District.

Encl: Annexure-I

Copy submitted to the District Collector & Magistrate, Bhadradri Kothagudem for favour of kind information.
Copy submitted to the Director of Mines & Geology, Hyderabad for favour of kind information.
Copy submitted to the Dy. Director of Mines & Geology, Warangal for favour of kind information
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ANNEXURE-I

SETTIPALLI NARSIMHA RAO DISPATCH PERMITS (Lease period: 16-05-2007 to 15-05-2017).
QL expired on 21.01.2017 and filed Renewal on 13.05.2016 which is under process

SINo | Month PermitNo - |Dateoflssue| Validity | "ermitvalid | Quantity in
working days Cums
2011-12
1 Apr-11 - - - 0 0
2 May-11 - - - 0 0
3 Jun-11 - - - 0 0
4 Jul-11 - - - 0 0
5  |Aug-11 ' - - - 0 0
6  |Sep-11 - - - 0 0
T Oct-11 - - - 0 0
8 Nov-11' 95/M!norl201 1-12 24.11.11 23.12.11 30| 600
‘ 85/Minor/2011-12 02.11.11 30.11.11 29 1104
9 Dec-11 = - - 0 0
10 Jan-12 - - - 0 0
11 Feb-12 - ' - - 0 0
12 |Mar-12 - = - 0 0
2012-13 _
1 Apr-12  |4/Minor/2012-13. 12.4,12 30.4.12 19 552
2 May-12  |9/Minor/2012-13 5.5.12 04.06.12 31 600
3 [Jun-12 [17/Minor/2012-13 12.6.12 11.7.12 30 500
4 Jul-12 26/Minor/2012-13 23712 22.8.12 30 600
5 |Aug-12 - - . 0 0
6 Sep-12 - . - - 0 0
7 Oct-12 - - - 0 0
8 Nov-12  |33/Minor/2012-13 8.11.12 7.12.12 30 600
9  [Dec-12 |37/Minor/2012-13 20.12.12 19.1.13 31 600
10 Jan-13 - - - 0 0
11 |Feb-13 - - - 0 0
12 Mar-13 - - - 0 0
2013-14
1 Apr-13 - - - 0 0
2 May-13 - - - 0 0
3 Jun-13 19/Minor/13-14 . 28.05.13 30.06.13 33 300
4 Jul-13 - . - - 0 0
5 Aug-13 = 0
6 Sep-13 - - - 0 0
7 Oct-13 - - - 0 0
8 Nov-13 - - - 0 0
9 Dec-13 - - - 0 0
10 |Jan-14 ' - - - 0 0
11~ |Feb-14 - ' - ' - 0 0
© 12 Mar-14 - : - - 0 0
2014-15 ‘
1 Apr-14 - - - 0 0
2 May-14 - - . 0 0
3 Jun-14 - - - 0 0
4 Jul-14 - V- - 0 0
5  |Aug-14 - - . 0 0
6 |Sep-14 - - - 0 0
7 Oct-14 11/Minor/14-15 . 09.10.14 31.10.14 23 600
8 Nov-14 - - " - 0 0
9 Dec-14 - - - 0 0
10 |Jan-15 i N - 0 0
11 Feb-15 - “o - - 0 0
12 Mar-15  [30/Minor/14-15 - 26.02.15 15.03.15 21 600
2015-16
~ 1 |Apr-15 - % - 0 0
2 May-15 - - - 0 0
3 - [Jun-15° - - w 0 0
4 - s | - - - 0 0




G

5 |Aug-15 |42/Minor/15-16 25.08.15 31.08.15 7 294,
6 |Sep-15 " - . 0 ol
7 |Oct-15 = . - 0 0y
8 Nov-15 - - j - 0 0
9 Dec-15 73/Minor/15-16 04.12.15 30.12.15 27 1050
10 |Jan-16  |85/Minor/15-16 21.01.16 31.01.16 11 756
11 Feb-16 93/Minor/15-16 10.02.16 29.02.16 20 1050
12 Mar-16 105/Minor/15-16 22.03.16 30.03.16 9 1050
2016-17 -
1 Apr-16 - - - 0 0
2 May-16 - - - 0 0
3 Jun-16 - - - 0 0
4 Jul-16 - - - 0 0
5 Aug-16 - - - 0 Of
6 Sep-16 - - - 0 0
7 Oct-16 - - - 0 0
8 Nov-16 - - - 0 0]
9 Dec-16- - - - 0 0
10 Jan-17 - - - 0 0
11 Feb-17 - - - 0 0
12 Mar-17 - - - 0 0
2017-18
1 Apr-17 PR22211100080010 |20.04.2017 05.05.2017 16 1050
2 May-17 PR22211100080011 |16.05.2017 05.06.2017 22 1550
3 Jun-17  |PR22211100080012 |12.06.2017 05.07.2017 24 1500
4 Jul-17 PR22211100080013 |18.07.2017 05.08.2017 19 1500
5 Aug-17 - - - 0 -0
6 Sep-17 - - - 0 0
7 Oct-17 - - - 0 0
8 Nov-17 PR22211100080014 |09.11.2017 25.11.2017 17 1050
9 |Dec-17 |P5BAD00011 22.12.2017 _ [10.01.2018 19 1050
10 Jan-18  |P5BALC00024 30.01.2018 18.02.2018 20 1700
11 Feb-18 - - - 0 0l"
12 Mar-18 - - - 0 0
2018-19
1 Apr-18 - - - 0 0
2 May-18 - - - 0 0
3 Jun-18 . - - 0 0
4 Jul-18 P6BAD00014 20.07.2018 05.08.18|.. 17 1050
5 Aug-18 - - - 0 0
6 Sep-18 - - L 0 0
7 Oct-18 - - - 0 0
8 Nov-18 |P6BAD00034 13.11.2018 05.12.18 23 1050
9 Dec-18 | - - - 0 0
10 Jan-19  [PBBAD00040 11.01.2019 05.02.19 26 4000
11 Feb-19 - - - 0 0
12 Mar-19 - - - 0 0
Total 584 26356

Asst. Director of Mines & Geology (l/c),

Bhadradri Kothagudem
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GOVERNMENT OF TELANGANA
-0 L\\\h M&’AR]}MENT OF MINES AND GEOLOGY

‘b.

From - >/ : ,To/
Sri G. Dinesh ; The Senior Environmental Engineer
Asst. Ditector of ogy(I/c), Telangana State Pollution Control Board,
Bhadracfs" Kothagudem Dist. Paryavarana Bhavan, A-III, Industrial
- Estate, Sanath Nagar, Hyderabad-500018
: Lr.No. 236/Q/2014, Dt: 25 .05.2024
Sir, :

Sub: Mines and Quarries — TSPCB _ Quarry lease for Stone & Metal & Gravel over an
extent of 5.058 Hectares in Sy.No. 12 & 14 of Thogudem Village, Palvancha
Mandal, Bhadradri Kothagudem Disrtict held by Sri Banoth Ramaiah — Hon’ble

NGT orders in 0.A.No. 12 of 2023 — Levy of Environmental Compensation -
Requested to sought the information— Submitted - Reg.

Ref: 1) Procgs.No. 236/QL/2014, dt: 01.05.2015 of the Dy.Director of Mines and
Geology, Warangal
2) This office Demand Notice No. 236/Q/2014, dt: 10.08.2022 addressed to Sri
‘ Banoth Ramaiah
3) Lr.no. GEN-KGM/TSPCB/U-VI/TF/2020-307, dt: 07.05.2024 from the Senior
o Environmental Engineer, Telangana State Pollution Control Board, Hyderabad.

* ko

o I invite kind attention to the subject and references cited. In the reference 3™ cited, the
nior Environmental Engineer, Telangana State Pollution Control Board, Hyderabad has
requested this office to submit the following details of the Quarry lease for Stone & Metal over an
extent of 5.058 Hectares in Sy.No. 12 & 14 of Thogudem Village, Palvancha Mandal, Bhadradri
Kothagudem District held by Sri Banoth Ramaiah for taking further necessary action on the
representation submitted by the mine on levying of environmental Compensation.

1. Details based on which the penalty amount of Rs. 82,76,71,650/- is levied by the
- Asst,Director of Mines & Geology, Bhadradri Kothagudem on the Mine.

2. Number of days the mine has carried out operation with valid permits, during the period
from 18.05.2012 to 15.02.2023.

3. Number of days the mine has carried out operation without valid permits, during the period
e M from 18.05.2012 to 15,03.2023.

(L/
ﬂ\/ MQ, In this regard, it is submitted that the Dy.Director of Mines & Geology, Warangal vide
L_\,bv reference 1% cited, has granted a Quarry Lease for Stone & Metal over extent of 5.058 Hectares in
Sy.No. 12 & 14 of Thogudem Village, Palvancha Mandal, Bhadradri Kothagudem District held
by Sri Banoth Ramaiah for a period of (10) years and the same was executed by this office vide
B\ruo rocgs No. 236/Q/2014, dt: 07.05.2015 for a period of 10 years from 07.05.2015 to 06. 05.2025.

Further it is submitted that as per this office records, the Director of Mines and Geology,
Hyderabad vide Procgs No0.906/P/2014, dt: 22.09.2018 has accorded permission to all the
empanelled agencies to take-up ETS survey and preparation of 3-dimension cadastral map duly
indicating the location of quarry pit within the executed /occupied area along with quantification
of mineral excavated in the areas where the agency have earlier conducted DGPS survey.

In this regard, M/s Lotus Engineers, Hanamkonda, empanelled agency has conducted
DGPS survey of the quarry lease on 09.06.2022 & 10.06.2022 and prepared the drawings and
submitted draft report along with DGPS map and this office has submitted proposals to the Dy.
Director of Mines and Geology, Warangal for approval of DGPS map vide Lr.No. 23 6/Q/2014, dt:
15.06.2022.



In this regard, M/s Lotus Engineers, Hanamkonda, empanelled agency has conducted ETS ..
survey of the quarry lease area on 30.06.2022 in presence of representative of lease holder. The ~
representative has shown the quarry lease boundaries to the agency as per executed lease deed
sketch. The empanelled agency has taken the pit measurements duly covering the thickness of the
over burden (OB) and prepared the drawings and submitted drafi report along with ETS map. The
details of volume of the pit arrived as per ETS are as follows:

Table-1
SI.No. | Quantification | Excavated Permitted Excess Excavated | Conversion
area Mineral quantity | quantity in | Quantity quantity into MT
/ Volume M3 (As per | beyond the | outside the | (I Cbm =
(in M3) ~ | record) permitted leased area | 1.5 MT)
' - | quantity’
within the
leased area
1. Excavated 294972 48,961 - 246,011 [ 369,016.5
Stone & Metal
Pit within the
leased area
2. Excavated 637534 - - 637534 ( 956,301
Stone & Metal
Pit in outside
the leased area

- In this connection, it is submitted that, as per the ETS survey map, worked out the pit
measurements falling in outside the leased area. The Building Stone & Road Metal has excavated .
and transported more than the permitted quantity from within the quarry leased area and also
excavated and transported in outside the leased area is shown in the table-1.

In this regard, this office issued Show Cause Notice vide notice No. 236/Q/2014, dt:
02.07.2022 to Sri Banoth Ramaiah requested to Show cause why should not take action for excess
excavation and transportation of 369,016.5 MT of Stone & Metal from within the leased area and
unauthorized excavation and transportation of 956,301 MT of Stone & Metal from outside the
leased area under Rule 26(2) & 34 of TMMC Rules, 1966. In this regard, the lease holder failed to
produce the reply to the Show Cause Notice.

Therefore, this office issued Demand Notice vide reference 2™ cited, to Sri Banoth
Ramaiah directed to pay for an amount of Rs. 8,61,45,637.50 towards normal seig.fee along with
towards Penalty (5/ 10) times for Rs. 74,15,26,012.50 to a total an amount of Rs. 82,76,71,650 for .
excess excavation and transportation of 369,016.5 MT of Stone & Metal from within the leased
area and unauthorized excavation and transportation of 956,301 MT of Stone & Metal from
outside the leased area under Rule 26(2) & 26(3)(ii) of TMMC Rules, 1966 and submit original
challans to this office within (07) days from the date of receipt of this notice, otherwise action will
be initiated to recover the amounts under provisions contained in RR Act. The details are as given
below:

Table-I1
SI. | Quantification area | Total Rate | Normal Seig. « | Penalty . Total penalty ..
No Quantity (in | of Fee in Rs. (5/10) times (in Rs)
MT) S.fee ' ;
| per
MT
] Within the leased 369,016.5 65/- 2,39,86,072.5 11,99,30,362.5 14,39,16,435
area (Excess Qty — (05 times)
Stone & Metal ) i
2 | Outside the leased | 956,301 65/- 6,21,59,565 . | 62,15,95,650 68,37,55,215 - |,
area (Stone & (10 times) h
Metal) ;
TOTAL 1,325,317.50 | - 8,61,45,637.50 | 74,15,26,012.50 | 82,76,71,650
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2. Number of days the mine has carried out operation with valid permits, during the period
from 18.05.2012 to 15.03.2023.

In this connection, it is submitted that as per this office records and OMEPPS online
department web portal, the desired information is herewith annexed (Annexure-I).

3. Number of days the mine has carried out operation without valid permits, during the period
from 18.05.2012 to 15.03.2023.

In this connection, the information treated as Nil

This is submitted for favour of kind information.

Yours faithfully,

Encl: Annexure-I L/V

Asst. Director of Mines & Geology(I/c),
Bhadradri Kothagudem District.

Copy submitted to the District Collector & Magistrate, Bhadradri Kothagudem for favour of kind information.
Copy submitted to the Director of Mines & Geology, Hyderabad for favour of kind information.
Copy submitted to the Dy. Director of Mines & Geology, Warangal for favour of kind information



ANNEXURE-I

BANOTH RAMAIAH DISPATCH PERMITS (Lease period : 07.05.2015
to 06.05.2025). QL determined vide Procds. No. 236/QL-2/KMM/2014, Dt: 09.01.2024 by the
. DDM&G, Warangal

2015-16
SLNo Month Permit No Date of Issue Validity vf:r';(r:;::xs ng:::: in
1 |Apr-15 = - 0 0
2 May-15 _ |09/Minor/15-16 11.05.15 31.05.15 21 1050
3 Jun-15 20/Minor/15-16 16.06.15 30.06.15 15 1050
4 - |Jul-15 26/Minor/15-16 07.07.15 31.07.15 25 1050
5 Aug-15 - - 0 0
6 |sep-15 - - 0 0
7 Qct-15 55/Minor/15-16 09.10.15 03.11.15 25 1050
8 Nov-15 _ |61/Minor/15-16 04.11.15 30.11.15 27 1050
9 Dec-15  |74/Minor/15-16 04.12.15 30.12.15 27 1050
10 Jan-16 86/Minor/15-16 21.01.16 31.01.16 11 1050
11 Feb-16  |90/Minor/15-16 03.02.16 29.02.16 27 1050
12 Mar-16 103/Minor/15-16 18.03.16 31.03.16 14 1050
2016-17
1 Apr-16 01/Minor/16-17 12.04.16 30.04.16 19 1995
2 May-16 22211506220001 02.05.16 31.05.16 30 1050
22211500220002 31.05.16 29.06.16 30 1050
3 Jun-16 22211500220003 30.06.16 29.07.16 30 1050
4 Jul-16 22211500220004 16.07.16 14.08.16 30 2666
5 Aug-16 _ |30/Minor/16-17 26.08.16 24.09.16 30 997.5
6 Sep-16  |22211500220005 07.09.16 30.09.16 24 1050
7 Qct-16 - - 0 0
8 Nov-16  |22211500220006 19.11.16 05.12.16 17 1050
9 Dec-16  122211500220007 09.12.16 04.01.17 27 1050
~ 10 Jan-17 22211500220008 05.01.16 03.02.17 30 1890
11 Feb-17  122211500220009 10.02,17 06.03.17 25 1050
12 Mar-17 22211560220010 18.03.17 31.03.17 16 1848
' 2017-18 )
1 Apr-17 PR2221 1500220011 11.04.2017 05.05.2017 25 3360
2 May-17__ [PR22211500220012 12.05.2017 05.06.2017 25 1000
3 Jun-17 PR22211500220013 08.06.2017 04.07.2017 27 1050
4 Jul-17 . . - 0 0
5 Aug-17__ |PR22211500220014 10.08.2017  [25.08.2017 16 1050
6 Sep-17__ [PR22211500220015 27.09.2017 20.10.2017 24 1950
7 Oct-17 - - 0
8 Nov-17 PR22211500220016 02.11.2017 16.11.2017 15 500
PR22211500220017 06.11.2017 05.12.2017 30 1950
PSBAD00001 05.12.2017 03.01.2018 30 1950
9 Dec-17  |P5BAD00007 20.12.2017 13.01.2018 25 1950
: PSBADO00010 21.12.2017 19.01.2018 30 1950
B P5BAD00014 05.01.2018 29.01.2018 25 1974
10 Jan-18 PSBAD00021 22.01.2018 15.02.2018 25 1974
|PSBAD00022 30.01.2018 20.02.2018 22 1974
11 Feb-18 - - 0 0
12 Mar-18 - - 0 0
_ 2018-19
1 Apr-18 - - 0 0
-2 May-18 - - 0 0
3 Jun-18 _ - A 0 0
4 _|Ju-18 " [PBBADO00016 20.07.2018 05.08.18 17 1050
- 5 - |Aug-18 - - 0 0
6 Sep-18 - - 0 0
7 Oct-18 - - 0 0
8 Nov-18 - - 0 0
9 [Dec-18 - ; 0 0
.10 [Jan-19 - , - 0 0
11 |Feb-19 [P6BAD00043 11.02.2019 05.03.19 23 1000
12 . [Mar-1g = [FSBAD00048 .~ [™48032019 31.03.19 14 2940
] PQBADOOCMQ 27.03.2019 31.03.19 5 2940
2019-20 '
-1 Apr-19 - - 0 0
2 May-19 - w 0 0
3 Jun-19 - - 0 0
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Asst.Director of Mines & Geology (Ife),
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ANNEAURE - V

... TELANGANA POLLUTION CONTROL BOARD
v TELANGARE. _ ’ Paryavarana Bhavan, A-IIY, Ti trial Estate, Sanathhagary;; Hyderabad-500 018
. W . Phones : 040-23887500, Fax: 040 ~ 23887510

'BY REGD. POSTWITH ACK,.DUE _

All (Prevention and Control of Pﬁnu'_ti-omﬁtt_ 1981 (as.zmended by. Act 47 'of 1987)

Order No. KGM - 01/TGPCE/U-VI/TE/3053- |30 . Dt.20.07:2024

Sub : TGPCB - M/s Smt. Ch. Nagatiima (1:0.Ha), $y.No.43 & 43, Toggudem (V),

Palencha (M), Bhadradri Kothagudem District - Ajr (Prévention and Control
+ of Pollution) Act 1981 ( as.amended by Act:47 of 1987) — Hon'ble NGT ordeérs
1 O.A No 12 of 2023 — Levy of-Environniental Corm ensation - Reg. "

"‘;-G’F"\G%f?; 14.0.A No 12 of 2023 filed byiSH K.. Ramésh Babu, H’fd’e;abad vs Union of

Désﬁ-*-f’f‘~ Sl {India & Ors: jn Hon'ble NGT,: Chennial against iflegal stone quarry mining

o oL A

Yisignature. —====""""4. Board Office Order dated 03.0
?‘gw forassessing, imposing and. u

'- 5. Show Cause Notice dated

6.. Hon'ble NGT order datad

7. Regiohal Office; Kothagudamm

8. Hearing held on 23.01,202%

9. Show cause notice datad-

10.Regioral Office, Kothagud
11.Hearing held.on 06.04.2

12, Mine: letter dt. 24.04.31

20:04:2024-6f AD, Mines

13.T.0 Letter No. GEN-KGM/

14:Lr No. 5306/Q/2009; Dt

Kothagudem, S

15.Hearing held on 16,07.202

2023 issued to the mine,

ssued to the mine,

020 isswed modalities / niethodology
tilization of Environmental Compensation.

2.2023 Issued to the mine. ;-

F 9093,

at-Board Office, Hyderabad.

1. WHEREAS, you are operating the stons: g metal quarry located at Sy.No.42Z & 43,
Toggudem (Vj, Paloncha (M), Bhadradri . Cothagiidem District.

2. 'WHEREAS, an-Original Application N&. 12 6f 2023 was filed by St K. Ramesh: Babu,
Hyderabad vs Union of Indid & Ors: fin: ble NGT, Chennai against jllegal stone
Quarry mining and stene crushing activities by the private respondents at Toggudens
€V), Paloncha (M), Bhadtadr Kothagiidem District without obtaining necessairy

pefmissions ffom Government Departmehts & TSPCB arid for catisifig dust nuisance
to the surrounding areas. - oo - PR

3. WHEREAS, the Board issiled show cause notice to the stone & metal- quarry on
25.02.2023 for operating without CFE arid CFO of the Board, - :

4. WHEREAS, the Board vide order dated 15.03.2023 issued Closure order to the Stone
& Road ‘Metal Quarry for opefating witfiotit 'CFE / CFO of the [Board :and..causing

pollition ifi the ares. : _

5. WHEREAS, the Board vide Office order . datéd 03.01.2020 issued modalities; f
methodology for assessing, imposing -and. util ization iof Environmental Compensation
frofm the polluting uriits in the state.of Telangana based on-CPCB guidélines.

6. WHEREAS, the Regional Office vide order’ dated 11.12.2023 issued Show cause
notice t6 the tnine propesing to levy the: "'Enirironm:gntél Compenisation of Rs.
1,26,000/- for 21 days and directed the mine to subrait any objections i writing,
within 15 daysfrom the date of the Ordet. .

7. WHEREAS, based on the Hon'ble NGT order dated 13.12.2023, the RO; Kothagudemn
~ videé report dated 20.01.2024 submiitted the revised caleulation. on levy of
Environmental Comipensation: The issus - was reviewed ini the Task Forge ‘Committee
meetifig held on 23.01.2024, The Commijttee recommended that fhe Envirorimental

Compensation may be levied based on thafollowing calculation:
Environmental Compensation: (EC). = PI.x N.x R x § x LF



10.

"PI = Pollution mdex of industrial: sector'

N - No of days of Vielation took pjace

=R — A factor in Rupees for EC
S - Factor for scale of operation .

LF — Location factor -

Pollution Index (PI)is taken as 80 duly censidering the category of the mine

i.e., Red Category. ./

R is suggested to consider as 150

) S '1s taken as 0:5:considering ‘the ghit is small scale mine,
) The stone crusher is located .iri~Toggudem village, Paloncha. (M) and the

population of ‘the Toggudem Grampanchayat and Paloncha Municipality is less
than 1.Million. L is taken as 1 ‘considering the population is < 1 m:tllon in

which: the mine existing.

e) No. of days of which violation took place are mentioned below:

No..of days

MoEF office ] 3%3;,05-.2912 | Period for
memorandum dated L __| assessment of violation |
["Closure orders” issued by | 15.03.2023 | From . .3954 days.
the Board oni ' L 18.05.2012 to
“ag 15.03.2023.
| Exem| ted Days = 30.07.2016 | From -2420. days
- | As per AD, Mires& Gealogy | * | 30.,07.2016
- | department miails dated | to
e | 06,03,2023 & 09.01.2024, | 15.03.2023
Mine was nof in operatlon
since _
Total no.. of davs of wolatlon 1534

_ Total. nes, of days: af yjola’uon (N) as 1534 days, Pollytion Inqex of industrial .sector
(PI} as 80, Scale of Operatlon {S)as 0 5 Locatlon Factor (LF) as: 1 and Factor of
. Rupees (R) as- Rs. 150/-, _

In view of the above, the envlronmental compensation is finalized as

EC.= 80:x 1534 x 15q x 0,5 %1 = Rs.92,04,000/-
WHEREAS, 'the Board vide: order dated 27 01.2024 lssued Show cause notice to the
mine  regarding ‘the assessment: -of Environmental Compensation of-
Rs. 92,04,000/- (Rupees. Ninety Two Lakhs Four Thousand Only) to ‘be
levied on the mine and directed the mine to submit any reply/objections in writing
-within 15 days from the date of the Order, failing which the assessment carried out
by the Board will be treated as final asst ssment

. WHEREAS, the EE.RO. Kothagudem wde report: dated 13.03.2024 stated that the
' mme has not submitted reply ta the show cause. notice.

WHEREAS the status was reviewed in the Task Force Committee meeting held on
06.04.2024. The representative of the rpine atterded the meeting. The Committee
noted that the Board has carried out assessment aof the EC exempting the period of
non-—operatmn of the Mine as per the detajls obtained from the AD, Mines & Geology
Department. Further, the mine has not submitted reply/objectmns to. the show
cause riotice issued by the Board and -also the representative of the mine has not
raised: any objections dyring the- meetmg, an the EC to be levied. Hence, the

. assessment carried out by the Ioard ‘vide order dated 27.01. 2024 be: may be
treated as final assessment.

After detailed discussions, the Commlttee recommended that the Environmental
Compensation assessed by, the Board \nde order.dated 27.01.2024 may be treated
as final assessment and the Board may levy Environrhental Compensation of

' Rs. 92;04,000/- (Rupees Ninety Two ‘Lakhs Four Thousand Only) on the

mlne

~



11,

12,

L3

14,

15,

is.

17,

18.

WHEREAS, the Mine has submitted-a Pepresentation dated 24.04.2024 enclosing the
letter of Asst. Director of Mines & Geology, Bhadradri Kothagudem along with the
detalls of dispatch permits issued to :the: Mine -and requiested to consider .th
mentiohed dispatch permit days for levy of the EG, . B
WHEREAS, the Board vide letter dated 07.05.2024 addressed a letter to The
Assistant Director of Mines and Geology,; Bhadradri Kothagudem and requested to
furnish the detalls of excavation and number of day's mining activity carfied it with
valid perinit to re<examine the 5 sessment of Environmental Compensation.
WHEREAS, the Assistant Director of Miries and ‘Geology, Bhadradri Kothagudem vide
letter dated 25.05,2024 gibmitted inforfation bf excavation and humber of permmit
valid working days: o . : - .

The status was reviéwed Ifi the Task Foree committee meeting held on 16:07.2024
to ascertain the total working days of the mine and also to re-examine the
Environmental Compensation, ‘Duking the meeting, the representatives of miines and
Assistant Director, Mines 8 Geology; Bhadradr Kothagudem. were present. The
Committee opined that the Imposition; of Envirbnmerital Comipensation shall be for
total violation days and it cannot be restricted to the permit days of the . Mine
Department. Further, the Committee ebserved that the eariier recommendation of -
the Committee may be taken as aifindl dssessmient as the: same was made based on
the information. furnished by ‘the Assistant Direttor, Mines & Geology Department.
duly considering the total violation working days. -

After detailed discussions, the committee recommended fo impose Envirorifriental

Compensation ‘on the mines as per the Show cause nbtice jsstiéd on 27.01.2024 T.e;

Rs. 92,04,000/- (Rupées Ninety Two' Lakhs Four “Thousand Only) on the
) ane- ’ . N

After careful congideration of the material facts of the case; the Board hiereby directs
your Mire to deposit Rs. 92,04,000/~ (Rupees Ninety Two Lakhs Four
Thousand Only)y towatds Environmental Compensation within 15 days from: the
daté of this order under Air {Prevention and Control of Pollution) Act 1981 (as
amended by Act 47.0f 1987). '

These directions are issued in addition to the Closure orders issued to the mine. vide
order dated 15.03.2023 which s still under-force, i ;

These directions are issued uhder Sec, 31 {A) of Air (Prevention and Control of
Pollution) Act 1981 (a8 amended by Act 47 of 1987).

The above mentioned directives shall be conplied: by the mine ;im,mEidIHtek, failifng
which l&gal action will be initiated against your mine undér Section 31(A) of Air
(&5 amiended by Act 47 of 1987).

SGf- ~ .,i};,).;,'h;.‘_.a.

MEMBER SECRETARY:

(Prevention-and Control of Pollstion) Act 1981

To ‘ .
M/s Smt. Ch. Nagamma (1.0 Ha}, ‘
Sy.No.42 & 43, Toggudem (V), Paloncha (M),

Bhadradri Kothagudem District.

‘Copy tor ) _ ;
1. TheJCEE, ZO-Hyderabad for irfsrmatior and netessary-action. _ X
2. The EE, RO-Kothagudem for information -and necessary action. ‘The EE RO. is
directed to pursue -with the mihé to. Famiit the Enviranmental Compensation and:
submit report. -
3.  Concerhed file: o .
//T.C.F.B.O}//

fSF:"fori Environrenital Engineer . :
{TF-HYD-UH-VI) eithe
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s TELANGANA POLLUTION CONTROL BOARD.
W ; Paryavarana Bh‘a\tan,_-h-;.li‘I'_I,__glIgQu’s_i:_l_rfgilﬁ'_statgaf,-Sél?a,th[;?ga'r‘“'HYﬂera'ﬁa.d?‘SUO 018
W Phones : 040-23887500 Fax:040 - 23887519

BY REGD, POST WiTH. ACK. DUE.

Water (Prevention: and Control of Pollutio JAct; 1974 (as amended by Act 53 of 1988)
Otder No, KGM - 01/ TGPCB/ l:.’J-‘\iI:-_lr-'l?F’fnzO'QfS- LRy, Dt.20.07.2024

Sub: TGPCB - Mfs Smt- Chw Nag&n‘ffrﬁri:‘a (1.0 Ha); Sy.Nod2 8. 43, Togguderr {V),
: Paloncha (M), Bhadradri Kothagiideni District — Wa sy (Prevention and Gontrol
of Pollution) Act, 1974.(as amended by Act.53 of 1988). - Hon'ble NGT Srders in

_O.A Nb 12 0f 2023 = Reg. : :

{l- O.A No 12 of 2023 filed by, Sri K. Rainiesh Babd, Hyderabad ‘vs Union of
\ India & Ofs. in Hop'ble NGT, Chennai against fllegal stone quarty minifig
Y and stone crushing dctivities: : s
"\ Show cause notice dated 25.02.2023 issued to the mine, .
, 3 Closure order dated 15.03.2023:issued to the mine. i
) Board Office Order dated 03.01.2020 issued modalitles / methodology
sighature——== _ @ssessing, imposing and-utilization-of Efvitonifiental Compensation,
S - 5. Show Cause Notice dated 11:12.2023 issued tothe mina. .
' 6. Hon'ble NGT order dated 1 2023 it 0.A No 12 of 2023,
7. Reglonal Office, Kothagud eport: dated 20.01.2024.
8, Hearing held o 23.01.2024:at Board Office, Hyderabad.
1,2024 Jssued to the mine.

9. Showtause fictice dated i
10. Regional Office; Kothagud epott dated 13.03.2024.
‘Board office, Hyderabad.

11:Hearing held ort:06.04.202 ,
16.Mine. fletter .dt. 24.04.2024" enclosing the Lr.N6.2040/GC72017, dt.
20.04.2024- of AD; Mines. & Geology, Bhadradri Kothaguder:.
17.T.O Letfer No. GEN-KGM/TSPCB/U-VI/TF/20204305 Dated 07.05.2024,
18.Lr No. 5306/Q/2009, Dt.25:85.2024 of AD, Mifies & Geclogy, Bhadradri
- - Kothagudem. = P
19. Hearing held.on: 16.07.202
12.0rder No. KGM - 01/TSPCB

at Board Office, Hyderabad,
U-VI/TF/2023- DESD 07,2094

1. W‘HER’EAS, you are operating thé Stong & Métal guarry located at Sy.No42 & 43,
Toggudefn (V), Paloricha (M), Bhadrad i thagudern: District. ;

/ 2. WHEREAS, an Original Applicatisn No. 12.6f 2023 was filed by Sri K. .Rarmesh, Babu,
Hyderabad, vs. Union of India & Ors. in Hoti!blé NGT, Chennal against illegal stone quarry
mining - antl stohe crushitg activities by:the private respondernts at Toggudem (V)
Paloncha (M), Bhadradri Kothagudent. Districk without -ebtaining necessary: pérmissions
frtom- -Government Departments & TSPCB #nd for ¢ausing dust’ huisance to- the
surrounding aréas. $u M

3. WHEREAS, the Board issued show calise _notice to the stone & metal quarry of,
25:02.2023 for operating without CFEand CFO of the Board. -

4. WHEREAS, the Board vide order dated 15:03.2023 Tssued closure order to the Stone &
Road Metal Quarry for operating witheut-CFE /:CFO of the Board and causing pollution in
the area. ' I : E

5. WHEREAS, the Regional Office vide orderdated 11.12.2023 issued Show cause-fiotice to
the miné proposing to levy the. Environmental Compensation of Rs. 1,286,000/~ for 21
days and directed the mine to submit any objections in writing within 15 days frem the,
tate of the Order. _ ' =,

6. WHEREAS, based oh the Hon’ble NGT order dated: 13.12.2023, the RO,.Kothagudem vide
report dated 20.01,2024 submitted the: revised cdlculation on leviys 6f Enviréfimental
Compensation. The issue ‘was reviewed-ifi the Task Force Committee, meeting Feld on
23.01.2024, After detailed discussions, the Comimittes recdmmerided to issue; show
tause: notice to the niine, Based on the recommendations of the comimittee, the Board
Vide order dated 27.01.2024 [$stied Show cause notice +to the rning tegarding the
asséssinent of Environmental Compensatjon: of Rs. 92,04,000/~ (Rupees Ninety Two
‘Lalkhs: Four Thousand Only) to be levied on the mmine and directed the mine to:submit
any reply/objections. in: writing within 15 days from: the date of the QOrdér;, failing ‘which
the assessmenit edtried out by the Board will be treated as final assessment.

i



10.

’ 'WHEPQEPSE;-;_:the' EE/RO, Kothagudem vide report dated 13.03.2024 stated that the mine

has not submiitted reply to'the show cause notice.

'WHEREAS,. the status was reviewed in the Task Force Committee meeting held on
06.04.2024, The representative of the mine attended the meeting. The Commitiee noted
that the Board has carried out assessment of ther EC exempting the period of non-
operation of the Mine as per the details obtained from ‘the AD, Mines & Geology
‘Deparfment. Further, the mine has not ‘submitted reply/objections to the show cause
notice issued by the Board and also the. representative of the mine has hot raised any
objections during the meeting, on the EC to be levied. Hence, the assessment carried
out by the Board vidé order dated 27.01,2024 be may be treated as final assessment.. .

After detailed «discussions, the Committee recommended that the Environmental

Compensation assessed® by the Board vide order dated 27.01.2024 may be treated as .
. final .assessment and the Board may levy Environmental - Compensation of_-_‘ )

Rs, 92,04,000/- (Rupees Ninety Two Lakhs Four Thousand Only) on the mine:

WHEREAS, the: Mine has submitted a: representation. dated 24.04,2024 enclosing the

letter of Asst. Diréctor of Mines & Geology, Bhadradri Kethagudem along with the ‘details

of dispatch permits issued to the Mine and requested to consider the:mentioned dispatch .

permitdays for levy of the EC. _
WHEREAS, the Boatd, vide letter dated; 07,05.2024 addressed a letter to The: Assistant

" Director of Mines and Geology, Bhadradri ‘Kothagudem: and requested to furnish the

11.

12,

13

14,

15;

“valid working days. ;

«details of excavation and number of -daysif.rr'ﬂnlng'_-\activ‘lty carried out with valid permit to
re-examine: the: assessment. of Envi m‘nmg_r'xtalf Cornpensatiorn.

WHEREAS, the Assistant’ fqifgcj:er of Mines and Geology, Bhadradri Kothagudem vide
letter dated 25.05.2024 submitted information on excavation and number of permit

 The status-was reviewed in the Task Force committee meeting held on 16.07.2024 to

ascertain the total working days of the mine and. also to re-examine the Environmental
Compensation: During the meeting, the representatives of mines-and Assistant Director,
Mines: & Geology, Bhadradri Kothagudem-were present. The Committee opined that the
imposition of Environmental: Compensation shall be for tetal ‘violation-days and: It cannot
be restricted to the permit days of the Mine Department. Further, the: Committee
observed that the earlier recommendation of the Committee may be taken as a final
assessment.as the same was madé based on the information furnished by the Assistant
Director, Mines & Geology Department duly. considering the total violation working.days.

After detailed discussions, the committee recommended to impose Environmental
Compensation on the mines as per the Show:cause notice issued on 27.01.2024 i.e., Rs.

-92,04,000/- (Rupees Ninety Two Lakhs Four Thousand Only) on the Mine.

. WHEREAS, based on the recommendations. of the committee, the Board vide:order dated

To

20.07.2024 levied Environmental- Compensation under Air (Prevention and Contrel of
Pollution) Act 1981 (as amended:by Act 47 of 1987),

Further, the Closure orders issued to-the -mine vide order dated 15.03.2023 is stili under
force. :

In view of the Leyy of the Environmental Compensation under the provisions of the Air

(Prevention and Control of Pollytion) Act., 1981, no separate orders are passed untder

the provisions :of the Water (Prevention and Control of Pollution) Act., 1974 and the

mine; is: hereby directed to comply with the directions issued by the Board under the

provisions of the Air (Prevention ‘and Control of Pollution) Act., 1981.
' ‘ ‘ Sd/-

MEMBER SECRETARY

¥

M/s.Smt. Ch. Nagamma (1.0 Ha),

Sy.No.42 & 43, Toggudem (V), Paloncha (M),
Bhadradri Kothagudem District. S
Copy to: .' .
1. The JCEE, Z@-Hyderabad for information and necessary action.

2.
3. Concerned file.

The EE, RO-Kothagudem far information-and necessary action.
/ITCEBOLS

‘Senior Environmental Engineer
(TF-HYD-UH-VI)

Ry
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"BY REGD, POST WITH ACK. DUE

Air (Prevention and: Control of Pol lution) Act: 1981 (as amended by.Act 47.of 1987)

Order. N6: KGM'~ 01 /TSPCB/U-VI/TF/2023- LY. . DL20.07.2024

 Togguder (V), Paloncha (M), BHadradei

Sub't TGPCB - M/s.Smt. Ch. Nagarfima (4:0 HaJ, Sy.No.42 & 43, Toggudem (V),
Paloncha: (M), Bhadradri Kothagudem District ~ Air (Prévention and Control
5f Pollution) Act 1981 (ag amended by Act:47 of 1987) ~ Hon’ble NGT orders

0 C.A No 12 of 2023 - Levy of Environmental Compensation - Reg.

y- Sri K. Ramesh Babu, Hyderabad va Union
> NGT; ‘Chennai against illegal stone quarry
activifies, :

O.A No: 12 bf.2023 filed:b
of India & Ofs; in Hon'Bh
mining and stone‘crushihg o .
Shiow cause notice dated' 25.02.2023 issued to the riine..

Closure order dated 15.0 3 issued to the:mine, ‘ .
Board Office Order dated 03,01.2020: issued friodalities / methodology
for @ssessing, imposing . and  utilization’ of  Environmental
Compensation. - 5 : :

5. ShowCause Notice dated 11,17,2023 issued to thie rine. -

6.  Hon’ble NGT order dated;13.12.2023 in O.A No 12:of 2023,

7. Regidnal Office, Kothagutém repott dated 20.01.2024
8

9

Hearing held ‘oni 23.01.2024 at Board Office, Hydérabad.
9. Show cause notice dated: 27.01,2024 issued to thé mine.
10.  Regional Offite, Kothagldem report dateds13,03.2024.

11. Hearing:tield on 06.04.2024 at Board Office, Hyderabad. - :
12, Mine. letter dti 23.04.2024 enclosing . the LrN©.2040/GC/2017, dt.
20.04.2024 of AD, Mines; & Geology, Bhadradri Kothaguder.. _

13. T.O Letter No. GEN*KGM/TSPCB/UVT 020~306, Dated 07.05.2024.
14. Lr No. 5577/Q{2009"Dt.25/05.2054: 6 AD; Mines B Geology;

Bhadradr] Kothagudem., 2 o "
15, Hearing held on 16.07.2024 at Bostd Office, Hydearabad,

CE Ekok %

“& metal quatty located at Sy.No.43 & 43,
othagtidem District.. - )
WHEREAS;. an Otiginal. Application. No,.12 of 2023 was filed by Sij K. Ramesh Babu,
Hyderabad vs- Union of India & Ors. 10" Hon'ble:iNGT, Chennai. ddainst illegal stone
quarry: mining and stone crushifig. activities by the private respondents at Toggudem
(V), Paloncha (M), Bhadradri Kothagudem: District ‘without - ebtaining ‘necessary
permissions from Government Departments & TSPCB and for causing dust nuisance to
the surfounding areas: . ‘ : :
WHEREAS; the Board 'is§ued show cause notice to the stone: & metal .quarry oh
25.02.2023 for operating without CEE arid CFO-of the Board.

WHEREAS, the Board vide order dated 15.03.2023 issued Closure order to the: Stone &
Road Metal Quarry for operating without;CFE / CFO of the Board and catising, poliution
in thearea, i : .
WHEREAS, the Board wvide Office. -order ‘dated 03.01.2020 issued modalities 7
methodolagy for assessing;. imposing and utilization of Efivironmentél Comipensaticn
from the polluting units in the state of Telarigana -basad on CPCB guidelings.

WHEREAS,. you are operating the sto

. WHEREAS, the Regismnal Office vide order dated 11.12.2023 issued Show c_;_a-ué-é notice

to the mine propesing to levy-the Environsiental Cormiperisation of Rs. 1,2‘6’,000/‘-. for 21
days and directed the miié to subniit anyobjections in wWiriting within. 15-days from the
date of the Order: i

- WHEREAS, based on the Hor'bie NGT order dated 13. 12.2p23, the RO, Kothagudem:

vide répott dated 20.01.2024 submitted: the: revised. calculatiot: on .levy of

- Envirénméntal Compensation.. The issue was reviewed in the Task Force Committee



8.
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10

meeting held on 23. 01.2024. The Committee recommended that the Environmental

Q

Compensation may be levied based on the following calculation:

Environmental Compensation (EC) = PIx Nx R% S xLF
PI — Pollution index of industrial sector
N - No of days of violation took: place

b)
€)
d)

R - A factor in Rupees for EC

LF = Location factor

Pol[utlon Index (PI).is taken as 80 duly considering the category of the mine

i.e., Red Category.

'S - Factor far scale of operation

a)

Ris 'suggested-to consider as 150‘
S is taken as 0.5 conisidering the unlt is.small scale mine,
The stone crusher is located in Toggudem village, Pa[oncha (M) and. the

population “of the Toggudem Grampanchayat and Paloncha ‘Municipality is less -

than 1 Million. Lr is. taken as 1 cons?clerm,g the population is < 1 million in which

‘the mine existing.

‘m

€) No. of days of .which violation. toak place are mentioned below:-

'No. of days

. riotice issued by the Board and also the

M.G,EE “office memorandum :..1:-890.5...2‘01-2- Period for -
dated e assessment | of viclation
Closure orders issued by the -§11.75‘,03;2’0-23 " From 3954 days
Board on i 18.05.2012 to
: 15.03.2023 |
Doy Exemgted Days : 1 701.01.2020 | From -1170 days
As per AD, Mines & Geology: 01.01.2020 :
depa_,rtment mails dated to
06 .,:03,.'__2_023 &.,09.01.2024, 15.03,2023
| Mine was not in-operation
since . . i
Total no. of. davs of \nalat:on 2784

Tota] nos: of idays: of Violation. {N)-as 2784 days, 'P-éllutton Index of industrial sector

(PI) as 80, Scale of Operation (S) as: fJ 5, Location Factor (LF) as 1 and Factor of

Rupees (R) :as Rs, 150/-. ~
' In view of the above, the envircrr;mental compensation is finalized as

EC = BO'x 2784 x.15,0.4.x. 0.5 x 1 =Rs. 1,67,04,000/-

WHEREAS the Board vide order dated 27 01.2024 issued Show cause notice to the
mine regardmg the ‘assessment of Enwranmental Compensation of Rs.1,67,04,000/~-

(Rupees One Crore Sixty Seven Lakhs and Four Thousand only) to be [ewed on

the mine - and directed the mine to submit any reply/objections in writing: within 15

. days‘from the:date of the Order, faillmg which the assessment carried out by the

Board will-be- treated as final assessment

WHEREAS, the EE.RO: K@thagudem vrde report dated 13.03.2024 stated that the mine
has not submltted veply to the show cause notice.

WHEREAS, the status was reviewed in the Task Force Committee rmieeting held on
06.04,2024, ‘The representative of the-mine attended the meeting. The Committee
noted that the Board has carried out assessment of the EC exempting the period of
non-operation. of the Mine as per the details obtained from the AD, Mines & Geology
Department Further; the mine has notssubmitted reply/objections to the show cause
epresentative: of the mine has not raised any
o be levied. Hence, the assessment carried
024 be may be treated as final assessment.

objectlens durmg the meeting, on. the
Gut by the Board vide arder dated 27.0:

 After detailed dascussmns the Commlttee recommended that the Enwronmental

Compénsation ‘assessed by the-Board vide -order dated 27.01.2024 may be treated as
final assessment ard the Board may levy Environmental Compensation of
Rs.1 67,04,000/ (Rupees One Cror;a Sixty Seven Lakhs and Four Thousand

~ only) “on the mine.

~—

R



11,

12,

“to re-examine the assessment of Ei

13,

14.

I5.

69

i

WHEREAS, the Mine has 'submitted a répresentation dated 23.04.2024 enclosing the
letter of Asst. Director of Mines & Geology, Bhadradri Kothagudem alorig ‘with the
detalls of dispatch permits issued to the Mine and requested to consider the mertioned
dispatch permit days for levy of the EC, . . 7 o

WHEREAS, the Board vide fetter dated 07.05.2024 addressed & letter to Tha Assistant
Director of Mines &nd Geology, Bhadradri Kothagudern and tequésted to. furnish the
detalls of excavation and number of ‘days mining activity carried out with valid permit

roninerital Compensgation:

WHEREA}S,‘ the -As’.—sisftanr:'.mfrrector of Mines and Geology, Bhadradri Kothagudem vide
letter dated 25.05.2024 submitted ‘information on .excavation and number of pérmit
valid workingdays:. i o '

The status was reviewed in the Task Force comriifttea meeting held: o 16.07.2024 to
ascertain thie t6tal working days of the mine and also to re-examine the Environmental
Compensation. Duting the meeting, the representativés of mines and Assistant
Director, Mines & Geology, Bhadradri Kothagudem were present. The Committee
opihed that the jmpositiori of Environrmental Compensation ‘shall be:for total violation
days and it cannot be restricted to the permit days of the Mine Depattihent. Further,

‘the Committee obsérved that the &atlier recommendation: of the: Committes. may be

taken as @ final d@ssessment as the same was made based on the information furnished
by the Assistant Director, Mines & Geology: Departrrient duly considering ‘the total

violation wiorkirig days. S o

After detailed discussions, the comimittee tecomimianded to imposé Envirorimental

Compensation oh the riings as per the Show cause. notice issued on 27,01,2024 i.e.,

Rs.1,67,04,000/~ (Rupees One.Crore Sixty Seven Lakhs ahd Four Thousand -
only) on the Mife, ' ' '
After careful consideration of the material facts of the case, the Board hereby directs
your Mine to deposit Rs.1,67,04,000/= (Riipeés One Crore Sixty Seven Lakhs
and Four Thouisand only) towards Enyirorimental Gompensation within 15 days from

- the date of ‘this order under Air {Prevention and Control of Pollution) Act 1981 {as

16.
‘:1-7‘._

18.

To

amended by Act 47 of 1987).

These directions are issued in addition 't the Closure orders issued to the ‘mine vide

order datéd 15.03.2023 which is still U‘r'icfllE}‘ force.

These directions are issued -under Sec. 31 (A) of Air (Prevention and Cantrol of
Poliution) Act 1981 (as amiended by Act 47 of 1987).

The above Mentiotied direétives shall be coriplied by the mine immediately, failing
which legal action will be initiated agalnst your mine under Sectioh 31(A} of Air
(Prevention and Control of Pollution) Act 1981 (as amended by Act47 of 1987):. '
k Sd/"
MEMBER SECRETARY

M/s Smt. Ch. Nagamma (4.0 Ha),
Sy.No.42 & 43, Toggudem(V), Paloncha (M),
Bhadradii Kethagudem District. ;

J1T.C.F.B.O//

ngadr Environmfental Engineer
(TF-HYD-UH~VT}
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BY REGD;- POST -WITH ﬂGK.—' DUE

Water (Prévétition-atid Control af Pollutioh) Act 19?4 (as amended by A€t 53 of 1988)
Order No. KGM - 01 /TSPCB/U-VI/TF/2028- (. ' . D1.20.07.3024

‘Sub:: TGPCB - M/s Smt. Ch Nagamina - (4 67 Ha), Sy.Nw:i42 & 43 Toggudem (V),
Paloncha (M), Bhadradri Kothagudem District — Water (Preventior‘r and Control
“of PG”U.‘E].O.I‘!J Act, 1974 (as am‘ended by Act 53 QF:IQBB) Hon’ble NGT ‘orders in
QO:A No 12 6f2023 ~Reg. - '

0.A No 12 of 2023 filed by S¥i K., Ramesh Eabu Hyde,rabad s Union of
India & Ots. in Hon'ble NGT Chennai against illega .stdne quarry mining
and &tene cfushing activities;

Show tause notice dated 25.02.2023 issued to-the mine.

Closure order dated 15.03.2023 1ssued to the mine.

Board Office Order dated 03.01. ,_:0' issued modalities / methodology: for.
assessing, imposing and ytilization of Environmerital Comﬂensatlon

Show Cause Notice dated 11.12,2023 issued to the m e

Ho‘n ‘ble: I\TGT order dated 13?1' 2023 m;- ; ) Z

2024 issued to the rnmé
: Feport dated 13.03.2024.

Show cause notree;dated

10. Regional Office, Kothagi

11, Hearing held on ¥6.04,2 at Board office, Hyderabad L

12. Mine -letter dt. 23.04.2024 enclosinig the Lr.No: 204@/@::/2017 dt.~
20:04.2024-0f AD; Mines'§ Geology, Bhadradri Kothagu’dem; _

13. T.O Letter No: GEN KGM,FTSPCB/U VI TF/2020~306 Dated 07.05.2024.

14. Lr No., 5577/Qj2 "Bti25,05.2024 of AD, Mines & Geelogy, Bhadradri
Kothaguder,

£5. Hearing held 61 16,07 2ﬁ 4 at Board Office, Hyderabad

16, ‘Order No;: KGM - DifTSP ./U-VI/TF/2023- ' Bt.a9 .07.2024.°

i

1. WHEREAS, you are operating the Stofs & Metal qUarW Iocated at Sy: No.42 B 43,
Toggudem (M), Paloncha (M), Bhadradri K hagudem District.

) 2. WHEREAS, an Original Appfication No, 2 of 2023 was filed by Sri K. Ramesh Babu
{ Hyderabad vs Union of India & Ors. ffi Hon’ble NGT, Cheritiaf agamst -Illegal stone guarry
miriihg and stone crushing activities: by: the private réspondeits at Toggadem V), Péloncha
(M), Bhadradri Kdthagudern District thhdut obtaining “mecessary: permissions from
Govermment: De]:artments & TSPCB ahd i’or CEUSHRg dust: nisance to Ehie: surroundmg greas..

3. WHEREAS, the Board issued show cause: notice to. the stérie & rrietal . -quarry on 25:02.2023
for operating witheut CFE and CFO ofthe Board.

4, WHEREAS, the Boaid vide order dated 15, 032023 |ssued €losure order to the Stone & Road
" Metal Quarry for operating without CFE j CFO of thé Board and causiiig polluhon in the
area. :

5. WHEREAS, the Regioris! Office vide ordér dated 11.12,2023 issued Show tause notlt:e to
the mine propdsing to levy the Environmenital Compensatiofi of Rs: 1;26 ,000/= and dirécted
the mine to submiit any objectlons th writin ""Withln 15 days from the date of the Order..

8. WHEREAS, based on the Hor'tle NGT ordef‘ dated’ 13:12.2023, the RO, Kothagudem vide
report dated 20.01.2024 submitted the revised calculation on levy of Environmental
Compensatiofi, The. issue was reviewed ‘in the Task Force Committes meetmg ‘hetd oh
23.01.2024. Aftér détailed discussions, the Committee tecommended to. issue show cause
natice to-the mine. Based on the recomimendations. of the: commﬁtee, the Board vide order
dated 27.01.2024 jssued Show cause- notlce to ‘the mina regarding the assessrient of
Environmental Competisation 6f Rs. 1,6"" 04,000 /- (Rupees One .Crore Sixty Séven
Lakhs and Four Thousand onily) to be levied on the miine and directed the mine to
submit; any reply/objections in writing within 15 days, ffoini the date of the Order, faiiling
which the assessmen‘t carrled out by the Board will be treated as final assessment.

7.  WHEREAS, the EE.RO. Kothagudem: vide: repoit dated 13.03.2024 stated that the mine has
notsubmitted reply to the show cause notfce. :

-]
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10.

11,

12.

13.

14,

15,

WHEREAS ‘the status wvas reviewed in ’che Task Force Committee meeting held on
06.04. 2024 The representative of the mine attended the rneeting. The Committee noted
that the Board has carried. out assessment of the EC exempting the period of non=operation
of fhe Mine as per the details.obtained from the AD, Mines & Geology Department. Further,

the mine has, ot submitted™ [:eply[abjectlons to the show cause notice issued by the Board
» and also the representative of the mine. t

15 Mok raised any objections during the meeting,
on the EC to be levied. Hence, the assessiment carried out by the Board vide order dated
27.01.2024 be may be: treated as final assgssmen_t

After detailed <discussions, the Coammittee recommended that. the Environmental
Compensation ‘assessed by the Board vide ‘order dated 27.01.2024 may be treated as. final
assessment; and ‘the Board may levy Environmental -Compensation of Rs.1,67,04,000/-
(Rupees One Crore Sixty Seven Lakhs and Four Thousand only) on. the mine under

. Air (Preventlon and ‘Control of Pollution) Act 1981 (as amended by Act 47 of 1987).

WHEREAS the Mine has submitted a representatlon dated 23.04.2024 enclosing the, letter
of Asst. Director of Minés & Gedlogy; Bhadradri Kethagudem along with the details of

-diSpatch permits issued to the Mine: and. requested. to consider the mentioned dispatch
permit days fof levy af the £C.

WHEREAS, the Board vide letter datéd 07.05,2024 addressed a letter to The Assistant

Director. of Mines and Geology, Bhadradrl Kothagudem and requested to furnish the details.

of excavation ‘and number of :days miniig activity carried out with valid permit to re-
examing the assessment of Environmental ‘Compensation.

WHEREAS, the Assistant Director of Mines.and Geolegy, Bhadradri Kothagudem vide letter
dated 25,6‘5 2024 submitted information” on excavation and number of permit valid
workmg days.

. The status was rewewed in the Task Force committee meeting held on 16.07.2024 to

ascertain the total working days of -the mine and also to re-examine the Enviranmental,
Compensatlom During the: meeting, the rppresemtatlves of mines and Assistant Director,
Mines & Gepology; Bhadradri Kothagudem'were present. The Committee opined that the
imposition of Environmental Compensanon shall be for total. violation days and it cannot be
restricted: to: the permit days. of ‘the Mlne Department. Flirther, the Committee observed
that the earlier recommendation of the Committee may be taken as a final assessment as
the same was made based. oni the information furnished by the Assistant Director, Mines &

Geology Dspartment duly considering the total vialation werking days.
After detailed discussions, the cemmittee recoirimended to impose Environmental

' Compensation on the mines as per the Show cause notice Issued on 27.01.2024 i.e.,

Rs:1,67,04,000/- (Rupees One Crore q!}g_ty Seven Lakhs and Four Thousand only)
on the Mine.

WHEREAS based on the recommendatmns of the Committee, the Board vide order dated
20.07.2024 lewed Environmental Compensatlon under Air (Prevention -and Control of
Pollution) Act 1981, (as amended by Act. 47 of 1987,

Further, the Closure orders issued to: the mine vide order dated 15.03.2023 is still under

force.

. In view: of the Levy of the Environmental Compensation under the provisions of the Air
‘(Preventlon and Control of Pollution) Act.; 1981, no separate orders are passed under the
- provisions of the Water (Prevention -and Control of Pollution) Act.,, 1974 and the mine is

hereby directed to comply with the directions issued: by the Board under the provisions of
the Air (Prévention and Contral of Pollution) Act., 1981.
Sdf-
MEMBER SECRETARY

M/s Smt: Ch. Nagamma (4.0 Ha),

SY.N0:42 & 43, Toggudem V), Paloncha (M),

Bhadradrl Kothagudem District.

Cop_u to:

“The ICEE, ZO Hyderabad for lnformatlon and necessary action.
The EE, RG- Kethagudem for information and necessary action.

Concemed flle

B < e E gl
Senjor Envnronment I Engineer
{TF-HYDP-UH-VI)

-
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m : Paiyavarana Bhavan, A-TiT, Industﬂal Estate,. Sanathnagar Hyderabad 500 ‘018
W Phones 040-.;3887500* FaX' 040: - 23887519 '

Ordet No: KGM - 01/TGPCBIU VI.(Tsz'nza- bqt}__ .Dt.zo 07.20.24

3.

4.

6.

Sub: TGPCB - M/s Sri Vage -veﬁi,kateswaf Ras ‘
R.S5y.N&.20, Thogudem(V); Palvoncha (M), Bha Kothagudem- ._|str1ct
— Air (Preventmn and Control ‘of Pol!ufmn) Act 1981 (as amended by Act 47
of 1987) ~ Hon'ble NGT orders in O:A No 12 of 2023 - Levy of

' Emnronmental Comgensatlon Reg.

O.A No 12 of 20273 filed by Sn K. Ramesh Babu, Hyderabad ve Umorf of
India & Ors. in Hon'ble NC‘T Chenna: against’ |Iiegal stone-guarry mitiing
and stére crushifig activitiés. :
Show cause fotice dated 25.02,2023 issued to tha mine.
\ Closureorder dated 15.03.2023 issuad to the miine, '

. Board Office -Ordér dated 03.01.2020 issued modalities. / methadalogy

for assessing, impdsing a utnhzatu:m of Enwronmental Campensatmn

Show Cause Notice dated 2023 issui :

How'bie NGT order dated 13. 12 2023 ih-0.4 No 12 of 2023

. Regional Office; Kothagudem rep"brt dated. 20.01.2024
8. Hearing-held or 23.01. 213"‘4 at Board Offfce;: Hyderabad
9: Show cause notice dated 27 01.2024 issued to the'mine.

10. RegionalOffice; Kothagudem report-dated 13.03.2024,
11. -Hearmg held on 06 04 20i4 .at E!.oard G)‘fffce, Hyderabad.
62 s

' Kothag udem

15, Hearxng held on. 16.07.2024 at Baafd Ofﬂca, Hyﬁerabad
sk wx

1|
‘WHEREAS, you are: operatihg the . sto "__& meta! quarryF located at R.Sy:No. 2@

'Thcfgudem(V), Palvoncha (M); Bhadrad

WHEREAS, ian Original Applicatiori No; ks
Hyderabad vs Union of India & Ors. t_Hon'bie NGTl Chennai agamst J[Iegal stcne
«quarry mining and stone crushing activities by the private respondents at Toggudem
(V), Paloncha (M), Bhadradri Kétfagudern District witheuat obtdiriing necéssary
permissiotis fiom Government. Departments &TSP(?B and for causing dust: nuisance to
the surrounding areas: »

WHEREAS, the Board issued show caLrse hotice ‘to the stone & metal quarry on
25.02.2023 for aperating without CFE and’ CFO of tie Board. ,

‘WHEREAS, the Board vide order dated ; \0312023 issued Clc}sura arder to-the Stonre &
Road Metal Quarry for operating w:thout;_-CFE / €CFO of the Bcarcf and causing pollition:
in the area,

. WHEREAS, the Board vide Office order dated 03.01.2020 -issued modahtres /

methodology for assessing, impesing and. Ltilizatien of Environmental Campensatien
from the polluting units i the state of Telangana based on:CPCB gurdehnes,

WHEREAS, the Regilonal Office vide ordér.dated 11.12,2023 issued Show €ause notica
to-the mine proposing to. levy the: Env‘iro"mental Cempensation of Rs, 1,26 000/~ for 21
days and directed the mine to submit anv objections in writing within 15 daysfrom the:
date of the Order.

WHEREAS, based on the Hor'ble NGT nrder dated’ 13.12.2023, the RO, Kothagudem

‘vide report dated 20.01.2024 submitted the reviéed calculatmn on levy of

Environmental Compehsatioh. The issue wWas reviewed ifi the Task Force Committes:
meeéting held on 23.01.2024. The Comtnittes: recommernded that the’ ERvirorimental
Compensat[cin may be levied based on the following caleulation:
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Sl T . ww
Environmental Comperisation (EC) = PIXNx Rx § x LF

PI - Ppllution index of industrial sector
N - Noof days af vielation took piace
R —A.factor in Rupees for EC
S — Factor for scale of mperation =
LF - Location factor = ' 3 ' ‘
@) Pollution” Index (PI) is taken as:, 80 duly con51dermg the category of the mine
i.e., Red Category: _
b) Ris suggested ‘to consider as 150 _
c) Sis taken as 0.5 consideéring the- unft is:small scale mine.
d) The stone crusher is l|ocated dn Toggudem village, Paloncha (M) and the
popula’clon of the Toggudem Grampanchayat and Palencha Mumqpahty is less

‘than 1 Million. Lg is taken as 1- cqnsudermg the population is <; :I. ‘million in which .

the :mine existing.
e) No. of days of which violation tooJc pJace are mentioned below:

MoEF: office memorandurm |- 18.05.2012] Periedfor |  No. of
-dated - assessment | days of
: " " . violation__
i Inception of the mine |+ 19:08.2015 From | 2766 days
based on the mine legse ™ |’ 19.08.2015 ‘
period submitted by AD,  |'® ' to
Mines & Geology e 15.03.2023

department vide mails

dated 06.03. 2023 &

09.01.2024 P ‘
Closure orders- jssued by the - '15.03,2023
Board. on

Exempted Days - ~ |+ 21.07.2022| From -238 days
As pér AD; Mines & Geology |~ 21,07.2022 to.-
department nmails dated “ laz 15.03.2023

06.03:2023 & 09.01. 2024, '
Mine was not in operation:
since’

Total no. of days of violation | 2528

. Total.nos. of days of vislation (N) as 2528 days, Pollution Index of industrial sector
(PI):as: BQ Scale of Operation (S) as: 0 .3, Location Factor (LF) as 1 and Factor of
Rupgees. (R) as Rs. 150/=. P

In view of'the dbove, the enwronmentaj compensation is finalized: as
: ‘EC = 80 %2528 150 ‘x 0.5, x 1 =Rs. 1,51,68,000/-

WHEREAS, the Board vide order dated’ 27.01.2024 issued Show cause notice to the
ming regarrdmg the .assessment of Envuronmental Compensation; of Rs.1,51,68,000/-
‘(Rupees One Crore Fifty One Lakh Sixty Eight Thousand only) to be levied on
the mine-and directed the mine to-submit any reply/objectlons in writing within 15
days from the date of the Order; failing which the assessment carried out by the
Board will be treated as final: assessment

'WHEREAS; the EE: RO. Kothagudem vide report dated 13.03.2024 stated that the mine
‘has not submltted Teply to the show cause notice.

WHEREAS, ‘the ‘status was: reviewed ‘1._n,-::t_h-e Task Force Committee meeting held on
06.04.2024, - The representative of the-mine attended the meeting. The Committee
noted that the. Board: has carfied out assessment of the EC exempting the period- of
non-operation of the Mine as per the detalls obtained from the AD, Mines & Geology
Department, Further, the mine has not: ‘submitted reply/objections to the show: cause
notice issued by the Board and also the -representative of the mine has not raised any
,ObJECtlonS during the meeting, on the EC to be levied; Hence, the assessment carried
‘out by the Board vide order dated-27.01.2024 be may be treated as final assessment,
After detailed discussions, the Commlttee recommended that. the Envirormental
-Gompensation assessed by the Board wde order dated 27,01.2024 may be treated as
final assessment and the Board may levy Environmental Compensation of
Rs,«l,51,68,090/- (Rupees One Crore Fifty One Lakh Sixty Eight Thousand
only) on theniine. .
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WHEREAS, the Mine has submitted a representation dated 23.04.2024 ericlosing the -

letter of Asst. Director of Mines & Geology, Bhadradri Kothagudem along with the
details of dispatch permits issued to:the Mine and requested to consider thé‘mentioned
dispatch: permit days for levy of the EC. :

WHEREAS, thé Board vide latter dated 07.05.2024 addressed 4 letter to TheiAssistant
Director of Mines. and Geology; Bhadradri Kothagudem and requested to furnish the
details of excavation and number of days mining activity carried ut with valid PEFMIt
to re-examire the d@ssessment of Envirchirental Compensation. '
WHEREAS, the Assistant Director of Mines and Geology, Bhadradri Kothagudem vide
letter dated 25.05.2024 submitted infértaticn on éxcavation and number of permit
valid ‘waorking days.. o

The status 'was reviewéd n the Task: Force: comimittee ‘fieeting held on 16.07.2034 to
ascertain the total working days of the mine and also te re-examine the Environmental
Compensation. Durlng the meeting, the representdtives of mines and Assistant
Director, ‘Mines. & Geology, Bhadradii Kothaglidem were present, The Comimittee
opined that the imposition of Environmental Compensation: shall be for total vislation -
days and it cannot be restricted to the periit days: of the Ming Departimient. Further:
the Coniriitte¢ obsetved that the eatlier racommendation of the Committee may be
taken as a final assessment as the same was made Based or the ifformation farhished.
by the Assistant Director; Mines & Geology Department duly corisidering the total .
viclation working days. -

After detailed discussiohs; the committee recommended to impose Environmental

Comperisation on the mines as per the Show calise notice issued on 27.01.2024 T.&;

Rs.1,51,68,000/~ (Rupees One Crore Fifty One Lakh Sixty Eight “Thousand

. only) on the Ming. , >

To

After careful consideration of the material facts of the ease; the Board: hereby directs
Your Mine to deposit Rs.1,51,68,000/- (Rupees One Crore Fifty One Lakh Sixty
Eight Thousand only) towards Environméntal Cortipansation withini 15 days from the
date of this. ordet: under Air (Prevention and Control of Pollution) Act 1981 (as
amended by Act-47 of 1987). ¢ '

These directions are issued in. addition to-the Closure orders fssued to the mite vide
order-dated 15,03.2023 whieh: is still under forces:

These directions are issued wunder Sé¢. 31 {A) of Alr (Prevention and Control of

Pollution) Act 1981 (as amended by Act47 of 1987).

The above mentioned directives shall ‘be complied by the mine immediately; féi'lfn‘g

which: legal actiorn will be initiated against your mine under Section 31(A) of Air

(Prevention and Cdntrol:of Pollution) Act 1981 (as amended by Act 47 of 1987).

M/s Sti Vage Venkateswar Rao (2.023 Ha), %
S/o Chinnabbi, R.Sy.N0:20; Thogudem(V),. :
Palvoncha (M), Bhadradri Ketha‘gu‘élen;._'D‘i's'trfct:.

Copy to:

1.
2.

3.

The JCEE, ZO-Hyderabad for information and necessary-action. _

The EE, RO-Kothagudem for inforrdation. and necessary action: The EE.RO. i5
directed to pursue with the mine to remit the Ervironmental Compensation and
- submit report. '

Concerned file.

Szﬁio.&.nﬁifo nm@ﬁz gﬁﬁ;?neer ' . 1

(TF-HYD-UH-VI) -

r



——— TELANGANA POLLUTION CONTROL BOARD
e JELANGANA - Paryavarana Bhavan, -III Industrial Estate, Sanathnagar; Hyderahad-sdo 0is
W . Phoneés : 040-23837500 Fax: 040 - 23887519

"BY REGD. po_s' WITH AGK, DUE
Water (Prevention and Cantrol of Pollut '_' ) Act, 1974 (as amended by-Act 53 of 1988)
Order-No. KGM = DIITGPCB/U-VI fTF/202~3— [:’\4\3 . Dt.20.07. -20'24’

J‘

Sub::  TGPCB - M/s Sri Vage Venkateswar Rao (2.023 Ha), S/o Chinnabbi, R. Sy.No.20,
Thogudem(V), Paivenchs ), BRadradd Kethagudem Djstr[ct - Water
(Prevention and: Control: of PO"Jt]UH) Act, 1974 (as amended by Act 53 of 1988)
= Hon'ble NGT orders in. G.A N';' 2 of 2023 Reg.

Ref : 1. OA No12 of 2023 filed by Sri K. Ramesh Babu, Hyderabad vs Union of India,
=} &Ors. in Hon'ble NGT, Chennal against illegal stone quarry mining: and stone’
1 ¢rushifig activities. ‘
A, ‘Show cause. notice dated 25 02,2073 issued to the Mire.
3\ Closure-order dated 15.03,2023 issued to the mine. ;
4\ Board Office. Order dated 3.01,2020 jssued modalities / method I gy for.
= §, @ssessing, imposing and utilization: of | Envitofitnental Compensation
=% Show Cause Notice dated 11,12.2023 issued: to the mifié..
6. Hom'ble NGT rder dated 13, 12,2023 in O.A NG"12 of 2023.
7. Regional Office, Kot’hagudem report dated 20.01.2024,
8. Hearing held on 23,01. 2024 at Board Office, Hyderabad
9, Show catise hotice dated 27.01.2024: issued to the mine,
10. Regional Office; Kathagtidem teport dated 13.03.2024.
11. Hearing held on:06.04.2024 at Board office, Hydérabad.
12.Mirie  letter: de,  23.04, 2()24 enclosing the Lr. N01204D/GC’/2017 dt:
20:04.2024. 6f AD, Mmes & Geology, Bhadradri Kothagudém ‘ :
13.T.O Letter Nio. GEN- KGM/TS_P B/U-VI/TF/2020-311 Dated 07.05.2024.
" 14.Lr “No. 1575/Q/20“.[2 Dt. 25,05 2024 of AD, Minhas & Geoldgy, Bhadradri
Kothagudem
15-Hearing hield on 16.07.2024 4t Board Office, Hyderabad,
16.0rder No. KGM - OlfTSPCBfU-VI}TF/ZOZB- . DE20.07:2024,

1. WHEREAS, you are &peratifig the S rie: &, Metal guarry located at RSy No.20,
' Thagudem(\f), Palvornicha (M), Bhadradri ‘!(othaguder‘n District..

( 2. WHEREAS, an ‘Original Apphcatlon Né.. IZ of 2023 was filed by:Sfi K. Ramesh Babu;
Hyderabad vs Unior of Inidia & Ors. i Hon'ble: NGT, Chennai. against illegal stone quarey
‘mining. and stone crushing activities by theé private: respondents at Toggudemn ‘(V), Paloncha
(M), Bhadradt Kethagutem District %thaut obfaimng necessary permissions. front

s

- Goverhiment. Departmatits & TSPCB and fm‘ €ausing diust nuusance to the stirroundl' 1g areas.

3.  WHEREAS, the Board issued show cause notlce to the stone & rietal tarry ti25.02.2023
for operating without CFE and CFO of ‘the Board

4. WHEREAS, the Boaf‘d vide ordef dated 15:03.2023 issued closure order o the Stone & Road
Metal Quarry for -operating without CFE: ./;,- CFO of the Board and causing pollution Tri the
area.

the mine proposlng to Ievy the Envnrcmmental Compensation ofRs :1 26 OOG/- and ﬂlrecﬁced
the mine to submit ahy objections:in writing withirn 15 days‘from the date -of the Order.

6. WHEREAS, based on tfie- Hon'blé: NGT order dated 13.12,2023, the RO, Kothagudem vide.
report dated 20.01.2024 submitted the revised talculation on lev: of Environmerital
Comipensation. The issue was reviewed in the Task Force Committee meeting held on -
23.04.2024. After detatied duscusﬁmns, the. Comm!ttea recommeénded to: Issue shew cause
notice to the mine. Based i the recommeridatlons of the commiittee, the.Bdard ‘order
dated 27.01.2024 issued Show cause notice to the mine régarding the assesémaent of
Enviranmental Compénsation of Rs.1 51,&8,000]- {Rupees One Crore: Fifty, ‘One Lakh
Sixty Eight Thousand only) to bé levied .on the miine and directed: the mine to submit
any reply/objections In writing withip 15 days from thedate of the Order; failitig which the
assessment carried out by the Baoard will be treated as final assessment.

7 WHEREAS, the EE.RQ, Kothagudem vide; repor‘t dated 13. 03,2024 stated thatth
" hot submitted reply to the showta,use rratrce ‘ %

b
fl



10.

il.

13,

14.

155,

To

@.. L e e e

WHEREAS, J:he status was reviewed in the Task Force Committee meeting held on
06.04.2024. The representative of the mine attended the meeting. The Committee noted

. that the Board has carried out assessment of the EC exempting the period .of non-operation

of the Mine as per the detajls obtained from.the AD, Mines:& Geology Department, Further,
the mine has not submitted reply/abjectlons to the show tause notice issued by the Board
and also- the répresentative of the mine hasnot raised any objections. during‘the meeting,
on the EC'to be levied. Hence, the assessment carried out by the Board vide order dated
27.01.2024 be may be treated-as final -assessment.

Aftér detailed chscussnons, the. Committee Tétommended fhat the Environmental
Comperisation:.assessed by the Board vide order dated 27.01.2024 may be treated as final
assessment and the Board may levy: EnVIronmental Compensation. of Rs.1,51,68,000/~
{Rupees One Crore Fifty One Lakh Sixty Eight Thousand only) on the mine under Ajr
{F’reventlon and Contral of Pollution) Act 1981 (as amended by Act47 of 1987)

WHEREAS, the Mine has submitted a representation dated 23.04. 2024 enclosmg the Jetter

of Asst. Director of Mines & Geology, Bhadradri Kothagudem along with the details of

dispatch permits issugd to.the Mine and requested to consider the mentioned dispatch
permit days for levy of'the EC.

WHEREAS the Board vide letter dated 07.05.2024 addressed a letter to The Assistant
Director of Mines and Geology, Bhadradri Kothagudem.and requested to furnish the details
of excavation: and number of days mining actlvity carried out with valid permit to re-
examine the assessment of Environmental Compensation.

WHEREAS, the Assistant Director of Mines and Geology, Bhadradrl Kothagudem vide letter
dated 25.05.2024. submitted information on excavation and number of permit valid
working days

The status was reviewed in the Task Force committee meetlng’ ’he[d on 16.07.2024 to
ascertain the fotal working days: of the mine and also to re-examine the Environmental
Cgmpensatxon During the meeting, the representatwes of mines and Assistant Director,
Mines & Geology; Bhadraclrl Kothagudem were: present. The Committee opined that the
imposition of Environmental Compensation shall he for total violation days-and it cannot be

restricted o the permit days of the Mine Department. Further, the Committee observed

that the earlier recommendation: of the: Committee may be taken &s a final assessment as

Gealogy Department duly censidering the fotal vielation working days,

the same was made-based an the information furnished by the Assistant Director, Mines &

After detailed discussions, the committee recommended to impose Environmental

Compensation on ‘the mines as per the Show: cause notice issued on 27.01.2024 i.e.,
Rs.1,51,68,000/~ (Rupees One Crore Fifty One Lakh Sixty-Eight Thousand only) on

. the Mine.

WHEREAS based on the recommendations of the committee, the Board vide order dated
20.07, 2{324 levied Environmental Cornpensatlon under Air (Prevent;on and Cantrol of
Pe[lut[cm) Act 1981 (as amended by Act 47 of 1987).

Further, the :C;Iosure -orders. issued to the mine Vide order dated 15.03.2023 is still under

, force.
In view of the: Levy of the Enwronmental Compensation under the provisions of the Air -

(Preventlon and Control of Pollution) Act., 1981, no Separate orders are passed under the

provisions of the Water {Prevention and Contral of Pollution) Act., 1974 and the mine is

hereby directed te comply With.‘the directions, issued by the Board under the provisions of

the Air (Preventmn ancl Control of Pollutlon) Act., 1981,
. Sd /-—

s . . MEMBER. SECRETARY

M/s Sri Vage Venkateswar Rao (2.023 Ha),

S/o Chmnabbl “R:Sy.No.20, Th

udem(V},

Palvoncha (M), Bhadradri Kothagudem. District.

The JCEE, Z0-Hyderabad for Informatton and necessary action.
The EE, ¢ Kothagudem for informatior. and necessary action.
Concerned file.

//TCFB.O//

Semor Env:rum al Englneer
(TF-HYD-UH-VI)

S~



e ' TELANGANA POLLUTION CONTROL BOARD.

ﬁu_% Paryavarana Bhavan, A-IT1, Tndustrial’ Estate; Sanathnagar, Hyderabad-soo oig
W Phones -040- 23887500 Fax. 040 2388?519

BY REGD. POST WITH ACK. DUE

Air{Preventiori and Control of Pollution?). Acf: 1981 (as. amended by Act 47. o‘f 1987)

Order No: KGM = o:l./TGPCB/u-VI/TFJzozs- L 3[,\ -Dt--20—0?‘:"-f024
1GPCB < M/s Sgi Banoth Ramalah {5.058 Ha), R:Sy.No. 12 & 14,
Tfrogudem(V), Palvencha (.,f}, ‘Bhadradri Kothagudem District — Alr
¢ revention and Ceéntrol of Pollutlon) Act 1981 (as amended by Act 47 of
19%87) Hon'ble NGT orders in O.A No 12 of 2023 - Levy of
Ei v:ronmentalrt':om' ensation - Reg. -

— O.A No 12 of 2023 filed by‘ St K. Ramesh Babu, Hyder;abad VS Umon of
India & Ors. in Horble NG ‘Chenhat againist lllé'g‘“al stone quarry mining:
and stone crushmg aetiv f.

Show cause notice dated 25 02.2023 issued to the mine.
Closure:iorder-dated 15,03.2023 issuad 6 the rite,

Board Office Order dated: 03.01.2020 Tssued - modalities / methodology
for assessing, imposing and utilization oFEnvi'ronmen‘tal Coiripensation.

Show Cause Notice dated'11.12:2023 issued to the mine,
Hon'ble NGT order dated 13.12.2023 in0.A No 12 of 2023,
Regional Office, Kothag 'derrr réport dated 20.01.2024
Hearing held on 23.01.2024 &t Board Office, Hyderabad.

Show cause notice datéd 27.01.2024 |ssued tothe mihe.

10. Regionial Office, Kothagiidem: report dated 13,03.2024..

11. Hearing held on 06.04.202% at Board Office, Hyderabacl? A
12. Mime letter dt. 23.04.2024 enclosifg - the Lr.No: :2040/GC/2017, dt.

20.04.2024 of AD, Mines' & Geology, Bhadraglrl Kothagudem.

13. T:0 LetterNo. GEN KGM PCBY/. U*VI]TF[ 2 20—30 Dated 07.05.2024,

14. Lr No. 236/Q/2014, Dt. -\_ﬂ,05 2024 of AD, M]nes & Geology, Bha‘dradn ‘
Kothagudem:. e
15. Hearing held on 16.07. 20?4 at Board Office, Hyderabad:

-3,
4,

© N ovn

1. WHEREAS you are: operating the stone métal quaity located at R Sy No. 12 & 14,

Thogudem(\/), Palvoncha {M), Bhadrad ‘othagudem District.

2. WHEREAS, an Otiginal Application No. 12 of 2623 wag filed by Sri K. Rameésh Babii,
Hyderabad vs Union. of India & Ors; in: Hon'ble NGT hennai dgainst ilegal stone
guarry mining and storie crushirig actlwtles by the. prwate respandents at' Toggudam
(V), Paloncha (M), Bhadradt Kothagudem District withdut obtaining - necessary
permiissions from Government Departments & TSPCB, arid for c:ausmg;dust nuisance -
to the surrounding -areas.

3. WHEREAS, the Board issued show cause notice to the stone & metaf quatry on
25:02.2023 for operating without CFE. and CFO of thHe Board.

4, WHEREAS, the Board vide order dated 15,03.2023 issued ‘Closure order tothe:-Stone '
& 'Road Metal Quarry for operatmg wrihout CFE /' CFO . gf the Board and\ causing
poliution in the-area.

5. WHEREAS, the Board wide Office order dated Q3. 01.2020 issued. miodalities: /

methodology for assessfng, imposing -and utilization .of Environmental Cormpensation
from the polluting units in thé state of Telangaha baséd on CPCBgmde{mes

6. WHEREAS, the Reglonal Office vide order dated 11.12.2023 issued Show cause
notice to the mine propesing to Ievy the. Envirohniental Compensation of Rs.
1,26,000/- for 21 days and directed the mine to submit any obJectrons in writing.
wu:hm 15 days frorm the date of the Order..

7. WHEREAS, based o the Horn’ble NGT 6rder dated 13;12:2023,. the RQ, Kothagudem
vide report dated 20.01.2024 submitted the revised caiculatlon on levy of
Envirshmental Cormpensation. The issue:was feviewed in the Task Force Cormmittee
meeting: held on 23.01.2024. The Committee recommended that the “Envirofifental
Compensation may be levied based on the following calcufation' '

o~



10.

__

Environmental Compensation (EC) = PIxNX Rx S X LF

PI - Pollutfon index of industrial sgctor
N = No of days-of violation took place
R A factorin Rupees far EC -
S.— Factor for scale of operation
LF ~ Location factor ;

a). Pollution Index: (PI) Is! ‘taken. as 80 «duly considering the categary of the mine
i.e.; Red Category. 5

b) R is suggested to-consideras 150'

¢) S'istaken-as 0. 5 considering the- umt is small scale mine.

d) The stone crusher ‘is located -in' Toggudem village, Paloncha. (M) and the |
population of-the Toggudem Grampanchayat and Paloncha Municipality is less
‘than 1 Millioh. L¢ is taken as 1° consujerlng the population is < 1 million in

which the: mine existing.
e) No.: .of days of which violation tcolc place-are mentioned below: -

mails dated 06.03.2023 &

"EIA natification, 2006 [~ 14.09.2006| Period for | No. of days

| dated(as the mine js:above 5 - assessment | of violation

| Ha. ) i s ; ; :
:'Inceptlan of the mine based | 07.05.2015{ From 2870 days

| oni the mine lease period : “f- 07.05.2015 "
submitted by AD, Minés & .| | to
Geology department vide (. 15.08,2023

09.01.2024 = | :
| Closure orders isstied by the |- = 15.03.2023

Board on L P _
,_',Exemp"'tec_! Days 17 01.07.2022| From - <758 days

AD, Mines & Geology : 1 01.07.2022

depa‘rtment mails dated | to .
06.03.2023 '8 09.01,2024, | . 15.03.2023
Mine was not in operation [ :

since

Total no. of violating'days | T 2612

Total nos. of days of violation (N) as 2612 days, Pollution Index of industrjal sector
(PI) as 80, Scale of Operatian (S) as 0"5, Location Factor (LF) as i and Factor of
Rupees (R) as-Rs. 150/-.

In view of the above, .the eriv'irenrrient‘ai compensation is.fil halized as.
+EC = 80X 2612 x 150 k B 5 x'1=Rs.1,56,72,000/~

WHEREAS the Board vide order dated 2? 01,2024 issued Show cause natice to the
mine  regarding the assessment - of Environmenhtal Compensation  of
Rs.1;56,72,000/- (Rupees One Crore Fifty Six Lakh Seventy Two Thousand

“only) to be ‘{evied on the mine And directed the mine to submit any
reply/objectlans in 'writing within 15 days from the date of the Order, failing which
the assessment:carried out by the Board ‘will be treated as final assessment.

WHEREAS, the EE.RO. Kothagudem vrcla, report: dated 13,03.2024 stated that the

mine hias not submitted reply to the show cause nofice,

~ WHEREAS, the status was reviewed' in fhe Task Ferce Committee meeting held on

06.04.2024. The representatlve of the mine attended the meéeting. The Committeg
noted that the Board has carried out assessment «of the EC exempting the period of

non-operation: of the Mine as per the details.obtained from the AD, Mines & Geology-

Department. Further, the ming has not submitted reply/ubjectlons to the show
cause notice issued by the Boatd and also the representative of the mine has not
raised. any objections during the meeting, on the EC to be levied. Hence, the
assessment carried out by the. Board v:de order dated 27.01,2024 be may be
treated as final assessment. >

After detalled discussions, the Commlttee recommended that the Enyvironmental
Compensatlcn assessed by the Board vide order dated 27.01,2024 may be treated
as final assessment and the Board may levy Environmental Compensatlon of
Rs.1,56,72,000/~ (Rupees One Crore Fifty Six Lakh Seventy Two Thousand
only) on: the ming under Air (Preventlon and Control of Pollution) Act 1981 (as
amended by Act 47 of 1987). _

N
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14,
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16.
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18.

epresentation da’ced 23.04.2024 enclosing the
letter of Asst. Director of Mmes &G hadradrl Kothagudem along. WIth the
details of dispatch permits issued Mine: ‘and requested to consider the
mentioned dispatch permit days. for Ievy_.,of the EC. i

- WHEREAS; the Board vide letker dated 07.05:2024. addressed a letter to The
Assistant D:rector of Mines arid Gealogy, Bhadradri Kothagudem and’ requested to
Furnish the detdils of éxcavation and riurnber of days minifg activity carried out with,
valid permit to re-examing the assessmént of Environmental Compensation.

WHEREAS, the Assistant Director-of Mmes and Geology, Bhadradri Kothagudem vide
Jettar dated 25.05.2024 submitted mfolmation on excavation and numbt—:-r of ‘permit
valid workihg days. i

WHEREAS, the Minehas submitted a:

The status was reviewed in the’ “Fask Force commrttee meeting held on 16.07.2024
to ascertain the total working days of the mine and also to fe~examine the
Environmental Compensatnon During the meeting; the-representatives of mines and
Assistant Director, Mines & Geology, Bhadradri Kothagudem: were present. The:
Committee opined that the imposition of Environmerital Compensation shall be for
total viclation days and it canriot be festricted to: the petmit days of the Mine -
Department. Further; the Committee observed that the earlier recommendation of
the Committee may be taken as a final assessiriént ds th &dme was rridde based. on
the information furnished by the Assistaht Director, Mines & Geo]ogy Department
duly considering the total violation working days..

After detailed discussions, the committee recommended,'to impose Env1ranmrental
Compenisation on the mines as perthe Show cause notice issued o 27.01,2034 ..,
Rs.1;56,72,000/- (Rupees One Crore Fifty Six Lakh Seventy Twor Thousand
only) on the Mine.

After careful consideration: of the materigi facts of the cass, thé Board hereby directs
_your Mine t¢ deposit Rs.1,56,72,000/- (Rupees One <Crore Fifty Six Lakh
Seventy Two Thousand ‘only) ‘towards Environmental Compensationi within 15
days from the date of this 6rder undetr Alr (Prevention and Control of Pollution) Act
1981 {tas amended by Act 47 of 1987). :

These directions are issued in addition to the Closure orders issued to the mine vide
order dated 15. GB‘-.ZO’ZB!wh'ir;h Is.:still _L'_Jnﬁ er force, |
These ditections are issued under Sec. 31 (A) of Air (Prevention and Control of
Pollution)-Act 1981 (as amended by Act 47 of 1987). :

The above meﬁtlcned directives shaﬂi ‘be complied by the mine immediately, failing
which legal action will be initiated against, your mine under Section 31(A) of Air
(Preveiition ahd Control of Pollution) Act-1981 (as amended by Act-47 of 19 7)

Sd ="
* MEMBER SECRETARY
To ' : '
M/s Sri'Banoth Ramaiah (5.058 Ha};,
R.Sy.No. 12 & 14, Thogudem(V), Palvoncha (M),
Bhadradri Kothagudem District:.

Copy:to:
1. The JCEE, ZO-Hyderabad: for information.and necessary dctiom.

2. The EE, RO-Kethagudem for information :and: necessary action:
3. Congerned f'“l‘er

/ /‘.T.c.éas;cf /

Senior Environmental Engineer
(TF-HYD-UH-VI)

£



v TELANGANA POLLUTION CONTROL BOARD
.' TELANGANA _ . Paryavarana Bhavan; A-I1I, J;ndustnarEstate, Sanathnagat, Hyderabad—SDCl 018
‘!Fy Phones i 040- 23887500 Fax. 040~ 2388?519

~EY.REGD. Pos*r WITH ACK. DUE
Water (Prevention and Control.of Pollution) Act, 1974 (as amended byrAct 53.0f 1988)
Order No. KGM - 01 /TGPCB /U= VIfTFlzoza- Jc,:g‘a bt 20:07.2024

Siib: TGPCB - M/s:SH Banoth Ramatah (5.058 Ha; R.Sy No.. 12 814, Thogudem(V),.
Palvencha CM), Bhadradri Kcthagtrdem District — Water: (Prevention arid
Control -of Pollutlon) Act, 1974 {as amended by Act 53 .of 1988) = Hon'ble. NGT
'orders in O.A Nb 12:6f 2023 - Reg. :

O.A Ng 12 of 2023 filed by S¥i K. Ramesh Babi; . Hyderabad Ye Unior -of
India‘®& Ors. in Hon'ble: NGT, €hennai against illegal stofie quarky mining:
and stone crushing activities.

Show cause notice dated 25.02:2023 Issued to the mire.
Closure orter dated 15,03:2023 issued to the mine. - , ; e

Board Office Order dated 03.01.2020 Issied, modalities / methedology for
assessing, imposing-and utilization of Erwlronmental Gompensatron

Show Cause Notice:dated 1.1.1:

Hon’ble NGT order dated 1L :

Hearing held on; 23 01 2524 at Board Ofﬁce, Hyderabad
Show cause notfce dated : 27. 01,2024 issued to the mine.
. Regional Office; Kothagudem report: dated 13.03.2024.

Hearlng held on-08.04. 20"4 at Board offic ice,: Hyderahad

chn Ktrth.aguciﬁ:m

/ 20-307 Dated 07.05.2024..

14, Lr NO: - 2,6/@[2@14 Dt 5.05 2024 of AD, Mifies & Geology, Bhadradrl
Kothagudem

15, Heating held on 16.07. 20"‘4 at Board, Office, Hyderabad. -

16, Order No. KGM - OlﬁrSPCBfUhVI/TF/ZBZB— Dt #0,.07:2024.

1. WHEREAS; Yyou are operating the St’oﬁe & MetaT quarry located at RSy,No 12 & 14,
Thogudem{(V), Palvoncha: (M}, Btiadradri |‘<othagudem District.

2. WHEREAS; afi Original Application. No. 1% of 2023 was filed by Sif K Rarmesh. Babu,

Hyderabad vé Unidr of Thdia: & OFs. In Hon’ble NGT, ‘Chennai againstillegat stone.quarry

(- - mining and stope .crushifig activities b‘m the private respendents at Toggudem ),

' Paloncha (M), .Bhadradri Kothagudem Dlstrh:t without obtainihg rHecessary permissions

- from Government Departments & TSPQB and for causing dust nuisance 16 tHe.
surrounding areas. 1

3. WHEREAS, the Board issued show cause notice to ‘the stone -8 métal q’uarry on
25.02.2023 for operatirg without CFE arid CFO of the Board.

&, WHEREAS, the Board vide order dated 15 03,2023 issiied CTlosure order to the Stone &
Road Metal Quarry for operating without CFE/ -CFO of the Board ard causitig poilutlon in
the &fea.

5., ' WHEREAS, the Regional Office vide brder: dated F1.12. 2023 jsstted Show cause netice to. -
the mine proposing to levy the Envtror;mental Compensatldn of Rs: 1,26 000i=- and
directad the mine to submit ariy bblecttcma in writing within. 15 days from the date of'the
Order. )

6. WHEREAS, based on the: Hon'ble NGT order dated 13.12,2023; the RO, Kothagudem wde
‘teport dated 50,01.2024 submitted the‘revised calculation ont levy of Envirorintental
Compensation. The issue Was reviewed rn the Task Foree Comimittee meeting held on
23.01.2024, After detailed discussions, ‘the committee re¢omimended. fo. issue show
cauge hotiea to the rhine. Based on the reccmmem:latmns of the: cdmmittee, the Board
vide order dated 27.01.7024 issued Show cause notice to the mine regarding the
assessment of Environmental Compensatmn of Rs.1,56,72, 000/~ (Rupees QOne Crore
Fifty Six Lakh Seventy Two: Thousand -only) to bé levied on the ming ant directed
the: mine t& submit any reply/objections in wilting within 15 days: from the date of the
Order,. failing ‘which, thé -assessient cati jed out by the Board will be treated as final
assessmeiit,

7.  WHEREAS, the EE.RO. Kothagudem vide report dated 13.03.2024 stated that the imine
has not submitted reply to the show cause fotice.



@ :

WHEREAS;: the status was reviewed In the Task Forceé Committee meeting held on
06.04.2024. The representative of the mine attended the meeting. The Committee noted
that the Board has carried out assessment of the EC exempting the period of non-
operation of the Mine as per the details obtained from the AD, Mines & Geology
Department. Further, the mine has not submitted replyfobjections to the show cause
notice issued by the Board and also the representative of-the mine has not raised any
objections during. the. meeting;, on the EC to be levied. Hence, the assessment carried
out by the Board vide erder dated 27.01.2024 be may be ireated as final assessment,

‘After detailled discussions, the Commf&ee recommended that the Environmental

Compensatlon assessed by the Board wde order dated 27.01.2024 may be treated as °
final assessment and the Board may levy Environmental Compensation of
Rs:1,56,72,000/~ (Rupees One Crore: Fifty Six Lakh Seventy Two: Thousand

.on the mine.under Ajir (Prevention:and Control of Pollution) Act 1981 (as amended
bySAct 47 of 1987). .

WHEREAS, the Mine has submitted a representation dated 23.04.2024 enclosing the
letter of Asst. Director of Mines & Geology; Bhadradri Kothagudem along with the details
of d|spatch perrnlts issued to.the Ming and requested to consider the mentioned dispatch

. permit days for levy of the EC.

10.

'WHEREAS, the Board vide letter dated 07.05.2024 addressed a letter to The Asslstant'
Director of Mines and Geology, Bhadradri Kothagudem and requested to furnish the

" details of excavation @nd number of days’ ‘mining activity-carried out with valid permit to

11.

12, .

re-examine the assessment of Enwronmental Compensation.

WHEREAS, the Assistant: Director of ‘Miries and Geolagy, Bhadradri Kothagudem vide
letter dated 25.05.2024 submitted mformatlon on.excavation and number of permit valid
‘working days,

The status:was reviewed in the Task Force commijttee: meeting held on 16.07.2024 to
ascertain the total working days of the mine and alsoto re~examine the Environmental
Campensatlon During the meetmg, the representatlves of rmnes and Assxstant Dlrector
i’mposntlon of Enwronmental Compensatlon shall be for total vmlat:en days and |t cannot
be restricted to the permit days of the Mine Department. Further, the Committee
.observed that the earligr reccmmendatton of the Committee may be taken as a final
assessmernt as the same was mage based: on the. ififormation furnished by the Assistant
Director, Mines & Geology Department duly consider ng the total violation working days.

After detailed discussions, the o commijttee recommended to impose Environmental
Compensation on the mines as per the .Show cause notice issued on 27.01.2024 i.e. -
Rs.1,56, 72,000/- (Rupees One- Crore Fifty Six Lakh Seventy Two Thousand

_only):on the Ming,

13.

WHEREAS, based on the récommendations df the Committee, the Board vide order
dated 20.07.2024 levied Environmental Compensation under Alr (Preventron and Control’

+ of Pollution) Act 1981 (as amended by Act 47 of 1987).

14,

15,

Further, the Closuce orders issued to the mtne vide order dated 15 03.2023 is still under
force,

In view of the Levy of the Envrronmental CDITIPEHSEUOD under the provisions of the Air
(Prevention: and Control of Pollution) Act., 1981, no separate orders are passed under

the provisions of the Water {(Prevention and Control of Pallution). Act., 1974 and the

mine is hereby directed to comply with the directions issued by the Board under the
provlsions of the Air (Prevention and Control of Pol]utlon) Act,, 1981.
A sdy/-
"MEMBER SECRETARY

To .

M/s Sri Banoth Ramaiah .(5.058 Ha),

R.:Sy.No."12 & 14, Thogudem (V), Palvoncha (M),
Bhadradri Kothagudem District.

Cogy
1. TheJCEE ZO-Hyderabad for mf@rmatlon and necessary action.
2. The.EE, R.O~i<cthagudem for information and necessary action. The EE.RQ. is directed
s to pursue with. the mine to remit the Environmental Compensation -and submit report

Concerned. file.
. /[T.C.F._B.Ol./

SEI‘IIOI’ Enwroﬁm Engmeer
(TF-HYD-UH-VI)
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N —— TELANGANA POLLUTION CONTROL BOARD
rELANGANA ‘Paryavarana Blidvan, A-III Ihdustiial Estats, .Sanathinagar,’ Hyderabad-soo 018
\WF ' Phones 040~ 23887500 Fax' 040 ~ 23887519

Order: No. KGM - 01/TGPCB/U-VI/TE/4023= &k D.20.07.2034

Sub.: TGPCB - Mjs Si Boda Ch!ttlbﬂbt] (1.0 Ha), Sfo Late Boda. Bikku,. R.Sy. No.
20/A, Toggudem (V); Paloncha (M), Bhadisdii Kothagudem District - Air
(Prevention. .and. Control of Pollution) Act 1981 (as ameritled by Act 47 of
1987) - Hon'blé NBT ordérs in O.A No 12 uf 2023 -. Levy -of

Environmental Com; ensatmh - Reg.

0.A No 12 of 2023 filed by Sri K: Rarngsh Babuy; H’ycferabad Vs Union of
-« India & Ors. in Hon'ble NGT, Chennai-against illegal, stone quarfyrmining;
\ andstonecrushing activities. '
Show cause notice dated 25.02.2023 issted to the: ‘mine..

.| Closure order-dated 15,03.2023 issued to the mine. |
A4\ Board Office Order dated 03.01.2020 issued modalities / methodology:
= for assessing, imposing and utilization of Environmental Compensation.

', Show Cause Notice dated 1'1.12:2023 issued ta the niine.:
Hon'ble NGT order dated 11‘3 12.2023 in O.A No: 12-of 2023. -
Regional Office, Kothagudem report dated 20.01.2024
Hearifg héld on 23.01.2024 at Board Office, Hyderabad.
. SHow catse notice dated. ?7 01.2024 issued to the rhine..
0.. Regional Off' icey Kothagudem report dated 13.03.2024.
11. Hearing held 6n:06.04,2024 st Board Office, Hyderabad;
2. Mine letter dt, 24.04. 2(324 en 8}
20.04.2024 of AD, Minés & Geolbgy, Bhadradri Kothagi
13. T.O Letter No. G EN-KGM/TSP YAREYA| F/Z[)ZD-‘.?:BB Dated D? 05. 2{324
14, Lr No. 1005/G/2004, Dt.25/05.2024 of AD, Mlnes & Geology, Bhadradrlf
Kothagudem.
15, Hearing held on 16,07, 2024 at Beard Oﬁ-“ce, Hyderabad.

Cf2017; dtu

**'*'**

) 1. WHEREAS; you ate operating-the stcme & metal. quarry located at R.Sy*No. ZD/A
{ Toggudem (V), Paloncha (M); ‘Bhadradri Kothagudem District,

2. WHEREAS, anh Original Applicationt No. 12 of 2023 was filed by Sti K Rarrrast Babu; -
Hyderabad vs Union of India & Ors. i Hon'ble NGT, Chennai’ against illegal stone
quarry mining and stone crushing activities by the private respcndents at, T-oggudem
(V), Paloticha {M), Bhadradti Kotha dern District withdut | obtammg *t
permiissions from Government Departmeqts‘& TSPCB and for causing ‘dust:nbaisance to
the sufrounding dareas. .[

'3i..:WHEREAS the Board issued show: caube netice to the stone & metal quarry on
25.02, 2023 for operating without CFE and CFO of the Board. .

4, WHEREAS, the Board vide order dated 15.03.2023 issiied Closure order to the Stohe & -
Road Metal Quarry for operatmg Withotr CFE [ CFO of“ the Board and CaUSII"!g. pollutlon..
in the area. ;

5. WHEREAS, fthe Board vide Office ot‘der dated 03.01.2020 ; . issued triodalities /
-methodo[ogy for assessing, imposing and utilization of Enmrenmentzﬂ Compensatior
. from the polluting units in thé state of Teiangana based on CPCB guidélines.

6. WHEREAS, the Regional ©ffice vide order:dated 11.12.2023 issued Show cause riotice
to the:mine propesing te [evy the Environmental Compensatmn of Rs.. 1,26,0004~ for 21
days and' directed the mine to Subm:i: any objections in writidg Wlthm 15 days om the
date of the Order.

v WHEREAS based on the: Hon’ble NGT order dated 13. :LZ 2023, the RO, Kothagudem
vide report dated 20.01.2024 subfnitted the revised caleulation on levy of
Envirgnmental Compensatlcn The issue. was reviewed in the Task Force Committee
theeting. held on 23:01.2024. The Committee récomimerided that ‘the Enwronmental
Compensatiofi may be levied based on:the: following calc:ulatron.




®

Enwrenmental Campensatlon (EC) = PI *NXRXSXLF
‘ PI - Pollution index of industial sector
N - No of days of violation took place
R - A factor in Rupees for EC '
S - Factor for scale of eperation
LF - Location factor . '

a) Po[lut:on Index (PI) is- taken as- 80 duly considering-the categery of the mme

b) R is suggested te c:onsu:ier as 150

c) S istaken as 0.5 consu:fermg the unit is small scale mine.

d) The' stone crusher is located in Toggudem. village, Paloncha (M) and the
population of the Toggudem Grampanchayat and Paloncha Munlclpaﬁty is less
than 1 Million. L¢ is taken as 1 censndermg the population is < 1 million in which
the ming existing.

«ze) Mo, of days of which violation: took ptace are'mentioned below: .

MoEF _of;f_Lc;e - 18-,105.2912 ' Period for | No. of days | --.
__ fnemorandum dated _ assessment | of violation

| Clesure orders Issued by |-15.03.2023 | From 18,05.2012 | 3954 days

| the Board on. . |t015.03.2023 | - ‘
" | Exempted:Days: '01,01,2017 | From T | =2265 days

| As: per AD; Mines & s ' 01.01.2017 to

{ Geology department mails ! 15.03.2023)

1 dated -08. 03_2023 & ' :

| 09.01.2024, Mine-was not

| in operation smce j ,

' ' Total no. of days ofwolatlon - ‘ 1689

Total nos. of days of violation (N) as LSBQ days, Pollution Index of industrial sector
(PI) @s 80, Scale of Operation (S) as 0.5, Location Facter (LF) as 1 and Factor of
Rupees (R) as Rs. 1507-. -
In view of the above, the env1rxanmental compensation is finalized as
EC = 80 x 1689 x 150 0.5 x 1 =Rs. 1,01,34,000/-

8. WHEREAS, the Board Vide order dated 27.01.2024 issued Show cause notice to the
‘miné regarding the assessment of Environmental Compensation of Rs.1,01,34,000/-
(Rupees One. Crore One Lakh Thir Four Thousand unly) to be 'Ievned on the
mine and directed the mine to submit’z
from the date of the Order, failing whu:h ’che assessment carrlecl out by the Board wm
be treated, as final assessment. :

S. WHEREAS the EE.RO. Kothagudem vlde reporl: dated 13.03,2024 stated that the mine
has not™ Submltted reply to the .show. cause notice,

10, WHEREAS, the status was reviewed in the Task Force Committee meeting held on
06.04,2024. The representative. of the:'mine attended the meeting. The Committee
noted that thie Board has carried out assessment of the EC exempting the period of
non-operation of the Mine d@s per:the details obtained from the AD, Mines & Geology
Department. Further, the mine has not: submitted reply/abjections to the show cause
notice issued by the Board and also the representative of the mine has not raised any
objections durlng the meeting, on the EC to be levied. Hence, the assessment cartied
out by the Board: vide orderdated 27. 01 2024 be may be treated as final assessment.

After detailed ‘discussions, the. Ccmn'uttee recommended ‘that the Envirenmental
Compensation .assessed by the Board vide order dated 27.01.2024 may be treated as
final assessment and ‘the Board may levy Environmental Corripensation of
‘Rsi1,01,34,000/- (Rupees One Crore One: Lakh Thirty Four Thousand only) on
the mine under Air (Prevention and Control of Pmllutmn) Act 1981 {as amended by Act
47 of 1987). .

11. WHEREAS, the Mine has submitted a representation dated 24.04,2024 enclosing the
- letter of Asst. Director' of Mines &. Ge logy, Bhadradri Kothagudem along with the
details ofdispatch permits issued to t

2’ Mine and requested to consider the mentioned
. dispatch permit days for [ewy of the EC:




2.

13,

14,

- 18.

17.

18

To

©

WHEREAS, the Bo&rd vide. letter dated 07 05. 2024 addressed a letter to The Assrstan’c
Director of Mihes and Geblogy, Bhadradri Kothagudern and requested to furnish the
details of excavation and number-of days mihing activity carried out with valid permit
to re-éxarnine the assessment.of Environmiental Compensation.

WHEREAS, the Assistant Director 6f Mines and: Geology, Bhadradri Kothagudem vide
letter dated 25,05.2024 submiittéd thforniation 6 excavation and number of permit
valid working, days. .

The status was reviewed iii the Task Force committee meeting hgld on 16.07.2024 to
ascertain the total working days of the mine and also to re~examine the Environmental
Cornpenisatiofi. Duting the meéeting, the represertativesé of mines and A 351¢
Director, Mines B8 Geology, Bhadradri Kothagudem. were present. The Co
opined that the imipdsition of Envirohmental Commperisation shall be for toi ;
days and it cannot be restricted to the permit days of the Mine Department. Further,
the Committee observed that the earlfer recommendation: of the Committee may be
takeh @5 a final asséssment &5 the same Was made based on the iformation furnished-:
by the Assistant Director, Mines & ‘Geology Department duly cansrdermg the total ™
violation working days.

After detailed discussions, the committee recommended to Impose Environmental
Compensation on the mines &s. ger the Show cause. notice issued on 27.01.2024 i.e,
Rs.1,01,34,000/- (Rupees One Crore One Lakh Thirty Four Thousand only) on

- the Mine.

After careful consideration of the material facts of the case, the Board hereby dirécts
your Mine to deposit Rs.1,01,34,000/~ (R’upees OneCrore One Lakh Thirty Four
Thousand only). towards Enwronmenta] Compensation within 15 days from the date
of this order Under Air {Prevention amd Cohtrol of Pollution) Act 1981 (as amerided by
Act 47 of 1987). :

Thesé directions are issued in addltloh fo the Closure orders 1ssLIed td the mine vide
order dated 15.03.2023 which, is still. under force.

These directions are issued under Sec. 31 (A) of Al (Prevention and-:Control. of
Pollution) Act 1981 (as amended by Act47 of 1987)

The above ‘mentioned directives shall be complied by the mine immediately, failing
which legal action will bé initiated against your niingé uhder Section 31FA) of Air
(Preventron and Gontrol of Poellution) Act 1981 (as amended by Act:47 of 1987). -

M EM’BER-S_ECRETARY‘

My's Sii Boda Chittibabu (1.0 °Ha),
S/o'Late Boda Bikku, R.Sy.No. 20/A,
Toggudeii (V); Paloncha (M);
Bhadradri Kothagudem District.

Cop¥y to:

1. The JCEE, ZO-Hyderabad for information and necessary &ction.

2. The EE, RO-Kothagudem for information and necessary action: The EE.RO: is
directed to pursue with the mine to:remit the Environmental Compensation and
submit repofrt. i

3. Tonteried file. -

//T.C.F.B.O/]

;m'f ngmeer

Sgﬁor : nvlron
. (TF-HYD-UH-VI)



e, TELANGANA PGLLUTION CONTROL BOARD

m Paryavarana ‘Bhavan;, A-ITI, .mdustnal Estate, Sanathnagar, Hyderabad—SDO ‘018
W Phones : 040-23887500 .Fax: 040 — 23887519

o .BHE:.-REGD...PO.STWI?EH;'ACK DUE

Water (Prevention:atid Contral of Pollutlan) Act, 1974 (as amended by Act 53 of 1988)

Order No. KGM - 01 /TGPCB/U=VI/"

023~ B 3:;_ . DL36.07.2024

Sub : TGPCB - M/s Srl Boda Chittibabu (1,0 Ha), S/o Late Boda Blkku R.Sy.No. 20/A4,

Toggudem {\); Paloncha (M), Bhadradri Kothagudem: ; ‘Water

(Prevention and Control of - Pollutlon} Act; 1974 (&s amended by Act 53 .of 1988)
i Hon’ble NGT orders In 0.A N0 12 of 2023 - Reg.

. 0.A No: 12 of 2023 filed by
India & Ors.. in Hon'ble N
. @nd stone crushing activitle
21 Show cause noticé dated 25 2:2023issted to the mitie.

2 A3’ 5 Closure order dated 15.03.2023 issued:to the mina..

4.} Board Office Order dated 03.01,2020 fssued- modalities / methodology for
assessitia; imposing and u on of Environmental-Compensation. _
. Show Cause Notice dated 11.12,2023 isstied to the riing: s
6. Hon'ble: NGT order dated 13: 2.2023 ip'©.A No 12 of 2023,

. Régional Office;, Kathaguderh teport dated 20.01.2024. -
8. Hearing held on 23.01 2024¢=at Boaid Office, Hydérabad
9. Show cause notice dated 2 7:01.2024 issued:to the mine.
10.Regional Offica, Kothagudem report.dated. 13.03,2024,,
11.Hearing Held on 06.04:2024 at Board office; Hyderabad.
12, Mine letter dt. 24.04. 2024 . ienclosing thé Lr.No. 2040}GC[2017 dt..

20.04.2024 of AD, Mines & Ge ology, Bhadradri Kethagudem.
13.T.0 Létter Nb. GEN KGM/T PCB/U /IFFfZDZﬂ-BQB Dated 07.05,2024.
4. Lr No. 1005/Qf2004, Dt 25 05.2024 of AD, Mires & -Geology,: Bhadradd
Kothagudem..
15. Hearing held on 16.07. 202 i &t Board Office, Hyderabad.
16.0rder No. KGM = 01/TSPCBAU-V JTE/2023- Eltja72f324
% sa- 2k %

i K. Rameash Ba-b_'e‘f-,-e Hyderabad vs Union of
+~Chennal against illégal stona quatty fining

A

1. WHEREAS, you: dte operating: the Stohe &_Meﬁal quarry located -at R.Sy.No. 20/A, Toggudem.
(V). Palencha (M), Bhadradri Kotﬁagudem‘Diét“ﬂct

WHEREAS, an Original “Application No.. ‘of 2023 was filed by "Sri K. Ramesh Babu,;
Hyderabad vs: Unifoh of India & Ors. in Hon'ble NGT, Cherinai against illegal stone quarry
mining:and stone crushing activities. by the; private.res shdents at Togguderm (V), Paloncha
(M), Bhadradrl Kothagudem District Without obtaifiiig necessary péttiissions from
Governrnent Depattments & TSPCE and for’ ‘tausing dust. neisance to the surrounding areas.

3. WHEREAS, the Board issued show cause. notlce to. the storne & migtal quarry''on 25.02.2023
for operating without CFE and CFO of the”Egpard

4, WHEREAS, the Board vide order dated. 2023 issued closure order to the Stone & Road

Metal Quarry for ‘opératirg without CF J CFO of the Board atid tauslng pollution: in the.
ares:

5. WHEREAS, the Regional Office vide order dated 11,12.,2023 issued, Show cause nofice to
the mine proposing to fevy the Envirsnrdetital Compensation of Rs. 1,26 /000/- for 21 days.
ard directed the mine to submiit any ob]ectlons i, writing within 15 days from the date of
the Order.

6. WHEREAS,. based: on: the Hon'ble NGT arder dated 13.12.2023, the RO, Kothagudem vide
report’ daterd 20,01.2024 submitted the revised calcdlatioh on lévy of Enwﬁanrnenta[
Compersation. The. issue was reviewed In the Task Force: Committee méeting held: on
23.01.2024. After détailed discussions, the Committee recommendéd to issue show cause
notice to the mine. Based on the fecommendations of the cemmittea, the Board vide order
dated 27.01.2024 Issued Show cause notice to the mifde regarding the assessment of
Envirohmental ‘Compensation of Rs.:l.,ui 34,000/- (Rupees One Crore ‘One Lakh
Thirty Four Thousand only) to be levied on the mine and directed the mine to submit
-any reply/objections in writing within 15 daysfrom the date of the Order, failing. 'which the
assessment carried out. by the Board W|II betreated as final assessment:

o

7. WHEREAS, the EE.RQ. Kothagudern ¥ide report dated 13.03.2024 stated that the mine has
not submitted reply to the show cause natice,

i P
BE e 3



10,

11.

12

13,

14,

15.

WHEREAS, the‘:'-status ‘was reviewed in the Task Force Committee meeting held on
06.04.2024. The representative of the mine attended the :meeting. The Committee noted

that the Board has carried out assessment of the EC exempfing the period of non-operation

of the Mine as per the details obtained from the AD, Mines & Geology Department. Further,
the;mine has notsubmitted reply/objections to the show cause notice issued by the Board
and also the representative of the mine has not raised any abjections during the meeting,
on. the EC to be levied. Hence, the assessment carried out by the Beard vide order dated
27.01.2024 be may bé tréated as final asséssment,

After detailed discussions, the Committee recommended that the Environmental
Compensation assessed by the Board vide erder dated 27,01.2024- may: be treated as final

* assessment :and the Board may levy Environmental Compensation of Rs.1,01,34,0007-

(Rupees One Crore One Lakh Thirty. Four Thousand only) on the mine under Air

+ (Prevention and Control of Pollution) Act 1981 (as'amended by Act 47 of 1987).

WHEREAS, the Mine. has submitted a représentation dated 24.04.2024 enclosing the letter

of Asst. Director of Mines & Geolegy, Bhadradri Kothagudem along with- the details of _ -

dispateh permits issued to the Mine and requested to consider the mentioned dispatch
permit days for levy of the EC.. ‘ :

WHEREAS, the Board vide letter dated 07.05.2024 addressed a letter ta The Assistant
Director of Mines and Geology, Bhadradri-Kothagudem and requested to furnish the details
of excavationn and number of days mining activity carried out with valid permit to re-

examine the assessment of Environmental Compensation. -

WHEREAS, the Assistant Director of Mines and Geology, Bhadradri Kothiagudem vide letter
dated 25.05.2024 su’-bmi-tted information on excavation and number of permit valid

working days..

The status wasjjreyijewad in the Task Force committee meeting held en 16.07.2024 to

" ascertain the total working days' of the mine and also to re-examine the Environmental

Compensation, Buring the meeting, the' representatives ‘of mines and Assistant Director,
Mines & Geplogy, Bhadradri Kothagudem: were présent. The Committee opined. that the
imposition’ of Environmental Compensation shall be for tetal violation days and it cannot be
restricted to the permit days of thHe Mine Department. Further, the- Committee observed
that the earlier recommendation. of-the Committee may be taken as a final assessment as

_ the same was madée based on the Information furnished by the Assistant Director, Mines &

Geology Departmentduly considering the total violation working: days.

After detailed discussions, the committee recommended to impose Environmental
Compensation: on the mines as per the:Show cause potice issued on 27.01.2024 i.e.,
Rs.1,01,34,000/~ (Rupees One Crore One Lakh Thirty Four Thousand only) on the
Mine.

WHEREAS,. based on the ‘recon{menda‘ifl.ons of the -Committee, the Board vide order dated

20.07.2024: levied Environmental -Co-mpe'_nsa‘ti'on under Air (Prevention and Control of
Pollution) Act 1981 (as amended by Act 47 of 1987).

' Further, the Closure orders: issued to the mine vide order dated 15.03.2023 is stiil under

force.

In view of the Levy of-the: Environmental Compensation under the provisions of the Air
(Prevention and. Control of Pollution) Act,,'1981; no separate orders are passed under the
provisjoris of the Water (Prevention and Control of Pollution) Act., 1974 and the mine is
hereby directed ta comply with the directions issued by the Board ‘under the provisions of
the Air (Prevention and Control of Pollution) Act., 1981.

Sd/-
MEMBER SECRETARY

To

M/s Sri Boda Chittibabu (1.0 Ha),

S/o Late Boda Bikku, R.Sy:No. 20/A,
Toggudem (V), Paloncha (M),

Bhadradri Kothagudem: District.

1. The JCEE, Z0-Hyderabad for information and necessary action.

2. The EE, RO-Kothagudem fer information-and necessary action.
3. Concerned file, )

//T.C.F.B.O//

Y V nmaﬁ?ﬁ g%ﬁer

. Senior Enviro
% (TF-HYD-UH~VT)
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i - TELANGANA POLLUTION CONTROL BOARD
. m ' Paryavararia Bhavan, A-11T, IndustiialEstate, Sarathnadar; Hyderabad—SOU 018
W Phones : 040- 23887500 Fax: 040 - 2388‘7519

"BY_REGD. P'DSTT_W'ITH-AGK..D_UE T
- ,

. Air (Préventiori and Control 6f Pollution) Act 1981 :(:aé—:amendé'cl_ by Act:47 of 1987)

Order No. KGM = 01/TGPCB/U=VI/TF/2023~ f‘(;,gge bt;z‘b-.-—o?i-.-ﬁoszac

TGPCB -~ M/s. Sri Settlpalh Narsimha Rao (1.0 Ha), R.Sy.No. 12,
- Thogudemi(V), Palvencha(M), . Bhadradri  Kéthagudendt District -~ Al
(Preventioti and Control of olfution) Act 1981 (as amended by Act 47 of
Hgnble NGT orders in 0.A No. 12 of 2023 -~ Levy of

1. O.A No 12 of 2023 filed- by Sri K. Ramesh Babu, Hyderabad ¥s Union of

india & Ors. in Hon'ble NGT, Chennai against lllegal stene quarry mlnlng :

and stone crushing dctivities

7. Skiow cause rictice dated’25: 02 2023 issued to the mine.

3. Closure order dated 15,03, 2023 issued to the mine.

4. Board Offica Order datt 3,01.2020 issued modalities / methodalogy
far assessing, imposing - utilization of Envirenimental Compensation.

5. Show Cause Notice dated:11.12.2023 issued o the mine.

6.

7

8

g

Hon’ble NGT afder dated 13.12.2023 in O.A No 12 of 2023,
Regional Office, Kothagudem teport dated, 90.01.2024
Hearing held on 23.01.2024 at Board Office;: Hyderabad.

. Show causenotice dated 27:01.2024 issued.to the mines |
10. Regional-Office, Kothagudem report dated 13.03.2024.
11. Hearing held on 06.04.: at Board Office, Hyderabad. .
12. Mine letter dt. 24.04.202 enclosing. the LrNo. 2040/GC/2617 dt

20.04.2024 of AD, Mings & Geolgay, Bhadradi Kothaguderri.
13. T.0 Letter Na. GEN -KGM/TS] CB/U—VI!TF/2020-309 Dated 07.05. 2024
14, Lr' No.. 11@5/Q/2011 DE:25. 'S'.‘Zezﬂf of AD; Mmes & Gealmgy, Bhadradri
Kothagudem :
15. Hearing held-on 16.07.20,

 at Bcard‘ Office, Hyderabad -

24

2. WHEREAS an Or[grnal Applicatlon Noi 1 ‘of 2023 ‘was filed by Sri K. Rarriesh’ Babu,
Hyderabad vs Union-of Ihdia & Ors. injHon'ble*NGT, Chenral against fllegal ‘'stoe
guarry mihing and stone-crishing activities by<the‘private - respondents at’ Toggudem
{V), Paloncha (M), Bhadradri Kopthagd em DTs rict without obtdinifig nécessary
permissions from: Goveriment Departm,ents & TSPCB and for causing dust nuisance
to the surreuriding, areas. i

3. WHEREAS, the Board issued show cause notfce to the stone & metal quarry on
25.02.2023 for 6peratifig without: CFE and CFO of the Board.,

4, WHEREAS, the Board vide order dated. 15 03.2023 issued Closure vrder to the Stone
& Road Metal Quarry for operating without CFE: / CFO of ‘the Boaf'd and édusing.
poliutior in the area.

5. WHEREAS, the Board Vide Office. order ‘dated  03.01.2020 lssued‘ ‘modalities /
miethodology for assessing, imposing and utilization of En\ﬂronmenta[ Comperrsation
from the polluting units in the state of TeIangana based or CPCB: gmdelmea

6. WHEREAS, the Regional Office vide order dated 11.12.2023 issued Show:cause
riotice to the mine proposing o leviithe Envirghmerital Eomipensation” of RS
1,26,000/« for 21 days and directed the mine to submit any objectiens in writing
withm 15-days-from the date of the Order;

7. WHEREAS, based on the Hon'ble NGT ofder dated 13.12. 2023 the, RG) Kothagudem
vide report dated 20.01.2024 submitted the rewsed calcuiat;on ofi levy of .
Environmental -Compensation. The issué.Was reviewed ih the T ask Force Committee
meeting held on 23.01.2024, The Corinittee ‘recemiriendad that the Environmental
Compensation rhay be levied based on the following calculation: .

Environmental Compensation (EC) = PLx’_ Nx RxSxLF




10.

PI~ Pollution index of industrial sector
N --No of days.of violation took place
R — Afactor In Rupees for EC. .
S - Factor for scale of operation °
LF — Location factar '
a) Pollution Index.{PI) is taken as, 80 duly conmdermg the category of the mine
s .1i€, Red Category. ,
“*b) "R is suggested to.consider as. 15&
€) S is taken as0. 5 cansidering:the umt is small scale mine.

) The stone crusher is located im Toggudem. village, Paloncha - (M) and the A
population of the Toggudem Grampanchayat and Paloncha ‘Municipality is less
than 1 Million. L Is taken as 1 consrdermg the population is < 1 millien. in

which the mine existing.
e) No. of days of which violation took piace are mentioned below

MoEF- office o "{-i@.OS..ZfOFi‘E | Period for No. of days
memorandum dated - Lk - assessment | of violation
| Closure orders issued by the 1_:5;,0‘3_-,2.023 From | 3954 days
}Boardon - - S | 18.05.2012 to |
' - 3 __[15.03.2023 o
| Exempted Days: "0._@5’.02:.201:& From -1499 days
| 06.02,2019 to
| As. per AD, Mines & Geology. - § e 15.03.2023
department mails dated
1 06.03,2023'&09.01.2024,
Mine: was not In operatlon
e | SINCET. L = I L ,
s | Total no. of violatingdays | |~ 2455

“Total nos. of: ciays of violation (N} as 2455 days, Pollution Index of industrial sector
(PI).as 80, Scale of Operation {8) as 0.5, Location Factor (LF) as 1 and Factor. of
Rupees (R) as'Rs. 150/-.

In view of the a bove, the environmental .compensation is finalized as
EC =80x 2455"::}'150'-2'0 5 x1 =Rs. 1,47,30,000/-

WHEREAS the Board vide order dated 27 01.2024 issued Show- cause notice to the
mine: regardlng ther assessment+-of Environmental Compensation of
Rs.1;47,30,000/- (Rupees One Crore Forty Seven Lakhs and Thirty
'Thousand only) fo be levied. on the* ‘mine and directed the mine to submit any
reply/objectrons in wiiting within 15 days from- the date of the Order, failing which
the assessment carried out by fhe Boa rd wil| be treated as final assessment,

WHEREAS, the EE.RQ. Kothagudem wcle report dated 13.03.2024 stated that the
mine has not submitted reply to the shmw cause notice,

WHEREAS, the status ‘Wwas reviewed in- the Task Force Committee meeting held on
06:04. 2024 The. representative of the mine attended the: meeting. The Committee
noted that the Baard: has carried out assessment: of the EC exempting the period of

_ nan-operation of the Mine as per the details obtained from the AD, Mines & Geology

Department, .Further, the ming has not submitted reply/object;ons to the show
‘cause notice issued by the Board and .alse the representative of the mine fas not
raised any objections during the meeting, -on the EC to be levied. Hence, the

© assessment carried -ut by the Baard vide- order dated 27.01.2024 be may be
. treated as final assessment.

After detailed discussions; the Cammittee recommended that the Environmental
Cqmpensatmn assessed by the Board wde order dated 27.01.2024 may be treated
as final assessment and the Board ‘may levy Environmental Compensation of
Rs.1,47,30, 000/~ (Rupees One Crore Forty Seven Lakhs and Thirty
Thousand only) on the mine under Alr (Prevention and Control of Pollution} Act
1981 (as amended by Act 47 of 1987).

—
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WHEREAS; the Board issued Show caUse notlce dated: 27.01.2024 to the miine
regarding the assessment of Environmental Comperisation of Rs.1,47,30 ,000/-
(Rupees. Oné Crore Forty Seven Lakhs and Thirty Thousand only) to be
levied on the mine and directed the mine to submit any: reply}objectlons in writing
within 15 days from the date of the Order failing which the assessment carried out
by fhe Board will be treated as final assessment.

‘WHEREAS,; the EE.RO. Kothagudem yide report dated 13.03. 2024 stated that the

mine has not submitted reply to the show catise Hotice.
WHEREAS the status was rewewed‘ i the Task Force Commlttee meetlng held on

noted that the Board has camed out asseSsmeﬁ,t of the EC exemptlng the per]od of
non-operatién of the Mine as per the détalfs obtainéd from the AD, Minés & Geology’
Department: Further, the mine has hot submttted reply/objectlens to thé show
cause notice issued by the Board and also: the representative of the ming has not .
raised afy objectishs during the meéting, on the EC to be levied. Hence, the
ascessment carried out by the Board vide order dated 27.01.2024 be may Be:
treated as final assessment.

Aftet detailed discussions, the Commrtteé réccmmended that the Environmental
Compensation assessed by the Board vide order dated 27.01.2024 may begtreated
as final assessment and the Board may levy Envnronmen’ca! Compensatlon of
Rs.1,47,30,000/- (Rupees One Croré Forty Seven Lakhs and Thirty Thousand only)
on the m[ne

WHEREAS, the Mine has submitted a representation dated 24.04.2024 enclosing the
letter of Asst. Directar of Mings & Geology, Bhadradri Kothaguderi alorg ‘with the

details of dispatch permits issued fo the Ming @nd requested to :consider the

mentioned dispatch pérmit days. for [evy.of the EC.

WHEREAS, - theé Board vide “lefter dated ©7.05; 2024 addressed a ]etter to The
Assistant Director of Mines and. Gen[ogy, Bhadradri Kothagudem and requested to
furnish the details of excavation and number of days mining activity carried out with
valid permit to re-examine the assessment of Enviromrriental Comipensatioti.

WHEREAS, the Assistant Director of Mines and Geology, Bhadradri Kothagudem vide
letter dated 95.05.2024 submitted information on excavation and nimber of permit
valid working days:

The status was reviewed jn the Task Ferce commiittee, meeting Held on 16.07.2024

_to ascertain the total working days of the: mine and also to re-examine the
. Envirormentsl Comipensation. During the meeting, the représeritativés of minés and
Assistant Director, ‘Mines & Geofogy Bhadradri Kethagudem were presert. The
- Cortimittee -opiriéd that the imposition of Envirorimental Compensatlon shall"be for

total violation days and it cannot be restricted 6 the. permit days of the: Mine

Departmerit. Further; the Committee observed that the earlier recommendation -of
the. Comftilttee friay bé takeri-as a final agsessment as the same-was rmadeé based on

the information: furnished by the Assistant Director, Mines & Geology Departrnent

duly considering the total violation working days.

After detailed discussions, the comm|ttee recommended to impose Environmental
Comipétisation on thé filneg as per-the Show cause fidtice issued on 27.01.2024 i.e.,
Rs.1,47;30,000/~ (Rupees Oné Ctore F'orty Seven Lakhs and Thirty Thousand onlyj
on the Mine.

After careful consideration of the material facts of the case, the Board hereby dirécts
your Mine to deposit Rs.1 47‘,30,000/ (Rupees One Crore Forty Seven Lakhs.
and Thirty Thousand Only) towards Envirotmeéntal; Comipensation within 15 days
from the date of this orderunder Air (Prevention and Control of Pollutlon) Act 1981
(as amended by: Act 47 of 1987)..

These directions are issued in addition. to the Closure orders issued to the mine vide
order dafed 15.03.2023 which is still under force.

These directions are issued under Sec, 31 {A) of Air (Preventlon and _Cn _ral of
Pollution) Act 1981 (as amended by Act47 of 1987) ‘




-

-

21, The above mentioned directives shall be compl,led by the mine immediately, failing
‘which ‘legal action will be initiated against your whine under Section 31(A) of Air
(Prevention and .Control -of Pollutmn) Act 1981 {as amended by Act 47 of 1987).

sd/-
MEMBER SECRETARY -

To

‘M/s. Sri Settipalli Narsimha Rao (1.0 Ha),
R,Sy:No. 12, Thogudem(\l), Palvoncha(M),
.Bhadradn Kothagudem ‘District. :

Copyto;

1. The JEEE, ZO-Hyderabad for information and necessary-action:
2. The EE, RO-Kothagudem for information and necessary action. The EERO. Is

directed te pursue with the mine: to: remxt the Environmental Compensation and
submit: report.

3, Concernedfile,

//T.C.E.B.O//

7, T T e
.J:n ior Environniental “E:‘t.'!!mee ”
(TF-HYD=UH-VI)

iy

R



T TELANGANA POILLUTION CONTROL BOARD
ﬂ% ) ‘Paryavarana Bhavan, J -fl:II, Industrial Estate, Sanathnaga erabad:500 018
W Phones.: 04Dd2$SSTSGD Fax: 040 - 23887519

BY. REGD" POST’WITH ’A’CKe DUE- *
Water (Preventlon and. Contru1 of! Pe!!utlon ; Act 1974 (as amended by Act 53 of 1988)

, Dt:20.07.2024 '

Sub: TGPCB - M/s: Sfi Settipalil Narsmnha Rao ; (1 0 Ha), RiSy. NG. 12 Thogudem(V),
Pahmncha(M), Bhadradrl Ko’chagudem Dlstnct - Water (Preventmn and rContro[

O A .No 12 of 2023 Reg . S8

0.4 No 12 of 2023 filed by Sri K. Rarhesh Babu Hyderabad vs Union of
\ India & Ors. in Hofi'ble NGT, Chennal against filegal stone quarry mining
\. =2nd:stone crushing activities.

2 jotice d % 2023 issued to the mine.’

/|, Closure order dated 15:03.2023 issued to the mine.

4.\ Board Office Order dated 03.01.2020: issugd todalities / methodology for

s\ assessing, imposing and ut_llizatlun of Environmental Compensation.

=)' Show Cause Notice dated 41,12, 2023 |ssued fo the mine.

Hor'ble NGT &rder dated 13, i A 1 H7:

Regional Office, Kothagudem repurt dated 20.01.2024

Hearing hald on 23.01.202% at Board Office, Hyderabad

. Show cause notice dated 27, 01.2024 fssued to the mine,

. Regjonal Office, Kothagudem reépért dated 13.038.2024. . 5

11. Hearing held on 06.04.2024 at ‘Board Office, Hyderabad.

12. Mine letter dt. 24.04. 24 anclosing the LrNo.2040/GC/2017, dt.
20/04.2024 of AD, Mines 8i;Geolody, Bhadradfi Kothagtidem. -

i3. T.0 Lettet No. GEN-KG FCB/ - V[/T F,/ 2020-309 Dated 07.05.2024.

14. ir No. 1105/Q/2011, Dt.25.05.2024 of AD, Mines; & 2’;:"ieolcpg:jyr Bhadradri
Kothaguderm. g

15. Heatihg held on 16. 072024 at Board Office, Hyderabad.

16. Order No. KGM - ﬂl[TSPCB/U-»VI}TF/ZDZB- Dt.20:07.2024 -
** E 2

i. - WHEREAS, you are operating the Stone &. Metal quarry {otated at R.Sy4No. 1Z.
Thogudem(V), Palvoricha(M), Bhadradri Kothagudem District. ;

¢ 2. WHEREAS, an Original Application No. 12‘ of 2023 was filed by Sti K. Ramesh B“ahu
Hyderabad s Untori -of India & Ors. in Hon'ble NGT, Chefifidi agalnst illégal stone -quarry:
frining afd storie crushing activities by/the private respondents at Teggudem (V),
Paloncha (M), Bhadradii Kothagudem District without obtaining hecessdty permissions
from Government Departments & TSPCB and for catising dust nuisance to the
sutrounding areas.

3. WHEREAS, the Bdéard Tssued show causeé hotice to the stone & metal quarry on,
25.02.2023 for operating without CFE and €FO of the- Boatd. .

4, ‘WHEREAS, the’ Board vide order dated 15:03. 2023 issued closure order to: the: Stone. &
Road Metal Quarry for oper‘atsﬁg without CF‘E 4 CFO of tlie Boatd and causing puilu{icn in
the area.

5. . WHEREAS, the Rediorial Office vide order tlated 11.12.2023 issued Show ¢ausé notrce to

the mine proposlhg to levy the Environmental Compeﬁsat[arr of Rs. 1,26,000/- and

. directed the mine to submit any objections:in writing withiti 15 days frojtt ‘che date of the
Otder.

6. ~WHEREAS, based on the Hon'ble NGT order date;[ 13.12.2023, the RO, Kothagudem:vide
report. dated 20.01.2024 submitted’ the revised cafculatloh on levy of Envirotmental
Cotnpensation. The isstie was reviewed In tfie Task Force Committee megtifiy held:. on
'23.01.2024. Aftet detailed discussions, the Committee recommended to issue show. -
cause notice to the mine. Badsed on the recemimendations: of the. committee, the Board
vide order dated 27.01.2024 issued Show cause nctice to thie mine tégarding the
assesstient of Environmental Compensation of Rs. 1, 47,30,000/~ (Rupees One Ciore
‘Forty-Seven Lakhs. and Thiity Thousand On’lv’) to be levied on the mine and:directed
the milne to submit any reply/objections i vititing within 15 days from the date of the
Ordet, failing which the assP.ssment carr’ed out; by the Board will: be treated .as final
assessment, r o4, - Y
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10.

11.

i2.

13,

14.

15.

WHEREAS; the EE.RO. Kothagudém: vide report dated. 13.03.2024 .stated that the mine
has not submiktted reply to the show cause notice. .

WHEREAS, the status was reviewed: in the Task Force Committee meeting held -on
‘06.04.2024, After detailed discussions, the Committee recommended that the

- Environmental Compensation assessed by the Board vide order dated 27.01,2024 may

be treated asfinal assessment and the Board may levy Environmental Compensation. of

.Rs.1 47,30,0(10]— (Rupees One: Crore Forty Seven Lakhs and Thirty Thousand

only) on the mine under Air {Preyention and Control of Pollution) Act 1981 (as amended
by Act 47 of 1987).

WHEREAS, the Mine has submitted .a; representation dated 24,04.2024 enclosing the
letter of Asst. Dlrector of Mines & Geology, Bhadradri Kothagudem along with the detaijls
of dlspatch permlts 1ssued to the Mine and requested to- consnder the mentloned dispatch

WHEREAS the Board vide letter dated 0? 05.2024 addressed a letter to The Assistant
Director of Mines and Geology, Bhadradr: Kothagudem and requested fo furnish  the
details of ‘excavation and number of days mining activity carried out with valid permit to

re-examine the assessment of* Enwronment.a_[ Compensation.

WHEREAS the Assistant Directar of Mlnes :and Geology, Bhadradri Kathagudem vide
letter'dated 25.05.2024 submitted mr'ormatmn on ‘excavation and number of perrmt valid
worklng days i

ascertam the tota] worklng days Qf the rn‘ne and alsa to re—examlnre the Environmental
Campensatlon During the meeting, the representatives of mines and Assistant Director,
Mines & Geolagy; Bhadradri Kothagudem.ivere present. The Committée opined that the
impesition of Environmental Compensatior L shall be for total violation days and it cannot
be restricted 16 the permit ‘days of the-Mineé Department, Further, the Committee
-observed that the earlier rer;nmmendatnun of the Committée may be takeri -as a final
assessment as the same was made based on the infarmation furnished by the Assistant
Director, Mines & Geology Department duly considering the total violation working days.

After detailed discussions, the committee recommended to impose Environmental
Compensation .on the mines as per. the Show cause notice issued on 27.01.2024 i.e.,
Rs.1,47, 30,00@/— (Rupees ‘One Crore Forty Seven Lakhs and Thirty Thousand only) -on
the Mine.

' 'WHEREAS, based on:the recommendatlon.. ‘of the -committee, the Board vide order dated

20.07.2024 levied Environmental Compensahon under Air (Prevention :and Control of
Pollutlon) Act' 1981 (as amended by Act 42 of 1987)

_Further, the Closure orders.issued to the mme vide order datéd 15.03.2023 is still under

force.

In view of the' Lewy of the Environmental Compensatlon under-the previsions of the Air
(Prevention and’ Control of Pollution) Act,, 1981, no separate orders are passed under
the provisions of the Water (Prevention. and Contrel of Pollution) Act,, 1974 and the
mine, is: hereby directed to comply with ‘the diréctions issued by the Board under the

. pravisions.of the A]r (Prevention and Contrgl of Pollution) Ack., 1981.

sd/-
MEMBER SECRETARY

M/s. Sri Settipalli Narsimha Rao (1.0 Ha),

R.Sy.No. 12, Thogudem(\!}, Palvoncha(M),
Bhadradri Kothagudem District.

’ G{ogy tor

The JCEE, ZO-Hyderabad for mformatlen and necessary action.

2, TheEE, ROwKathagudem far mformatlon and necessary action.

Concerned file.

/T, C. B.O//

Semor En\nronmen Engmeer
(TF=HYD- UH—VI)



e TELANGANA POLLUTION CONTR.L BOARD
reumumu ‘Paryavarana Bhavan, A-III, Industrial Estate, Sanathnagar, Hyderabad-soo 018
‘q’y Phones : 040—23887500 Fax:-040 - 23887519

TBY REG-D.; PG‘STZWI-’-FH Ac-ic.- DUE

Air (Prevention and Control of. Pollutlonf' Act 1981 " as amended"b j:Act 47 of 1987}

Order No. KGM - 01/TGPCB/U-VI/TF/ 2023-

by . Dt.20:07.2024.

Sub: TGPCB = M/s S Sode Satish (1.0 Ha), §/6 Mityaly, R.Sy.No. 2% -
Thogudem(V), Palvencha(Mj);  Bhadradri Kcthagudem District - Air
(Prevention: and Control of Pollution) Act 1981 (as atnended by Act 47 of

Lev

1987) - Hon‘ble NGT erders ik O.A No 12 of 2023 -
Environmental:Com .ensatuon_ Reg.

of

"1\ O.A No 12 of 2023 filed by.-Sri K. Ramesh Babu, Hyderabad vs Uniaon of

 India & Ors. i Hor'bie NGT, Cheétinal against lllegal storia quarry mlnmg

\'and stone crushing activities,

.\ 'Show cause notice »dated_, 25 02:2023 issued tothe:mine..

.\ Clésure order dated 15.03:2023 issued tothe mine. :

. \Board ‘Officé. Order dated;03.01.2020 fissued’ modalities / methodolngy

“for assessing, Imposing an utilization of Envirorirmental Com pensation..

. Show Catise Notice dated11.12.2023 issuad to the mine:

. Hon'ble NGT order dated 13,12.2023 in O.A No.12 of 2023,

7. Reglonal Office, Kothagudémireport. dated 20.01.2024

8. Heaiing held-on 23.01.2024 at Board Office, Hyderabad

Show cause notigedated 27.01,2024 issued to thé rhine.

10. Ré&gional Office, I{othagud 1 report dated: 13.03.2024,

11.Hearing held on 06.04,2024 at Board Office, Hyderabad '

12.Mine letter dt. 24.04.2024 enclosing the -LrNe. 2040/GC/2017 dt
20.04.202% of-AD; Mines.8iGeology; Bhadradri Kothagudem; ~

13.T.O Letter No, GE’N -KGM/F PCB}U-VI/TF} 2020-310 Dated’ 07, 05. 2024

14.Lr No. 997072607, Dt.25:95.2024 of AD; Mities & Geo gy, Bhadradri
Kothaguder. : ' '

15,Hearing held on 16.07. 2024 at Board Offii ce, Hydera bad.

aa * W %
1. WHEREAS; you are operating the stone_ & metal quarry located &t R.Sy.No. 22,
Thogudem(\f), Palvonchia(M), Bhadradri Kothagudem District.

2. WHEREAS, an Original Application: No.. : $2 of:2023 was filed: by Sri K. Ramesh Babu,
,Hyderabad us Unjon of India & Ors. In Hun’ble. NGT, Cheninai against illegal storie
guarry mining and ‘stone: crushing. actnﬁ "[._es‘ by the private respohdents at Toggudem
(V), Paloticha (M); Bhadradri Kothaglidem District without obtaining necéssary
permissions: from Government Departmehts & TSPEB. anid for causing dust nuisance to
thie stitfoundinig dreas. -

3. WHEREAS; the Board: issued show r:aq'se notice to the stone & metal quarry on
25.02.2023 for operating without CFE &hd €FO bf the Board:

4, WHEREAS, the Board vide order dated 13:03.2023 issued, Closure order to the Stone &
Road Metal Quarry for operating w1thoul:f:CFE J CEO of the.Board afid causing po[lutton
in the-area.

5. WHEREAS, the Board vide Office order dated 03.01,2020 issued modalities /°
: methodolbgy for assessing, Imposing and' utilization of -Enfvironmental Compensation
from ‘the. polliitind Urits i the state of Telangana based o CPCB guldelines.

6. WHEREAS, the Regional Office vide order dated 11,12,2023 issued Show cause.hotice
to the mine proposing to levy the Environpiental Cornpensatlbn of Rs: 1, 26,005 <for 21
days.and direéted the mine to submit any objections in wrltmg within 15 days from the
date of the Order.

7. ‘WHEREAS, based on the Haon'ble NGT ordér dated 13.12.2023, the RO, Ko’d*nagudam .
vide report dated 20.01.2024 submitted the “revised calcufation on levy of
Environsiental Comipensation.. The issue was reviewed iit the Task Force Comirmittee
‘meeting held on 23.01.2024, The Committeg recommended that the Enmronmental
Comipensation may be lewed based on the following cafcu%atlun
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Envirorimental Compensation (EC) = PIx N x Rx$ X LF
PI - Pollutian index of industrial sector
" N - No of days of vjolation took place
R — A factor in Rupees for EC :
S - Factor for scale of :operation
LF — Location factor :

a) Pollution Index (PI) is taken as. _SQ duly. considering the category of the: mine
i.e., Red Category.

b) Ris suggested to consider as 150

c) §is taken as 0.5considering the unit’is small scale: mine.

d) The stone crusher 'is ‘located i Tdggudem village, Paloncha (M) and the
population of the Toggudem Grampanchayat and Paloncha Municipality is less
than 1 Millien. L is-takenas 1 consndering the ‘population is < 1 million in WhICh
the mine axisting.

~ &) No..of days of whlch \11olattqn toekc place are:mentioned below

No. of days |

e MoEF office 1‘,,81,‘;05..2.0 12 | Period for
memgoranduim dated - i -assessment of violation
| Closure ordérs issued by . 15,03.2023 | From 3954 days
the Board on % 18.05,2012 to oy ™
P 15.03.2023. ' "
| Exempted Days : 01.11.2014 | From -3057 days
¥ " £ 01,11,2014 to
As per AD, Mines & | 115.03.2023
| Geology department mails
| dated 06.03.2023 & Car
09.01.2024, Mine was not n
in operation since % 8 '
_Total no. of davs of vnolatmn 897

. Total hos. of. days of wolatlen (N)as 897 days, Pollution Index of industrial sector (PI)

as 80, Scale of Qperation (S) as 0.5, Location Factor (LF) as 1 and Factor of Rupees
(R) as Rs. 15@j-
In view:of the abave, the enwronmental compensatior is finalized as
EC = 80::8973( 150x05x1 =Rs. 53;82,000/~

WHEREAS, the Board \nde otder dated. 27 01.2024 issued Show cause notice to the
mine’ regardmg the assessment of Enwronmenta[ Compensation. of Rs.53,82,000/-
(Rupees Fifty Three Lakh and Eighty Two Thousand only) to be Ievred on the
mine and directed the rine to submit any reply/objections i writing within 15 days
from the date of thie Order; failing whichithe -assessment carried out by the Board will
be treated as flnal assessment. :

WHEREAS, the EE.RO. Kothagudem vide: repert dated 13.03.2024 stated that the mine

" hias net submltted reply to the shoiw cause notice:

WHEREAS, the status was. reviewed in" the Task Force Committee meeting held on

'06.04.2024. The representative of the mine attended the meeting, The Committee

noted that the Board has carried out assessment of the- EC exemipting the period of
non-operation of the Ming as per the' detalls obtained from the AD; Mines & Geology

- Department. Further; the mine has not: subm"tted reply/objections to the show causé
_ potice issued by the Board and also the representatlve of the miine has fot raised any

objections durmg ‘the meeting, on the EC to be levied. Hence, the assessment carried
out. by the Board vide order dated 27.01, 2024 be may be treated as final assessment.

After detalled discussions, the Committee récommepded that the Environmental
Compensation assessed-by the Board vide order dated 27.01,2024 may be treated as
final...assessment and the Board may levy Envirenmental Cempensation of
Rs. 53,82 000/ {Rupees Flfty Three ;Lakh and Eighty Two Thousand only) on
the mine under Air (Prevention and Control of Pultutlen) Act 1981 (as amended by Act
47 of 1987).

. WHEREAS; the Mine has submitted & representatlon dated 24.04.2024 enclosing the

letter of Asst. Director of Mines & Geology, Bhadradn Kothagudem along with the
details of dispatch permits issued to the Mine ahd réguested te consider the mentioned

: dlspatch permit days for levy of the: EC
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WHEREAS), the Board vide Tetter dated 07.05.2024 addressed & letter o, The Assistant
Director of Mines and Geology, Bhadradri Kethagudem and requested to furnish the
details of excavation and nurmber of days$ mining activity carried out with valid permit
tore~exarnine the assessmerit of Envirdnimental Compensation.

WHEREAS, the Assistant Director of Mines and Geology, Bhadradri Kothagudem vide
lettet dated 25.05.2024 submitted information on excavation and number of ‘periit
valid working days. ' '

The status was Feviewed in the Task Force committee migeting held on 16.07.2024 to
ascertain the total working days of the Inine and also to re-examine the Enyironmental
Compensation. During the: rreeting; the representatives of ‘mines. and Assistant
Director, Mines & Geology, Bhadradri Kothagudem were present. The Commiittee .

- opined tHat the impositicn of Envirofimiental Coripénsation shall be for total violation”

days and it cannot: be: restricted to the: permit days ‘of the Mine Department. Further,
the Committee observed that the earlier recommendation of the Committee may be .
taken as a firal asseséimerit as the same was made baséd on the fnformation furhished.:
by the Assistant Director, Mines & Geology Department duly considering the total -
violation working days. '

After detailed discussions; the committee recommended to impose, Environmental
Compernisation on the mines as per the Show cause notice issued on 27.01.2024 i.e.,
Rs.53,82,000/- (Rupees Fifty Threé Lakh and Eighty Two Thousand only) on
the Mine. : - : |
After careful eonsideration of the material facts of the case, tha Board hereby directs
your Mine to deposit Rs.53,82,000/- (Rupees Fifty Three Lakh and Eighty. Two
Thousand ‘only) towards Environmiental Compgrisation withitr 15 days frém the date
of this order Linder Air (Prevention and Control of Pollution) Act 1981 (as amended by
Act 47 of 1987). - l .

These directions are issued in addition-te the Closure srders lssued to the
order dated 15.03.2023 which is still under force,

These directions are Issued under Sec, 31 (A) of Alf (Prevention and Control of

Pollution) Act 1881 (as amended by Act.47 of 1987),

The above rmentiongd directives shall :be complied by the sine immediately, failing
which legal action Will be finitiated against your mine under Section 31(A) of Air
(Preverition and Control-of Pollution) Act 1981 {as amended by Act 47 of 1987).

Sd/-
MEMBER SECRETARY'

R,Sy.No. 22, Thogudem(V), Palvoncha(M),
Bhadradri Kothagiidem District.

LCopy to:

1.
Z,

‘The JCEE, ZO-Hyderabad for information and necessary action.

The EE, RO=Kothagudem for infofiiation @nd neceéssary action. The EE.RD. is
directed to pursue with the mine to remit the Emvironmental Compensation and
submit report. ' ’ RS

Senior Environmant ?@nginegr
(TF-HYD-UH=VT)
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~BY_REGD. POST WITH ACK, DUE

Water (Preverition afid Contral of Polliition) Act; 1974 (as amended by Act 53 of 1988)

Order No. KGM - 01/TGPCE/U-VI/TE; 2023- Liyy - Dt.20.07.2024

Sub: TGPCB- M/sSfiSode Satish (1;0 Ha); S/o Mutyalu, R.Sy.No. 22, Thegudem(V),
" Palyoncha(M), Bhadradti Kothagudem District — Water (Prevention and Control
of Pollution) Act, 1974 (as-aniended by Act 53 of 1988) — Hon'ble NGT orders in

O.A No.12 of 2023 - Reg. ' Ty

O.A No 12 of 2023 filed by St K. Ramesh Babu;, Hyderabad vs Union of

Ihdia & Ofs. in Hon'ble NGT, Chennai sgainst illégal stone guarry mining -

ard stone crushing -activities o

Show cause rioticeidated 25,02,2023 issued to the mine.

Closiire-order dateéd 15,03:2023 igsued to: the mine.

~ Board Office Order dated 03.01.2020 issuéed modalities / methodology for”

: assessing, imposing and utilization of Environmental-Compensation.

2} Show; Calse Notice dated: 111.12.2023 issued to'the mirie.

. . Hon'ble NGT order dated 13.12.2023 In O.A No 12 6f' 2023,

Regiorial Office, Kothagudern report dated 20,01.2024.

Heating held on 23.01.2024 at Board Office, Hyderabad.

. Show cause noticé dated 27:01.2024 jssued to. the mine.

10. Regional Office, Kothagudem report dated 13.03.2024, -

1. Hedring held on 06.04.2024 at Board office, Hyderabad.

2. Mire ‘letter dt. 24.04.2024 enclosing the LrNo:2040/6C/2017, dt.
20,04.,2024 'of AD, Mines &/Geclogy; Bhadradri Kothagudém: o

13. T.0 Letter No. GEN-KGM/TSPCB/U-VI/TF/2020-310, Dated 07.05.2024.

i4. Lr No. 88/Q/2007, Dt.25i05.2024 of AD, Mines & Geoldgy, Bhadradri

Kothagudem. K _ i a
15. Hearing held on 16.07.20247at Board Office, Hyderabad.
16. Ordet No. KGM - 0L/T: SPG%L ‘-‘-_.\'@1@'[1:1.;2.02;3‘- Dtigs .07.2024.

1. WHEREAS, you are operating the Stoné & Metal quarry focated at RSy.No. 22,
Thogudern(V); Palvoricha(M), Bhadradri‘Koethaguderm District. ) ' .

2. WHEREAS, an Original Appllcatiots No. 12 of 2023 was filed by Sri K. Ramesh Babuy,
Hyderabad vs Unigrt :of India 8 Ors. in. pn’blg NGT, €hennal against illegal stene quarry
fiding and stone ¢rtishing activities by the private respondents at Toggudem {V}), Paloncha
(MJ, Bhadradrf Kothagldem District  witho(t obtaining neeeéssary petmissions. from
Governnient Departments & TSPCB and for causing dust nuisance to the stirroutidinig areas.

3, WHEREAS, the Board issued show: cause notice to the stone & metal quarry on 25.02.2023
for operating without €FE ahd CFO- of the'Board;

4. WHEREAS, the Board vide order dated 15.03.2023 Issued closure-order to.the Stone & Road
Metal Quarry fot operating wittiout GFE / CFO pf the Board and causing pollutign in the
area. . ‘ oo

5. WHEREAS, the Regional Office vide ordef dated 11.12.2023 issued Show cause rotice to
the: Thine proposing to levy Fhie Envirohmental Compensation of Rs.. 1,26,000/- and diracted
the mine to submit any:objections in writing withiri 15 days from the date of the Order:

6. WHEREAS, based on the Hon'ile NGT order dated 13,12.2023, the RO, Kothagudem vide
report dated 20.01.2024 submiitted the revised calcufation on levy of Ervironmental
Compensation. The issué wag réviewsed:in the Task Force Committée iheeting hald on
23.01.2024. After detailed discussions, the Committee recoifimended €0 issue shoW cause
notice 1 the mine. Based on the recommendations of the committee, the Board vide order

dated 27.01.2024 isstied Show cause notice to the mine regarding the assessment of

Environmental. Comiperisation -of Rs.53,82,000/~ (Rupees Fifty Tliree Lakh iand Eighty

Two Thousand: only) to be~levied on the mine afid directed the ming to submit any

reply/objections in ‘writing within 15 .ﬁ;ays(. from the date of the -Order, failing which the:

assassment ¢arried out by the Board will be treated as final assessment. _ P

7. WHEREAS, the EE.RO. Kothagudem vide ﬁé_pe‘lfi: dated: 13.03.2024 stated that thé niine has
not submitted reply to the show aiise natice,

o

i e
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WHEREAS; the status was reviewed In the Task Fofce Committee meeting held on
06,04.2024, The representative of the mine attended the meeting,- The: Committee ‘noted
that the Board has carried out assessment of the EC éxem pting the period-of non-operation
of the Mine as per the détails obtained frormn the AD, Mines & Geology Department. Further,
the mine has not submitted reply[ob;ect[ons te the show :cause notice issued by the Board
and also. the representative of the mine has not raised any objections. during the meetjng,

-on the EC to be.levied. Herice, the assessment carried out by the Board vide order dated

27.01.2024 be may be treated as final -assgssmenit,

After detailed discussions, the Comm;ttee recommended that the En\n ranmental
Compensation assessed by the Board vide'order dated 27.01.2024 may be treated as final

_ assessment and the Board may levy Environmental Compensation of Rs.53,82,000/- .
‘(Rupees Fifty Three Lakh and E:ghty Two Thousand only) on the mine under Air

(Prevention ahd Contral-ef Poliution) Act 1981 (as amended by Act 47 of 1987).

WHEREAS, ‘the Mine has submitted a representation. dated: 24.04.2024 enclosing the letter
of Asst. Director of Mines & Geology, Bhadradri Kothagudem along with the details of
dispatch permits issued to the Mine and reguested to consider the mentioned dispatch
permit days for levy of the EC. :

WHEREAS, the Board vide letter dated 0105 2024 addressed a letter to The Assistant
Director of Mines and Geology, Bhadradri Kothagudem and requested to furnish the details
of exgavation, and number of days mining activity carried out with Vahd permlt to. re-
examine the assessment of Environmental: Compensation.

WHEREAS, the Assistant Director of Mines and Geology,; Bhadradri Kothagudem vide letter
dated 25.05.2024 submitted mformation on excavation. -and number of permit valid
working days.

The status was reviewed in the Task Force committee. mesting held on 16.07.2024 to
ascertain the total working days of the mine and also: to re-examine the Environmental

' Compensation, During: the meeting, the representatives :of mines and Assistant Director,

Mines & Geology, Bhadradri Kothagudeim were present. The Committee opined that the

. imposition of Environmental Compensation shall be for total violation days and it cannot be

restricted to the permit days of the Mine Department. Further, the Committee observed
that the earlier recommendation: of the Committee may be taken as a final assessment as
the same was made based on the information furnished by the Assistant Director, Mlnes &
Geology Departimerit duly considering the tota[ violation working days.

., After detailed ‘discussions, the com_mgttee recommended fo impose Enviranmental

Compensation: on the mines as per the 'Show cause notice issued on 27.01.2024 l.e.,
Rs.53;82,000/~ (Rupees Fifty Three Lakh and Eighty Two Thousand only) on the
Mine.

WHEREAS; based on the recomme_nd’a‘tions. of the committee, the Board vidé order dated
20.07.2024 levied Environmental Compensation under Air (Prevention and: Control of
Pollution) Act 1981 (as amended by Act.47 of 1987).

Further, the Closure orders issued to the. mme vide grder dated 15.03.2023: s still under
force.

In view of the Levy of the Envirenmental Compensation under the provisions of the Air
(Prevention and-Control of Pollution). Act., 1981, no separate orders are passed under the
provisions of the Water.(Prevention and Contral of Rollution) Act., 1974 and the mine is

_J}_hgreby directed to eomply with the directions issued by the Board under the provisions of
the"Alr (Prevention.and Control of Pollution) Act., 1981,

: sd/-
MEMBER SECRETARY

M/s Sri Sode Satlsh (1 .0 Ha), S/o Mutyalu,
R.Sy.No. 22, Thogudem(V), Palvoncha(M},
Bhadradn Kothagudem District.

Copy to:

1. TheJCEE ZO- ~Hyderabad for information and necessary action.
2. The EE, RO-Kothagudem for informiation and necessary action.
3. Concerned file, :

//T.C.F.B.O//

Senior EnvironmeRaf Ergineer
(TE-HYD-UH-VI) .
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BY REGD.. POST WITH ACK DUE

Air (PreVentlan and Control of Po]lutlon’]-“Act 1981 {as: amended bv Act 47 of . 198‘7)

M o1fTGPCB/u-v1/TF/2u23 1,3,9- . Di20.07.2034

GP CiB"
Hesd ,,,{.a No. Sub: TBPCB - M/s Islavath Raju (,018 Ha), Sy.No. 46, Thogudern(V), Palvoncha

UL 2%[@ (M), BRadradri Kothaguds jstrigt — Air (‘Preventimn and. Control of
?.B J Pallution) Act 1981 (as armended by Act 47 of 1987) - Hon'ble NGT orders in -
0 No 12 of 2023 - Levy.of: En\nronmental Comperisation - Reg.

O A No 12 of 2023 filed by- Sn K Rarmesh; Babr;}, Hyderabad vs Union of
India & Ors. in Hon'ble NGT, Chennal -agdinst illegal stone quarry mining

~Closure order dated 15 03 20 3"’.lssued to the mlne
Board Office Order dated - . 01.2020 issued todalitias. / methodology-
(¢ © for agséssing, ifriposing and: u_tlhzat‘idh of Environmental Compensation. !

'Show CaUSe Nmtfce dated 1 22@23 rssued td the mme

PE—*’E‘-’

Reglonai Ofﬁce, Kothagude
Hearing held on 23.01,2024:at fice derabad
. Show cause notice dated 27.01. 2024 |s' sued to the mine,
10 Regdional Office, Kothagudem reportda ed 13:03.2
~11.Hearing Held on 06.04. 2024:at Board office, H
12.Mine Tetter dt. 23.04, 2024 enc}osmg the Lr. No.2040{GC/2617, dt.
70.04.2024 of AD, Mines : ,
13.T.0 Letter No. GEN-KGM
14.Lr No. 2291fQ/2005 Dt.
Kothagudem. )
15,Hearing held oh 16.07 20"’

0w

1. WHEREAS, you are operating the Ming iocated at ‘Sy.No.46, T@ggudem (V), Paloricha.
{M), Bhadradri Kdthagudem District. L

2. WHEREAS, an Origiral ‘Application Ng. 13 of 2023 was. fLIed by sri K, Rameshr Babu,
Hyderabad vs Union of India & Ors. i ';Hdn‘ble NGT,. Chenhai agamst illegal stone
quatry mining and stone crushing activities by 'the. prwate respdndents at Toggudem
{V), Paloricha (M) Bhadradri Kothagudem- District without obtaining necessary
permissions from Government Departments & TSPCB ahd for causifig dust.nulsance to
the surrounding afreas.

3, WHEREAS, the Board issted show cause noticgé to the stone & meta[ guarry on
25.02.2023 for operating without CFE atid’ CFO' of the: - Board.

4. WHEREAS, thre Board vidé ofder dated 15 03.2023 issued C;Iusure ‘order to the Stone: & .

Road Metal Quarry for operating withput CFE / CFO .of the Board ‘and causing pollution
in the area. r

5. WHEREAS, the Board vide Officé order dated 03.01.2020 issued modalities /
meéthodology for assessing, impesing and wtilizatien of Environmental Compensatlon
from the polluting units.in the state of Tefdngana Based on CPEB guidelines,

6. WHEREAS, the Regionhal Office vide order dated 1.1.12.2023 issued Show catise notice
to the Mirie levyirg the: Environmierital Gompensation of Rs. 1,26,000/- for 21 days and
directed the Mine to submit any objectLons i writing Withir 15 days from the date of
the Order. :

7. "WHEREAS, based on the Hon'bte NGT order ‘dated 13:12.2023, the RO; Kothagudem
vide report dated 20. 04.2024 subml’cted the revised calculatlon ofi levy of
Envirehmerital Compensation: The issué was: reviewed inh the Task Force Committee.
meeting held on 23.01.2024, The Committee recomimended that the Envirerimental
Compensation.may be levied based oh- the following calculation:

Envifonméntal Compensatlon (EC) = PLx N x RX Sx LF
PI - Pollution index of jndustrial sector*



@

N - No of days of viglation took place
R ~ & factor in Rupees for EC  *
S = Factor for scale:of operation™
LF = Location factor
-a) Pollution Index (PI) is taken as 80 duly considering the category of the lndustry
l.e., Red Category. L
“b)Ris suggested to consuderas 15_(3 '
¢) S is taken:as-0.5 cofisidering the?‘Lmlt is small:scale industry.
d). The- stone crusher is logated’: aln Toggudem - village, Paloncha (M) and the~
papulatmn of the Teggudem’ Grampanmayat and-Paloncha Municipality shall be
less than 1 Million. Lgiis taken -as 1. consmtermg thie population is < 1 millien in
which the indostry existing
e) No. of days ofwhich violatior: toak place are mentioned below:

MOEF office - 18.05.2012 Period for No. of
memorandum dated 1 | assessment' |  days of
; 5 violation
Closure orders issued by the A 15.03.2023| From 3954 days
Board on _ | 18.05.2012 to .
j . : 15.03.2023 | _
e Exem@ted Days ¥ 01.12.2014] From =3027 days
: : 01.12.2014
1 As. per AD; Mines & Geglogy | - to
| department mails dated | 7 15.03,2023
| 06.03.2023 & 09.01:2024, : ,
1 Mine was: not in opera’qon
Q since ' _
Total no. of: days of: \nolatlon 927

" Total nos, of daysof violation. {N) 25927 days, Pollution Index of industrial sector (PI)
as 80, Scale of Operatmn (S) as 0.5; . Lacatlon Factor (J.F) as 1 and Factor of Rupees
{R)-as Rs. 150/-,
n view of the above; the enwronmental compensation is finalized as
EC=80x 927 x 150 x 0.5 % 1 =Rs. 55,62,000/~-

WHEREAS; the Board vide prder dal:ed 27 01\2024 issued Show cause notice to the
Mine regarding the assessment of Envnrommental ‘Comipensation of Rs. 55,62,000/~ to
be levied on the Mine and direéted the: Mine to submit any reply/objections in writing
within: 15 days from the date of the Order, failing which the assessment carried out by
thie Board will be- treated as final essessment

.WHEREAS, the EE.RO:"Kothagudem vxde report dated 13.03.2024 stated that the Mine
has submlttecl reply vide letter dated”13.02.2024 to the show cause notice stating
that they have not done any quarry op;era‘tlens from finangcial year 2010-2011, 2011-

. 2012, The ADM&G Bhadradri Kothagudem has not issued Royalty periits for wm‘kmg
in quarry lease area from 2010 ofwaift s ,

WHEREAS, the status was rewewed in the Task Force Committee meeting held on
06,04.2024." The representative of the mine attended the meeting. The committee
noted that the Board has carried out Assessment of the EC exempting the period as
stated by.the Mine je:, from financial year 2010-2011, 2011- 2012. Further, the Mine
has fiot preduced any ewdence on non:‘operation of the-Ming for the remaining period.

. Hence, the assgssment carried out: by the Board vide order dated 27.01.2024 be may
be treated as final assessment.

After detgiled discussions, the committee recomimended that the Environmental
Compensation assessed by the Board vide ordér dated 27.01.2024 may be treated as
final assessment ‘and the Beard may levy Environmental Compensation of Rs.
55,62,000/- (Rupees Fifty Five Lakh S:xty Two: Thousand anly) on the mine.

1. .- WHEREAS, the Mine has submitted a representation dated 23.04.2024 enclosing the -

- letter of Asst. Director -of Mines & Geology, Bhadradri Kothagudem along with the
details of dispatch permits issued to: theiMine and requested to consider the mentioned
dispatch permit.days for [evy of the EC.

WHEREAS, the Board vide letter dated 07.05.2024 addressed a letter to The Assistant
Director of Mines and Geology, Bhaclradr Kothagudem and requested 'to furnish the
details of excavation and number of days mining activity carried out with valid permit
to re-examine the assessmént of Enwronmental Compensation.

S
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WHEREAS, the Assistant Drrector of M 'Vand Geology, Bhadradri chthagudem vide
letter dated 25.05:2024 submitted. mformatlon oh excavation and pumber of permit
valid woerking days.

The status was reviewed in: the Task Force committee meeting heéld on 16.07.2024 to
ascertain the total working days of the mine and also to. re-examirie the Environmental
Compensation. During ‘the meéeting, the represeﬁtaﬁves of mines and: Assistant
Director, Mines & Geology, Bhadradri Kathagudem ‘were present. The Commlttee'
gpined that the imposition of Environmental Comipétisation shall be for total violation
days and it cannot be restricted to the: permit -days of the Mine Department. Further,
the Compiittee cbserved that the earlier recommendation of the Committee may be'
taken as a final assessment as the samieswas made based on. the information furnished *
by the Assistant Directof, Mlnes 8. Geolody Depar&men’c duly considering the total
violation working days.

After detailed discussions, the committee recommended t& ifnpose Envlr‘onmanta]
Compensation an the mines as per the Show cause notice issued on 27.01.2024 i 8.y
Rs. 55,62, ,000/- (Rupees Fifty Five Lakh: Sixty Two Thousand only) on the Ming.

* After tareful consideration of the miaterial facts: of the case, the Board hereby directs

your Mire to deposit Rs. 55,62,000/- (Ripees Fifty Five Lakh Sixty Two Thousand
only) on the Mife towards Enwrohme.ntaT Compensation: within 15 days frofii the date
of this. 6rder under Al (Prevention and ‘Control of Pnllu‘tioh) Act 1981 (as.amended by
Act 47 of 1987).

These directions are issued in addition. to the Clostre: orders issued to the Mine vida
order dated 15.03.2023 whith is still under force.

These directions are issued under uiﬁd'ér‘ Sec. 31 (A} of Ai;r--(Pi:eventTc;_n and’ Contral, of
Pollution) Act 1981 (as amended by Act 47 of 1.987).

The above mentioned directives shall comply by the Mine immediately, failing which
legal action will be iritiated against your Mine under Section 31(A) of Alf (Preventlon
and Control of Pollution) Act 1981 (as.armended by Act 47 of 1987).

Sdy- .
MEMBER: SECRETARY

M/s 1slavath Raju (0.8 Ha),

Sy.No. 46, Thogudem(V), Palvoncha (M),

Bha'd_radri" Kothagudem District.

v fo:

‘The JCEE, ZO-Hyderabad for-rifdrimationand necessary action.

The EE, RO-Kothagudem for information and riécessary dction. The EE.RO. is
dxrected to pursue: with the Mlne to femit the Envirohmental Compensation and
submit report,

Cohcerned file.

1/T.C.F.B.O7/
Senior Envirfonm F'Engineer

(TF-HYD-UH~VI)
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“TELANGANA . Paryavarana Bhavan, A-IIT, industrial Estate, Sanathnadar, Hyderabad-500 018

W - Phones : 040-23887500 Fax: 040 - 23887519

| BY REGD. POST WITH ACK, DUE, -
Water (Prevention-and Contral of Poliution) Act, 1974 (as ameided by Act 53 of 19;88)

Order No. KGM = 01 /TGPEB /U

~VI/TE 29@2 Loy Dt:20.07.2024

Sub:  TGPCB -~ M/s Islavath Raju ‘(zﬂ..'é, Hay, Sy.No. 46; Thogudem(V), Palvonicha (M);
Bhadradri Kothagudem, District ~ Water (Prevention and Control of Pollution)
Act,. 1974 {as amended by Aet53 of 1988) = Hon'ble NGT -orders: in 0:A:No 12

____ of 2023 - Reg. o ,

Despat~"N0.

2.0.JuL 2024

0.A No 12 of 2023 filed by St K. Ramesh Babu, Hyderabad vs Union of
India & Ors. in Hon'ble NGT, Chennai against illegal stong :quarry mining
and stone icrushing activities. '
Show: cause notice dated 25.02.2023 issued to the Mine..
Closure order dated 15.03.2023 issuedto the Mifie:
 Board Office Order dated 03.01.2020 issued modalitiés / methodology for
assessing; inposing.and utilization of Environmerital Gompensation=- -
5. Show Causé Notice:dated 11.12.2023 issued to the mine.
6. Hon'ble NGT orderdated 13.12.2023 irr 0.A No 12 6f 2023,
7. - Regiorial Office, Kothagudemm report dated 20.01.2024
8. Heating held on 23.01.2024 at Baard office, Hyderabad.
9. Show cause riotice dated 27.01.2024 Jsstied ta the mifries
10. RegionalOffice; Kethagudem report dated 13.03,2024
11, Hearing held on 06.04.2024 at Board office, Hyderabad. -
12. Mine letter dt. 23.04.2024 e&nclesing the Lr.Ne.2040/GC/2017, dt.
20.04.2024.0f AD, Miries & Geology, Bhadradri Kothagudami. )
13. T.O LettérNo. GEN'—KGM_[’F;SPCB[_U—‘V_I%“FF???OQU-{':‘U#j'Da_"ted 07.05.2024.
14, Lr No. 2291/0/2005, Dk25.05.2024 of AD, Mines & Geodlogy, Bhadradri
Kothagudem. N - '
15. Hearihg held on 16:07:2024 at:Board Office, Hyderabad.
16. Otder No. KGM - 01/TSPCB/U-VI/TF/2023-  Dt.20.07.2024
* 3

1. WHEREAS, you are operating the Stone Si;'-Me_'i_:,éj ‘quarry is locdted at SyiNe.46, Toggudem

{v), Paloncha (M), Bhadradfi Kothiagudem District. '

¢ 2. WHEREAS, an Orfginal Application No. 12 of 2023 was filed by Sii K. Ramesh Babu,
Hyderabad vs Unieh of India-& Ors. in Hen'ble NGT, Chenniai adainst. illegal stone quarry

mining and stone crushifig d¢tivities by the private respondents at Foggudem (M), Paloncha

(M), Bhadradri Rothagudem District withotit obtainihg necessary. permissions from
Governirient Departments & TSPCB and, for-causing dust niuisance:to, the surigunding areas.

3. WHEREAS, t,be Board issued show CanS"e"ﬁthiéc% to the stone.l{gl metal quarry on 25.02.2023
for operating without:CFE and CFO of the Boatd.

4, WHEREAS, the Board vide-trder dated 115.03.2023 issued closiiréorder to the Stone & Ruad
Metal Quarry for operating without CFE / CFO of the Board and causing pollution it the
area, '

5. WHEREAS; the Regional Office vide order dated 11.12.2023 issued Show cause nofice to
the mine levying the Envitonmental Compensation of Rs. 1,26,000/ for 21 days and
ditected the miine to submit any cbjectidis in writing within 15 days from the date of the
Order, ; :

6. WHEREAS, based on the Hon'ble NGT order dated 13,12,2023, the RO, Kothagudem vide
report dated 20.01,2024 submitted the. revised caleulation on: fevy of ‘Envirohmental

Compensation. The issue was reviewed in the. ‘fask Force €Gommittee meeting held on

23.01.2024. After détailed discussions, the committee: recofimended to issue show: cause
" notice to the mine. Based ofi the recomimendations of the.gommittée, the Board vide order
dated 27.01.2024 Issued Show cause nétice to the mine regarding the assessment - of
Environmental Compensation of Rs. 55,62,000/- to Bé Tevied ori the mine and directed the
mine to -submit any reply/objections ir Writing within 15 days from the dafe of the Order,
failifig which the assessment carried ot by the Board will be treated as final assessment.

il
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M/s Islavath Raju.(0.8 Ha),
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WHEREAS, the EE.RO: Kothagudem vide report dated 13.03.2024 stated that the. mine :has
submitted reply vide letter dated 13,02.2024 to fhe show cause ngtice stating that they
have not done any quatty operations from financial 'year 2010-2011, 2011~ 2012. The
ADM&G Bhadradri Kothagudem has nat issued Royalty permits for working in quarry lease
area from 2010 onwards. ' :

WHEREAS,. the status was reviewed In the Task Force Committee meeting held on
06.04.2024. The representative of the mine attended the meeting. The committee noted
that the: Board has carried:out assessmentof the EC exémpting the period, as stated by the
Ming ie., from financial -year 2010-2011, 2011- 2012, Further, the Mine has not produced
any evidence -on non operation of the Mine for the remaining period. Hence, the.
assessment cariied out by the Board vide order dated 27.01.2024 be may be treated as
final:assessment. ‘

After detsiled discussions, the committee recommended that the Environmentat

Compensation assessed by the Board: vide'arder dated 27.01,2024 may be: treated as final -
assessment and the Board may levy Environmental Compensation. of Rs. $5,62,000/-

(Rupees Fifty Five Lakh Sixty Twe Thousand only).en the mine. ‘

' WHEREAS, the Mine has submitted & representation dated 23.04.2024 énclosing the letter

of Asst. Director of Mines & Geology, Bhadradri Kothagudem along with the detalls of -
dispatch permits issued to the: Mine and requested to consider the mentioned dispatch
permit days for levy of the EC. :
‘WHEREAS, the Board vide letter dated' 07.05.2024. addressed a letier to The Assistant
Director of Mines and Geology;, Bhadradri Kothagudem and requested to furnish the details
of excavation and number of days mining activity carried out with valid permit to re-
examine the assessment of Environmental Compensation.

WHEREAS, ‘the Assistant Director of Mines.and Geolagy, Bhadradri Kothagudem vide [etter
dated 25.05.2024 submitted Information on excavation and number of permit wvalid
‘working days: . ‘

The status WQs__eriawed in ‘the Task Force committee meeting held on 16.07.2024 to
ascertain the total working days of the mine and also to re-examine the Envirommental |
Compensation. During the meeting, the representatives of mines angd. Assistant Director,
Mines & Geology, Bhadradri Kethagudemi-were present, The Committee opined that the
impeosition of Environmental Gompensation:shall be for total violation days and it cannot be
restricted to the permit days of the Mine Department. Further, the Committee observed
that the earlier recommendation of the Committee may be taken as a final assessment as
the same was made based. on the information. furnished by the Assistant Director, Mines &

_ Geology Department duly considering the total violation working days.

After detailed discussions, the committe.e recornmended to impose Environmental
Compensation on the inines as per the Show cause notice jssued on 27.01.2024 i.e., Rs.
55,62,000/- (Rupees Fifty Five Lakh Sixty Two Thousand only) on the Mine.

WHEREAS, ‘hased on the recommendations of the cammittee, the Board vide order dated
20.07.2024 levied Environmental Compensation under -Air (Prevention and Control of
Pollution) Act 1981 (as amended by Act 47 of 1987).

Further, the Closure orders issted to the mine vide order dated 15.03.2023 is still under
force .
Sd/-
MEMBER: SECRETARY

Sy.No. 46, Thogudem(V), Palvoncha (M),

Bhadradri Kothagudem District.

Copy to:

1. The JCEE, Z0-Hyderahad for information and necessary action.

2. The EE, RO:=Kothagudem for: inforimation and. necessary action.
3. Coricerned file.

//T.C.F.B.OJ/
Seniior Environmantal Engineer
(TF-HYD-UH-VI)

fav:
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T TELANGANA POLLUTION CONTROL BOARD
—TELANGANA Paryavarana Bhavan, A-III, Industrial Estate, Sanathnagar, Hyderabad-500 018
*/i‘i‘i‘i Phones : 040-23887500 Fax: 040 - 2388751‘!:)
BY REGD. POST WITH ACK. DUE
Lr No. KGM-Legal /TGPCB/TF/BO/UH-VI/2024-~ IBEL Date:19.11.2024
To '

The Collector & District Magistrate,
Bhadradri Kothagudem District.

Sub: TGPCB - Hon’ble NGT, Chennai — Original Application No. 12 of 2023 filed by Sri
K. Ramesh Babu, Hyderabad vs Union of India & Ors. against illegal stone quarry
mining and stone crushing activities by the private respondents at Toggudem (V),
Paloncha (M), Bhadradri Kothagudem District without obtaining necessary
permissions from Government Departments & TGPCB and for causing dust
nuisance to the surrounding areas - Levied Environmental compensation (EC) -
Non-payment of EC - Recovery of Environmental compensation (EC)
under Revenue Recovery Act - Reg.

Ref : 1. O.A No 12 of 2023 filed by Sri K. Ramesh Babu, Hyderabad vs Union of India
& Ors. in Hon'ble NGT, Chennai against illegal 'stone quarry mining and stone
crushing activities.

Closure order dated 15.03.2023 issued to the mines.
. Hon'ble NGT order dated 13.12.2023 in O.A No 12 of 2023.
" Task Force Committee meeting held on 23.01.2024 & 06.04.2024 at Board
\ Office, Hyderabad.

( 5. Lr dated 25.05.2024 of AD, Mines & Geology, Bhadradri Kothagudem.

A 6~ Task Force Committee meeting held on 16.07.2024 at Board Office,

Q{‘/ = Hyderabad.

7. Order No. KGM - 01/TSPCB/U-VI/TF/2023 dated 20.07.2024 levying EC.

8. Hon'ble NGT Order dated 21.08.2024 in OA No. 12 of 2023 (SZ).

9. - Reports of EE, RO, Kothagudem dt. 30.08.2024 & 07.11.2024.

Kkck

rwN

An Original Application No. 12 of 2023 was filed by Sri K. Ramesh Babu, Hyderabad vs
Union of India & Ors., in Hon’ble:NGT, Chennai against illegal stone quarry mining and stone
crushing activities by the private respondents at Toggudem (V), Paloncha (M), Bhadradri
Kothagudem District without obtaining necessary permissions from Government
Departments & TGPCB and for causing dust nuisance to the surroundmg areas.

The Board, vide order dated 15.03.2023 issued closure orders to the following Stone & Road
Metal Quarry for operating without CFE / CFO of the Board and causing pollution in the area.

i. | M/s Islavath Raju (0.8 Ha), Sy.No. 46, Thogudem(V), Palvoncha (M),
Bhadradri Kothagudem District

ii. | M/s Smt. Ch. Nagamma (1.0 Ha), Sy.No.42 & 43, Toggudem (V), Paloncha
' (M), Bhadradri Kothagudem District
iil. | M/s Smt. Ch. Nagamma (4.0 Ha), Sy.No.42 & 43, Toggudem (V), Paloncha
(M), Bhadradri Kothagudem District
iv. | M/s Sri Banoth Ramaiah (5.058 Ha), R.Sy.No. 12 & 14, Thogudem(V),
Palvoncha (M), Bhadradri Kothagudem District
v. | M/s Sri Boda Chittibabu (1.0 Ha), S/o Late Boda Bikku, R.Sy.No. 20/A,
Toggudem (V), Paloncha (M), Bhadradri Kothagudem District
vi. | M/s. Sri Settipalli Narsimha Rao (1.0 Ha), R.Sy.No. 12, Thogudem(V),
Palvoncha(M), Bhadradri Kothagudem District
vii. | M/s Sri Sode Satish (1.0 Ha), S/o Mutyalu, R.Sy.No. 22, Thogudem(V),
Palvoncha(M), Bhadradri Kothagudem District
viii. | M/s Sri Vage Venkateswar Rao (2.023 Ha), S/o Chinnabbi, R.Sy.No.20,
Thogudem(V), Palvoncha (M), Bhadradri Kothagudem District

The Hon'ble NGT has reviewed the case and issued order dated*__13.12.2l023 and the same is
read as follows: )

"

1. Today, we have gone through the reports of the Department of Mines and Geology
and the Telangana State Pollution Control Board.



2. When normally the Telangana SPCB levies penalty based on the report of the
Department of Mines and Geology, in this case, apparently, it was not applied for
the reasons best known to the Telangana SPCB. They have only calculated the

damages for a period of 21 days only i.e. from the date of inspection till the date
of show cause notice issued.

3. Let the Telangana SPCB give a reason as to why they have not followed the report
of the Department of Mines and Geology in levying the environmental
compensation and a reason for adopting a different yardstick for the quarry
operators involved in this Original Application in particular. Let a detailed report be
filed by the Telangana SPCB in this regard.

4. The Department of-Mines and Geology is also directed to answer why the amounts

_were not recovered through they assessed, what is the action taken, and whether

“"they will be able to even locate the quarry operators who ceased operations at
least 5 or 6 years back."”

In compliance of the Hon’ble NGT order dated 13.12.2023, the Board vide order dated
20.07.2024 levied Environmental Compensation on the following stone & metal quarries.

Name of the Mines Amount of
Environmental
Compensation levied
‘ (Rs)
i. | M/s Islavath Raju (0.8 Ha), Sy.No. 46, 55,62,000/-

Thogudem(V), Palvoncha (M), Bhadradri
Kothagudem' District

ii. | M/s Smt. Ch. Nagamma (1.0 Ha), Sy.No.42 & 92,04,000/-
43, Toggudem (V), Paloncha (M), Bhadradri
Kothagudem District

ii. | M/s Smt. Ch. Nagamma (4.0 Ha), Sy.No.42 & 1,67,04,000/-
43, Toggudem (V), Paloncha (M), Bhadradri
Kothagudem District

iv. | M/s Sri Banoth Ramaiah (5.058 Ha), R.Sy.No. 1,56,72,000/-
12 & 14, Thogudem(V), Palvoncha (M),
Bhadradri Kothagudem District

v. | M/s Sri Boda Chittibabu (1.0- Ha), S/o Late 1,01,34,000/-
Boda Bikku, R.Sy.No. 20/A, Toggudem (V),
Paloncha (M), Bhadradri Kothagudem District

vi. | M/s. Sri Settipalli Narsimha Rao (1.0 Ha), 1,47,30,000/-
R.Sy.No. 12, Thogudem(V), Palvoncha(M),
Bhadradri Kothagudem District
vii. | M/s Sri Sode Satish (1.0 Ha), S/o Mutyaly, 53,82,000/-
R.Sy.No. 22, Thogudem(V), Palvoncha(M),
Bhadradri Kothagudem District

viii. | M/s Sri Vage Venkateswar Rao (2.023 Ha), 1,51,68,000/-
S/o Chinnabbi, R.Sy.No.z20, Thogudem(V),
Palvoncha (M), Bhadradri Kothagudem
District

The Hon'ble NGT vide order dated 21.08.2024 issued following orders :

"Admittedly, none of the quarry owners paid the environmental compensation levied, which
resulted in the closure of all the units. As on date, it is stated that none of the units are in
operation. Except issuing the demand notice for environmental compensation, further
action has not been taken by the TGPCB for recovering the amount”.

The case is posted for hearing on 02,12.2024.

The EE,RO,Kothagudem vide reports dated 30.08.2024 and 07.11.2024 submitted that no
mine have paid the Environmental Compensation levied by the Board.



In view of the Efb_oye, the Collector and District Magistrate, Bhadradri Kothagudem Distrct- is
rquested to initiate action on the following Stone Metal Quarries for recovery of
Environmental Compensation under Revenue Recovery Act:

Name of the Mines Amount of
Environmental
Compensation levied

(Rs) iy

i. | M/s Islavath Raju (0.8 Ha), Sy.No. 46, 55,62,000/-
Thogudem(V), Palvoncha (M), Bhadradri
Kothagudem District

ii. | M/s Smt, Ch. Nagamma (1.0 Ha), Sy.No.42 & 92,04,000/-
43, Toggudem (V), Paloncha (M), Bhadradri
Kothagudem District

iii. | M/s Smt. Ch. Nagamma (4.0 Ha), Sy.No.42 & 1,67,04,000/-
43, Toggudem (V), Paloncha (M), Bhadradri
Kothagudem District

iv. | M/s Sri Banoth Ramaiah (5.058 Ha), R.Sy.No. 1,56,72,000/-
12 & 14, Thogudem(V), Palvoncha (M),
Bhadradri Kothagudem District

V. | M/s Sri Boda Chittibabu (1.0 Ha), S/o Late 1,01,34,000/-
Boda Bikku, R.Sy.No. 20/A, Toggudem (V),
Paloncha (M), Bhadradri Kothagudem District

vi. | M/s. Sri Settipalli Narsimha Rao (1.0 Ha), 1,47,30,000/-
R.Sy.No. 12, Thogudem(V), Palvoncha(M),
Bhadradri Kothagudem District

vii. | M/s Sri Sode Satish (1.0 Ha), S/o Mutyalu, 53,82,000/-
R.Sy.No. 22, Thogudem(V), Palvoncha(M),
Bhadradri Kothagudem District

viii. | M/s Sri Vage Venkateswar Rao (2.023 Ha), 1,51,68,000/-
S/o Chinnabbi, R.Sy.No.20, Thogudem(V),
Palvoncha (M), Bhadradri Kothagudem
District

sd/-
MEMBER SECRETARY

Copy to:

1. The Environmental Engineer, TGPCB, Regional Office — Kothagudem for information
and necessary action. He is directed to follow up with the District Collector for
recovery of Environmental Compensation and report compliance.

2. The JCEE, Z0O, Hyderabad for information and necessary action.

// T.C.F.B.O0 //

ior Enviro gineer
(TF-HYD : UH-VI)
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ANNEXURE V1

Trenches dug to stop movement of vehicles for carrying mining activity

: : “ 38

¥ 5 ; Geo-Tagging C

S " ke
em Rgpﬁl_lew g

‘3o @RE;E

§

58
haindia




M/s Smt. Ch. Nagamma (1.0 Ha) and (4.0 Ha), Sy.No.42 & 43, Toggudem
(V), Paloncha (M), Bhadradri Kothagudem District (R8)
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M/s Sri Boda Chittibabu (1.0 Ha), S/o Late Boda Bikku, R.Sy.No. 20/A,
Toggudem (V), Paloncha (M), Bhadradri Kothagudem District (R12)
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(149)

M/s Sri Settipalli Narsimha Rao (1.0 Ha), R.Sy.No. 12, Thogudem(V),
Palvoncha(M), Bhadradri Kothagudem District (R13)
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M/s Sri Sode Satish (1.0 Ha), S/o Mutyalu, R.Sy.No. 22, Thogudem(V),
Palvoncha(M), Bhadradri Kothagudem District (R14)
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M/s Sri Vage Venkateswar Rao (2.023 Ha), S/o Chinnabbi, R.Sy.No.20,
Thogudem(V), Palvoncha (M), Bhadradri Kothagudem District (R9)




M/s Sri Banoth Ramaiah (5.058 Ha), R.Sy.No. 12 & 14, Thogudem(V),
Palvoncha (M), Bhadradri Kothagudem District (R11)
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M/s Islavath Raju (0.8 Ha), Sy.No. 46, Thogudem(V), Palvoncha (M),
Bhadradri Kothagudem District (R15)
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ANNEXURE- VI

Item No.10:-

BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

(Through Video Conference)

Original Application No.12 of 2023(SZ)

IN THE MATTER OF:

K.Ramesh Babu,
Hyderabad.
...Applicant(s)

Versus

Union of India,
Rep by its Secretary, 4
MOEF & CC, New Delhi and ors.
...Respondent(s)

Date of hearing; 19092024

CORAM:

HON'BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER

HON'BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER

For Applicant(s): Ms. Mamatha Ralla and Mr. Shivang Singh.

For Respondent(s): Dr. Kuna Suryanarayana for R1.
Ms. C.P. Kavitha Renjini represented
Mr. T. Sai Krishnan for R2 & R5.
Mr. Mohamed Aathic represented
Mrs. H. Yasmeen Ali for R3, R4, R6 & RY.

Page 10of 2



ORDER

1. For filing the further report by the Telangana State Pollution

Control Board, the learned counsel seeks time. Post the matter

on 02.12.2024.

Sd/-
Smt. Justice Pushpa Sathyanarayana, JM

Sd/-
Dr. Satyagopal Korlapati, EM

0.A. No0.12/2023(SZ)
19th September, 2024. AD&"
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